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LOK SABHA
Thursday, August 13, 1959/Sravana 23, 

1881 (Saka)

The Lok Sabha met at Eleven of tha 
Clock.

[M r . S p e a k e r  in  the ChairJ

ORAL ANSWERS TO QUESTIONS 
Past-matrlc Scholarships to Backward 

Classes

+
'  Shri K. C Majbf:

Shri Snbodh Hansda:
Shri Panigrahi:
Shri N. R. Mnntewamy:

•Ml.  ̂ Shri SUdlah:
Shri Vfswaaatfea Reddy:
Shri P. C. Borooah:
Shri Taagamaai:
Shri T. B. Vittal Bao:

Will the Minister of Education be 
pleased to state:

(a) the consideration which weighed 
with the Union Government to come 
to the decision to transfer to the State 
Governments and Union Territory 
Administrations the work of award-
ing scholarships for post-Matric 
education to Scheduled Castes, Sche-
duled Tribes and other Backward 
Classes with effect from 1959-60;

(b) whether any guidance has been 
given to the State Governments in 
the matter of award of scholarships;

(c) the nature of control that Gov-
ernment will exercise regarding award 
of scholarships by the State Govern-
ments; and

(d) on what basis the allocations 
to the States will be made for this 
lnirpose?
161 L.S.D.—1.

2124

Hie Minister of Education (Dr. K,
L. Shrimali): (a) to (d). A  State-
ment is laid on the Table of tha 
House.

S t a t e m e n t

(a) In order to ensure prompt dis-
bursement of scholarships under the 
scheme and to avoid duplication of 
work caused by the award of scholar-
ships by the State Governments under 
their own Schemes of post-Matric 
Scholarships for the backward classes, 
the work relating to the award of 
inland scholarships has been trans-
ferred to the State Governments 
Union Administrations.

(b) Yes, Sir.
(c) (i) The State Governments/ 

Union Administrations will be requir-
ed to furnish to the Government of 
India quarterly reports on the pro-
gress of the working of the scheme;

(n) the accounts of the scheme will 
be audited in the usual way by the 
State Accountants General/Compt-
rollers;

(iii) the Government of India will 
lay down the rules and regulations 
governing these awards in the inter-
ests of uniformity.

(d) At present the allocations are 
being worked out on the following 
basis:—

The funds available for the award 
of inland scholarships will first be 
apportioned among the Scheduled 
Castes, Scheduled Tribes and other 
Backward Classes on the basis of tha 
expenditure incurred by the Ministry 
of Education on inland scholarships 
for these classes during 1958-59. 11m  
amount so apportioned will then be 
distributed among the States|Union 
Administrations tor the award at
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inland scholarship! to the Scheduled 
Castes, Scheduled Tribes and Other 
Backward Classes m the ratio that the 
population of each category of Sche-
duled Castes, Scheduled Tribes and 
other Backward Classes in the State/ 
Union Territory bears to the total 
population of that category In the 
whole of India.

In the meantime, certain States have 
requested for a reconsideration of the 
issue and the matter is receiving 
attention.

Shri R. C. Majhl: There are students 
who are studying outside their own 
States From which Government 
will they get their stipends9

Dr. K. L. Shrimall: They must
belong to some State.

Shri B C. Majhi: There are students 
who are studying outside their own 
States From which Government will 
they get their stipends*

Dr. K. L. Shrimali: They must be 
certified to be belonging to some area 
and their applications will be duly 
considered.

Mr. Speaker: Evidently, what the
hon Member wants to know is that 
suppose there is a high school m one 
State on the border to which students 
from another State go Similar cases 
have occurred everywhere Those 
students belong to the backwaid 
classes Now, that State says, “You 
are not our residents" and this State 
says, “This school is not here" In 
such cases, where are they to apply?

Dr. K L. Shrimall: That is a new 
question which will arise Formerly, 
scholarships were being disbursed by 
the Central Government, so that pro-
blem did not anse in the past Now 
that we have decentralised this 
scheme, problems will have to be 
tackled as they come Our only 
desire is that no eligible student* 
should be denied scholarship.
' Mr. Speaker: Hon. Minister will

have to work out this if he is inter-
ested in this problem.

Dr. K. L. Shrinali: We aheU
examine this question.

Shri Shtvmnaajappa: May I know
whether any direction has been issued 
from the Centre to the States as to 
who should̂ , constitute the authority 
to distribute these scholarships and 
whether any Member of Parliament 
will be included in that?

Dr. K. L. Shrimall: This will be for 
the State Government to decide.

SHri R C Majhl: For students who 
are studying outside their own States 
has the application form been changed 
recently or will the same application 
form do?

Dr. K L. Shrimall: That question 
will have to be examined in detail

Mr. Speaker: They may ask the
State Governments Central Govern-
ment only gives subsidy

Shri N. R Muniswamy: I find from 
the statement that funds are allocated 
m the ratio that the population of 
each category of backward classes 
bears to the total population of (hat 
category m the whole of India Before 
this some of the States wanted recon-
sideration of the issue and made a 
request to the Central Government 
Could I know the lines on which these 
States wanted reconsideration of the 
issues framed by the Central Govern-
ment’

Dr K. L. Shrimall: We have receiv-
ed representations from State Gov-
ernments The matter is being 
examined.

Shri N. R Muniswamy: May I know
the lines on which they wanted re-
consideration’

Mr. Speaker: Why should the hon. 
Minister not publish a small brochure 
and B ay a s  to what are all the scholar-
ships that are given by the Central 
Government or by the State Govern-
ments, to whom they have to apply 
and so on? Much is being done but 
I am afraid for want of publicity it is 
not being appreciated.
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Dr. X. L. ShriawH: In the put tbl 
position was that the scholarships were 
fully publicised in the Press and in 
the application form lull details of (he 
scholarships were given. It is only 
very recently that the Government 
have taken a decision in consultation 
with the Chief Ministers of the 
States that this scheme should 
be decentralised So, we have 
decentralised the scheme and we 
have written to the State Govern-
ments the basis on which a subsidy 
would be given Now, it is possible 
that problems may arise in dealing 
with this subject So, the Govern-
ment of India will examine the pro-
blems as they arise I have already 
informed the House that we have re-
ceived some representations from the 
State Governments to the effect 
that they might experience difficul-
ties That question is being examin-
ed

Mr Speaker: May I request the hon 
Minister to place whatever literature 
he has got regarding the new schemc 
that has been adumbrated in the 
Parliament Library so that hon 
Members mav know’  If still there 
are difficulties they will write to me 
instead of asking questions on the 
floor of the House and coming again 
to thr* House a month later 

Shri Nararanankutty Menon: All
the details are given except the autho-
rity to whom the applications are to 
be made

Shri T B. Vittal Rao- May I 
know

Mr Speaker: There are 53 ques-
tions on the Order Paper today The 
first question itself takes ten minutes 
Hon Ministers invite all pressmen to 
conferences Why do they not invite 
Members of Parliament to confer-
ences’

Shri Braj Raj Slnrh: He is afraid 
of them.

Or, K. L Shrimali: This question 
was discussed by the hon. Home 
Minister in a conference of the Chief 
Ministers and a decision was taken 
in full consultation with the Chief

Ministers of the State 'Governments. 
The question was also discussed in 
the Scholarship Board where Members 
ol Parliament are represented. It is 
not that the Ministry has taken a 
decision of its own. The decision has 
been taken after full consultation 
with the State Governments and with 
the Scholarship Board

Mr Speaker: I will request the hon. 
Minister to hold a small conference 
of Members of Parliament m the 
Central Hall within a few days or 
within a week and inform them of 
what happens. If still they are not 
satisfied, I will take up this question.

Dr. K L Shrimali: I will be very 
happy to meet the Members of Parlia-
ment

Mr Speaker: I made a similar
suggestion to the hon Railway Minis-
ter He is gathering them from time 
to time and telling them as to what 
are the amenities that are provided 
and what are the grievances Like-
wise every hon Minister who has 
something to do with social welfare 
affairs should convene a conference of 
all Members of Parliament in the 
Central Hall every month and tell 
them as to what the situation is so 
that we may avoid all questions here

Dr K L. Shrimali* I shall be very 
happy to meet Members of Parlia-
ment and discuss this matter with 
them

Shn Tangamani* Decentralisation 
took place because of the delay Now 
it is nearlv the middle of August and 
I would like to know whether the 
monev which has been allotted on 
the basis of population has been dis-
bursed or sent to the various State 
Governments

Dr. K L Shrimali: No, Sir Ar-
rangements are being made to 
release a part of the subsidy As 1 
said, since some problems have arisen 
the matter is being examined by the 
Government again

Mr Speaker: Hon Members will
meet the hon Minister m a confer-
ence and thereafter if they are not 
satisfied I will allow a full discussion.
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Clash, M n «  J w n  lUttnHwm and 
Nudfor hUet 

+
fShri Supakar:
} Shrimatl Mafida Ahmad:

*»**.-{ Shri A. K. Gopalan:
I Shri L. Aclnw Singh:
\_Shri p, c. Borooah;

Will the Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that there 
was a clash between the Assam Rifle-
men and the Manipur Police at 
Imphal on the 9th May, 1959;

(b) if so, the cause of the clash;

(c) the number of casualties;

(d) whether any investigation has 
been made; and

(e) if answer to part (d) be in the 
affirmative, the result of the investi-
gation?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 
<a) Yes.

(b) to (e). 20 persons including S 
civilians were injured in the incident 
and a Departmental inquiry against 
the police personnel and a Court of 
inquiry against the Assam Rifles per-
sonnel, involved in the incident, are 
in progress.

Shri Narayanankatty Menon: part
(b) of the question has not been 
answered.

Shri Datar: There were some minor 
differences between them and they 
came to a clash. It is very unfortu-
nate, but as an enquiry is proceeding 
it would not be proper in the public 
interest to divulge as to what actually 
happened on the occasion.

Shri Supakar: May I know the 
reason for the delay in concluding the 
enquiry and whether in the mean-
time Government have been able to 
fix responsibility or take disciplinary 
action against anybody pending the 
finalisation of the enquiry?

Btait Datar: Government will take 
ell necessary steps and the institution 
of the two enquiries will help Gov-
ernment to find out as to what the 
facts are and who are the persons 
responsible therefor.

Shri L. Achaw Singh: May 1 know 
whether any efforts have been made 
by the Government for bringing 
about harmony and co-operation 
between the Manipur Police and the 
Assam Rifles men in view of the fact 
that they had often to come to a clash 
even during the operations in the 
hills?

Shri Datar: I did not follow the 
first part of the hon. Member’s ques-
tion.

Mr. Speaker: Have any attempts
been made by the Central Govern-
ment or by any other Government to 
bring about a reconciliation between 
these two and a solution of all the 
outstanding difficulties?

Shri Datar: Government will con-
sider those aspects also. We will try 
to see that all such unfortunate 
differences are completely straight-
ened out.

Shri P. C. Borooah: May I know 
whether any compensation will be 
paid to the injured persons?

Shri Datar: This is too early to say.

Shri Supakar: I just enquired about 
the delays What is the cause for 
delay in finalising the enquiry?

Shri Datar: There is no question of 
any delay. All this happened on the 
9th May, 1959. The Chief Commis-
sioner tried to find out by a prelimi-
nary measure as to what the position 
was. And, then, we have ordered two 
departmental enquiries: one is an
enquiry by the police and the other 
is against Assam Rifles personnel. 
Therefore, there is no question of any 
delay in this case.

Shri Narayatuuikutty Menon: May 
I know what special steps have been 
taken pending the results of the 
enquiry to prevent such clashes
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especially where bad blood has 
flowat ]

Sint Datar: The specific steps are 
the institution of these two enquiries.

Mr. Speaker: Next question
Shri Tyagl: It is a serious matter: 

Government forces flighting between 
themselves May I know what 
immediate action was taken by the 
Government as these are symptoms of 
a regular drift and deterioration 
which has set in the authority of the 
Central Government symptomatic of 
the failure of the Home Ministry to 
establish peace amongst their own 
forces?

Shri Datar: I am afraid there n no 
question of failure at all in this 
respect

Shri Tyagi: Of courst, it is The 
policc fighting against another arircd 
force is> a serious matter unheard of 
in India For the first time, we hear 
of armed forces in clash with one 
another and the Government j s only 
enquiring I wonder why immediate 
action was not taken on that parti-
cular day on the spot

Shri Datar Does the hon Member 
want us to take action even before 
making an enquiry9

Shri Tyagi: Of course, immediate
action ought to be taken Of couise, 
of course (InterruptionO Suppose 
tomoirow the army starts fighting, 
does he mean to say that he should 
sit and make an enquiry into the 
conduct of officers’

Mr Speaker. Order, order I 3m 
surprised that hon Member who has 
been a parliamentarian for a long 
time should go on like this m the 
Question hour A particular question 
he has put and added at the tail .'nd 
of it a long series of inferences and 
castigation of the Government A 
question is intended for the purpose 
of eliciting information I can under-
stand the question, why there ought 
to be the delay, why immediate action 
was not taken The hon Minister 
explains, how can we know unless

we enquire, etc. Of course, tbert may 
be difference of opinion But, then, 
to take advantage of it and say, this 
is a senom matter, the fabric of the 
Government is collapsing and so on: 
all that may be very relevant in 
another situation* but not in the 
Question hour on a question

Shri Raghnnath Singh: One more 
question, very important What 
administrative steps have been taken 
against those persons’

Shri Datar: I have explained that 
before any administrative steps are 
taken, Government wanted to find out 
whether there was any pnma facte 
case for making a full enquiry The 
Government were satisfied that such 
an enquiry was called for and there-
fore a court of enquiry has been 
appointed m respect of one and a 
departmental enquiry m respect of 
the other As soon as these enquiries 
arp completed, Government will take 
proper steps to avoid such occurrences 
and also the persons who are found 
to be guilty actually will be punished

Mr. Speaker: Next question
Shri Raghnnath Singh: One very

important question Has any person 
been suspended pending enquiry’

Mr Speaker* How can any person 
be suspended from this distance’  I 
am very sorry, hon Members are 
making only suggestions The hon 
Minister who has to take a decision 
here at this end cannot be present 
there while the clash is going on and 
know first hand Therefore, he has 
merely to make an enquiry If he has 
pnma facie cause to find that a per-
son was the ung leader or the arch 
villain m the matter, possibly he 
would have taken action

Shri Tyagi: It is already two months 
now

Shri Datar: For the satisfaction of 
the hon Member, may I point out 
that the Government have already 
placed one officer under suspension 
and have transferred another.
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Shri t u lw n t t  Statfu That It what
we wanted to know.

Shri Tyagi: That is very good.
Shri Datar: That is what we have 

done.
Shri Tyagi: Say so.
Mr. Speaker: Hon Ministers will be 

constantly watching the mood of the 
House with respect to certain matters 
Therefore, they must satisfy the House 
that immediate action is taken in such 
mat ten

Shri Narayanaakntty Menon: My
question has not been answered

Shri Snbbiah Ambalam: In \iew of 
the fact that the clash took place in 
the month of May, how long will it 
take to conduct the enquiry7

Shri Datar: The enquiry will be as 
expeditious as possible

Mr. Speaker: May I also suggest to 
hon. Members that they get passes and 
they can go anywhere I do not find 
any hon Members grouping them-
selves in batches However serious 
the situation may be, they do not go 
there, study the situation and give a 
report to the House first hand, I have 
got this knowledge I am yet to see 
groups going With respect to facts, 
there is so much of difference One 
set of people say one thing and an-
other set another thing Hon Mem-
bers forget that they are in charge of 
the Government—Congressmen—and 
non-congressmen may come into office 
some day It is equally their duty to 
go and make enquiries unofficially. 
Next question

Economy In Major Irrigation and 
Power Projects

•US Shri Harteh Chandra Mathnr:
Will the Minister of Finance be pleas-
ed to refer to the reply given to 
Starred Question No 2278 on the 7th 
May, 1959 and state:

(a) what economies have been ac-
tually effected as a result of the re-

commendations of the evaluation

teams on major irrigation and powar 
projects;

(b) whether any fresh directives 
have been issued for effecting eco-
nomy; and

(c) if so, what is the nature of these 
directions and the effect thereof?

The Deputy Minister of Finance 
(Shrimatl Tarkeshwsrl Sinha): (a) to
(c) A list t>f the Reports of the Team 
so far issued is placed on the Tbble 
of the House along with the records 
of the meetings held to consider them. 
[See Appendix II, annexure No. 26]. 
The suggestions of the Team and the 
action taken on them are indicated in 
the documents concerned.

Shri HarUh Chandra Mathnr: May
I know whether since, Shri Gadgil has 
taken over as Governor of the Punjab, 
these teams have been re-constituted 
and whether there is any programme 
of work before these teams?

Shrimatl Tarkeshwari Sinha: The
teams of which Shri Gadgil was the 
leader—the two teams—have already 
submitted their reports It does not 
clash with his taking of the governor- 
ship of any State

Shri Harish Chandra MaUmr: Do I
understand that these teams were 
meant only to examine one project or 
these teams are working as a conti-
nuous process and whether they are 
going to examine one project after 
another and if so, what is the pro-
gramme before the team and how the 
appointment of Shri Gadgil does not 
affect

Shrimati Tarkeshwarl Sinha: The
team which was presided over by Shn 
Gadgil was the Nagarjunasagar team 
It has already completed its study and 
the report is being finalised and it 
will be issued early in October. Shri 
Gadgil as Governor may be signing 
that report It does not clash.

Mr Speaker: He wants to know 
whether he continues in that capacity.

Shrimatl Tarkeshwari Sinha: It will 
be placed in the Library of the Parlia-
ment
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The Minister of Flauee <8taii 
JfanuJI Desai): He still continues.

Mr. Speaker: He continues and he 
anil go on with This work?

Shri Morarjl Dead: Yes, at present
Mr. Speaker: What I aay is, we are 

not authorised to go into the conduct 
of the Governor as Head of the State. 
It he is to be in charge of any depart-
ment here for which a Minister is 
responsible, I will have to allow all 
sorts of questions' why he did not do 
so, why is he indifferent and so on I 
am really surprised Once he is the 
Head of a State, I request hon Mem-
bers and hon Ministers particularly 
may study the situation When Heads 
of States are entrusted with depart-
mental work like this, I shall have to 
allow this House even to criticise the 
Head of the States Is it right that 
they should enter into this except m 
such cases where they say that the 
Constitutional machinery has broken 
down’  In all other cases, they must 
not be entrusted with the work of re-
porting that is my view 1 would 
like to be informed by the House on a 
proper consideration by the Ministers

Shri Morarjl Desal: I shall convey 
your views to the Ministry concerned.

Shri Tanga man I: May I know whe-
ther this team has completed its final 
report on the minor irrigation works 
now going on m Mysore and whether 
the team will also study the various 
irrigation works in the Madras State 
also9

Shrimati Tarkesbwarl Sinha: Yes,
Sir. It has completed its study. 1 
had stated that they have completed 
their report and the Mysore Govern-
ment have agreed m principle to take 
action to implement it as far as 
possible.

8hri Harish Chandra Msthar: From 
the papers laid on the Table of *he 
House, it is seen that the most import-
ant finding of the team is that there 
is a lack of master scheduling of the 
project with, the result that the vari-
ous constituent operations are not pro.

perly interlocked. May I know if any 
steps have been taken to correct the 
situation and whether this situation 
does not apply to most of the projects 
and whether a general circular has 
been issued in this respect?

8hrbnati Tarkesbwarl Sinha: Vari-
ous meetings are being held and these 
things are gradually improving.

Shri P C Borooah: May I know
whether the Government are con-
templating any measure to stop fur-
ther recruitment of administrative and 
technical personnel as a step towards 
economy*

Shrimati Tarkesbwarl Sinha: They
have accepted the principle of creat-
ing a Central Pool of Engineers Most 
probably, the State Governments have 
been asked to give their opinions and 
if they give their consent, that would 
be dona.
Reservation of Seats in Legislatures 
for Scheduled Castes and Scheduled 

Tribes
+

r Shri Ram Krlsban Gupta:
•384 <{ Shri Slddiah:

^Shri N R. Muniswamy:
Will the Minister of Home Affairs 

be pleased to refer to the statement 
of the Deputy Minister of Home 
Affairs made in Lok Sabha on the 27th 
April, 1959 and state;

(a) whether Government have sinca 
taken a final decision regarding the 
extension of ten-year period provid-
ed by the Constitution for reserving 
6eats m Legislatures for the Scheduled 
Castes and Scheduled Tnbes; and

(b) if 60, the nature of decision 
taken9

The Deputy Minister of Hoses 
Affairs (Shrimati Alva): (a) No, Sir. 
The matter is still under considera-
tion

(b) Does not arise.
Shri Bam Kifehaa Gnpta: May 1 

know whether the views of the orga-
nisations of Scheduled Castes and
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Scheduled Tribes and State Govern-
ments have been taken in this nutter?

Shrhnatl Alva: Yes, Sir. The views 
are taken into consideration.

Shri. Tyagi: I want to know what is 
under consideration. Is it under con-
sideration that the Constitution be 
amended? Is that matter under the 
consideration of Government?

Shrimatl Alva: The provision of the 
Constitution that expires on 26th 
January next year is under considers, 
tion whether a further period of 10 
years should be given or not.

Shri Tyagi: May I know whether

the question of changing the Constitu-
tion?

Mr. Speaker: Before it is bi ought 
up before the House, hon Ministers 
must think about it. I am sorry. The 
hon. Member was a Minister previous-
ly, and he ought to have knowrn it 
Does the hon Member mean to say 
that before any resolution cr any 
proposals are placed before the House, 
the Minister should not think about A 
at all?

Shri Tyagi: I was wondering whe-
ther any Minister can individua’ly 
consider the question of changing the 
Constitution.

Mr. Speaker: Ministers are re ponsi- 
ble to this House They make pro-
posals after considering various rep-
resentations and so on. If they tncm- 
selves find that there is absolutely no 
substance in it, they would not „o:ne 
forward with any proposal before the 
House. They have to think in ad-
vance; otherwise, they will be criti-
cised.

Shri Binhasan Singh: In today’s
paper, there is a news item that in 
Kerala, the elections are going to be 
held before 26th January, 1060, be-
cause of this difficulty. May I know 
whether Government contemplate 
holding the elections before thr 2«th 
January, 1960, or they will extend the

Period and thereby remove this 
difficulty?

Mr. Speaker: The hon. Member la 
going away from the main question.

Shri Sinhasaa Singh: This news 
item has come particularly in today's 
paper. If the elections are going to 
taJce place before 26th January, then 
the reservation will be there.

Mr. Speaker: Let the hon. Member 
confine himself only to backward 
classes.

An Hon. Member: This is an inu 
pediment.

Shri Kodiyan: It is a practical diffi-
culty, so far as Kerala is concerned.

Mr. Speaker: On the 17th instant all
this will be relevant.

Shri P. K Deo: Some decision has 
to be arrived at.

Shri Kodiyan: Will the difficulties
b# removed?

Shri N. R Mnntswamy: Article 334 
of the Constitution provides not only 
ftir reservation of seats for Scheduled 
CAstes and Scheduled Tribr'; but also 
f<?r representation of the Anglo- 
Indian community May I know whe-
ther the claims of the Anflo-lntlians 
wiil also be linked up With this issue?

Shrimatl Alva: That doe  ̂ not arise 
otit of the main question, but that 
v/iH also be considered.

qo m o : w  A
flfW t ^  j  far
wpt frm  srtf wr* 5̂
gfriT & 3ft qftqftrcr
flnfimt *rrft fa  fa n *  

*nf*KT fiprr w  «rr
3  aw f ir w  vt A rt  

m  ^  3  srrfirar
f w  w  ftrrot f r %

tfta wm, frfafflfcq cfrontor 
irftfVR Pr«f*
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*  * 5  »dff firfr «At 
qt* % fcn* $  qfinwr  fa# |
€t i$ t  anfipff % far* «<*rc. w»t % 
faq w r t #  |?
Shrimatl Alra: The question of 

scholarship does not arise out of tlie 
main question. In any case, every-
thing will be considered.

Shri P. C. Boroo&h: - May I know 
whether the Central Government have 
inivited the opinions of the State Gov-
ernments, and if so, whether all the 
State Governments have supported it’  
May I also know the names of the 
States which were in favour, and the 
names of those which were against it’

Shrimatl Alva: No; we have not yet 
Anally come to any conclusion. The 
States will give their suggestions.

Shri Surendranath Dwliedy: Am I
to understand that the Press report 
which appeared some time back stat-
ing that m the next session of Pailia- 
ment, an amending Bill would be 
brought forward by Government re-
garding this is not correct’

Shrimatl Alva: I am not w are of 
that news item.

Shri T. B. Vittal Rao: May I know 
whether before arriving at a decision, 
Government propose to consult the 
various political parties, or at least 
those parties which have been re-
cognised as all-India parties by the 
Election Commission?

Shrimatl Alva: When suggestions
come to Government, they are always 
carefully examined.

Shri Kodiyan; May I know whether 
representations have been received 
from the organisations of the Sche-
duled Castes and also political parties 
for a further extension of these safe, 
guards?

Shrimatl Alva: I do not know which 
memorandum the hon Member refers 
to. But, from time to time, we do 
receive these suggestions in the form 
of memoranda and otherwise, and we 
take them all Into account.

Sfari Ayyakaann: May I know whe-
ther Government are considering the 
Question of having single-member 
constituencies instead of double- 
metnber constituencies with reserva-
tion?

Shrimatl Alva: That ts too prema-
ture to decide.

Engineering College in Delhi

+
C Shri Pangarkar:
( Shri Shree Nany an Das:
| Shri Radha Raman;
J Shri D C Shanna:

'385.  ̂ Shri Ram Krishan Gupta.
] Shri Jaipal Singh: 
j Shri Bhanja Deo:
I Shri M B. Thakore:
I  Shri S. C. Godson:

Will the Minister of Scienti&c Re-
search and Cultural Affairs be pleas- 
ed to refer to the reply giVen to Starred 
Que>tion No. 131 on the 12th Febru-
ary, 1953 and state:

<a) whether details of assistance to 
be given  by the British Government 

the Federation of British Indus-
tries for an Engineer College in 
Delhi have since been settled;

(b) if so, the final position as it has 
en>crged, and

(c) the progress made so far?

The Minister of Scientific Research 
*Hd Cultural Affairs (Shri Humayua 
K&bir): (a) to (c). Discussions have 
taken place between ihe representa- 
l‘Ves of the Government of India and 
thc Delhi College of Engineering Trust 
fQrmed m London in regard to the 
details of assistance to be made avail-
able for the College It has been 
agreed that nine Professors and one 
Director of Practical Training and 
Placement as well as two Supervisors 
will be provided by the Trust.

A Technical Sub-Committee and an 
Academic Working Party have been 
appointed to work out the details of 
the assistance to be given in the shape 
of equipment. Proposals for first
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jDegree Courses in bask branches of 
Engineering bare been made.

134 acres of land have been secured 
for the College A  preliminary lay-
-out of the Plan of the site has been 
prepared and also a schedule of re* 
quirements of buildings for the Col-
lege, Hostels and staff residences.

aft MW CfPT • aw ?PP f«F
«rn> l i fe r  % mu

*rcr«far *r?r ^  $ a* srv 
w i  jTFft spiFTr ?

vfirc 3ii w  w  
cnr srcr s th t  fofirr 

anft ^ rr , *T|[ ?it hns ^ 1

Shri Ram Krishan Gupta May I 
know the detailed estimate of costs 
for this institution’

Shri Humayun Kabir. The detailed 
plans have not yet been worked out, 
but it is expected that when this col-
lege is fully established, it will cost 
over a crore of rupees capital, the 
recurring expenses will be of the order 

«of something like Rs 13 lakhs to 
Rs 14 lakhs a year

«rt m i  *{fsf <r«ff «rm
arrcfr | f r  w  qf tnm^rr

f t  iftr vnr strwt $  amror?

jp n ^  v fw r.
«ptt$i v r fw s r r t t1 1 wrfftfnmr 
IT? I  fv  fat? 3R *T
fa ir  '»iN*n fft ^  vrf^r
*ft ^  ^rmT 1

Indian Museum, Calcntta 

+
•Mtt S S M  Snbodh Hanada:

\Shri S. C. Saaanta:
Will the Minister of Seieatiflo 

Heseuth and Cultural Affairs be 
^pleased to state*

(a) whether the construction of the 
-fire-proof building of the IMian

Museum, Calcutta, has made any pro-
gress; and 

(b) when it is expected to be com-
pleted?

The Minister of Scientific Research 
and Cultural Affairs (Shri Bnaayaa 
Kabir): (a) The construction work is 
expected to start shortly

(b) The work of construction is 
expected to take about 21 years

Shri Subodh Hanada: The construc-
tion of the building has not yet started. 
May I know where the museum 
materials are housed at present?

Shri namaywn Kabir: This new 
building will house the very valuable 
spirit collections of the Zoological 
Survey of India which are now housed 
in the Jabakusum House But this 
question has been pending for over 
forty years, and we have now laid the 
foundation-stone of this new building, 
and I am told that the construction 
will start in August this year, that is, 
during this month

Shri S. C. Samanta: May I know 
whether the other Departments of the 
Central Government, which are located 
in this museum building at present 
will also be shifted to the new build-
ing?

Shri Hnmavnn Kabir: That question 
does not directly arise out of the mam 
question But if space is available, 
we shall certainly try to release some 
of the galleries m the old museum 
building for public exhibitions

«ft qro m o n w m : w r *  arm
n n  f? f r  t o * Trsft % ait q#»w
Hjfoqm TFRft %
crc aft ^  tfswt «nft $,

* *
% fspt? 4RT tftaT an T$T I  ?

irfar: ^  «wnr
*nff tost, at 

firfahr wrt 3  $ 1 f t t iF r q tg r t  
tnrrar % anmr 3  ran rn  m  f t
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• it*  ^  ft  m  1$  |
IW Rflf W  ^  ^  fiRT *TT

*FP<& TOT A  *T ’f t f I  » WRKPfsfrR 
{ft $  ?rwfm
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Vo m o WTV'Tm: w t w w  
*6t «ftr % *ft v tf g « anwr wrf $ ?

Mr. Speaker: The hon. Minister has 
said that the main question refers to 
a building in Calcutta only.

U fU  Basic Magnesium Carbonate

+
•MI /S h ri S. C. Samanta:

\  Shri Subodh Hansda:
Will the Minister of Scientific 

Research and Cultural Affairs be
pleased to refer to the reply given to 
Starred Question No 1326 on the 18th 
March, 1959 and state:

(a) whether the National Research 
Development Corporation has taken 
necessary steps for the commercial 
development of light basic magnesium 
carbonate;

(b) if so, what is its cost of pro* 
duction; and

(c) how it compares with imported 
products?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) to (c). Yes, Sir, but
negotiations are still continuing. The 
estimated cost of production is about 
Rs 936 per ton. The price of the 
Imported product is about Rs. 980 per 
*0“ - i .~'Jt

Shri S. C. Samanta: May I know 
whether the factory to undertake this 
-work will be established in the 
different places where salt is in excess 
production?

Shri Hnmaynn Kabir: This material 
is manufactured out of salt bitterns 
axtd not salt; therefore, we are trying 
to distribute this in areas where salt

bittern is available, so that the trans-
port cost may be saved.

Shri S. C. Samanta: May 1 know
whether the experiment is wholly 
carried on at Bhavnagar at present?

Shri Humayun Kabir: The experi-
ment is complete but it is not in com* 
mercial production now. The licences 
have been taken, and we have been 
negotiating with a number of firms; 
five firms have shown some interest 
from different parts of the country, 
but the negotiations have not yet been 
completed.

Hindu Religious Institutions

+
Shri Barman:
Shri Shree Narayan Das:
Shri S. C. Samanta:
Shri Subodh Hansda:

. Shri Ram Krishan Gupta: 
Shri D. C. Sharma:
Shri Bhakt Darshan:
Shri Keshava:
Shri Hem Raj:

Will the Minister of Law be pleased 
to refer to the reply given to Starred 
Question No 628 on the 25th February, 
1959 and state:

(a) the progress since made in 
taking a final decision regarding the 
question of proper utilisation of 
incomes from Hindu Religious Insti-
tutions, Muths and Shrines etc. and 
their development; and

(b) at what stage is the question of 
Introduction of legislation in this 
regard?

The Minister of Law (Shri A- K. 
Sen): (a) and (b). Government pro-
pose to appoint a Committee to go 
into the manner in which religious 
trusts are being managed and their 
funds utilised and to make recom-
mendations lor the proper manage-
ment of the endowments and the 
utilization ol their funds. The terms 
of reference of the Committee and its 
personnel are under consideration of 
Government Independently of this, 
steps have been taken to prepare a
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draft Bill to provide for the better 
administration and supervision of 
public religious trusts. Legislation in 
this regard may be brought forward 
before Parliament as early as 
possible

Shri Barman: The hon Minister 
stated in reply on the 25th February, 
1959 that the Cabinet had approved of 
the scheme and legislation was in the 
process of being drafted May we 
know by what time the legislation will 
be placed before the House9

Shri A. K. Sen: The draft Bill was 
reconsidered by the Cabinet, certain 
further considerations are engaging 
the attention of Government at the 
moment It is very difficult to fix 
the time by which we shall be able 
to bring the Bill forward but I hope 
it will be possible to introduce the 
Bill as early as possible

Shri Balakrishnan* In view of the 
fact that according to present law, 
temple funds cannot be utilised for 
educational institutions or for starting 
any other institution tven if the 
temple authorities want to do so, may 
I ask Government whether the con-
templated Bill will contain provisions 
for the utilisation of temple funds for 
the purpose of education or for start-
ing any other institution9

Shri A. K. Sen: Is it necessary to 
anticipate what the Government pro* 
pose to do* If the terms of a Trust 
allows expenditure m a particular 
direction to be mcurrtd, even by 
applying the principle of cjpres, we 
shall be trying to make that possible 
But it is difficult to imagine expendi-
ture to be authorised which is com-
pletely beyond the scope of the Trust

Shri Slahasan Singh: The reply of 
the Government 'as early as possible' 
is too vague a reply The hon 
Minister has said that the matter was 
considered by the Cabinet and it was 
postponed for further consideration 
May I know whether there is any 
possibility of the Bill being introduced 
here m the next session?

flhrl A. K. Sett: I am unable to
commit myself to any particular time.

Shri Paaigrahi: May I know whether
the term 'Hindu religious institutions' 
includes temples? If so, do Govern-
ment contemplate to bring under their 
control the management of the Lord 
Jagtnnath Temple of Puri also?

Shri A. K. Sen: The hon Member
will kindly have a little patience and 
wait for the definition as is incorporat-
ed in the final Bill

Shri S. M. Banerjee: May I know
whether Government propose to 
include in this Bill any clause which 
would also have a check on the income 
of various churches and utilisation o f 
their funds for political purposes*

Shri A. K. Sen: The proposed Bill 
will only confine itself to Hind|u 
religious endowments, including the 
endowments of communities which 
are treated as coming within the defi-
nition of 'Hindu'

An Hon. Member. Why is it con-
fined to Hindus only’

Shri Vajpayee Are we to under-
stand that misuse of public money is 
confyied to Hindu religious institutions 
alono and other institutions belong-
ing to different religions are free from 
this vice’

Shri S M Banerjee. They can use 
the funds in whatever way they like

Shri A. K Sen. I do not think the 
inference is at all warranted

Shri S. M. Banerjee: May I submit 
for your information that the hon. 
Prime Minister has asked the Finance 
Minister to look into this? There was 
a news item to that effect

Shri Vajpayee: Let the hon Minis-
ter reply to my question (Inter-
ruption*)

Mr. Speaker: Two questions cannot 
be asiked at the same time. I would 
advise hon Members to ask their 
questions correctly and properly I* 
is easy to ask by way of general!**-
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tiotu is there no corruption in the 
other cases* The hon Sinister is not 
esned upon to answer these ques-
tions. AH that can be asked is: Why 
should this be confined only to Hindu 
religious institutions? Is there no 
proposal to have similar Bills with 
regard to others, Churches and 
Mosques* I think that is what they 
tnean

Shri A. K. Sen: That was not the
question

Mr. Speaker: That was what they 
meant I understood it

Shri A. K. Sen: There is no such 
proposal or intention to do so at pre-
sent (Interruptions)

Mr. Speaker: I am sorry The ques-
tion can be split up Is the hon 
Minister satisfied that all is well with 
the Churches? That follows from the 
question When a particular Bill is 
brought before us, as the supreme 
sovereign with respect to most of 
these matters, this House is entitled to 
know why it is confined only to one 
type of institution alone Why not 
the funds of other institutions also be 
treated the same way7 That is a 
proper question which I will allow

8hri A. K. gen: May I give a very 
good answer to that9 The demand 
for controlling the utilisation of the 
funds of Hindu religious trusts has 
been very insistent and widespread 
So far as the funds of other institu-
tions run by other communities are 
concerned, the demand has not been 
such—or has not been there at all— 
as would induce Government to bring 
forward any such proposal (Inter-
ruptions)

Mr. Speaker: Hon Members are 
representatives here If there is a 
demand, the hon Minister will con-
sider it

i«rnpTT
f  f t * !  fasrf auT # I ,
*rr m w  mwwrcr
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*nar « r j  3
1ft 7 >0- aim r f
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S3 TO  ^  <WT W W W !
V
Shri A. K. Sen: I think the Prune 

Minister has not given any idea as to 
the nature of the provisions of the 
proposed Bill All that he said was 
that the Government were contem-
plating appointing a Committee to 
inquire into various matters connected 
with Hindu religious institutions

Floods In Delhi

+
f  Shri Vajpayee:

*390. J Shri Assar:
l^Shri P. G. Deb:

Will the Minister of Home Affairs 
be pleased to state

(a) the steps taken to safeguard the 
localities of New Delhi against floods 
during the monsoons, and

(b) the expenditure incurred in 
implementing the plan*

The Minister of State in the Minis-
try of Home Affaire (Shri Datar): (a)
and (b) A statement is placed on the 
table of the House [See Appendix 
II, annexure No 27]

Shri Vajpayee: As regards the work 
to be undertaken and completed in 
future years, may I know whether 
any time-limit has been fixed for 
their completion?

Shri Datar. All this has to be
finished within three years, as far aa
possible, and the first phase has
already been completed or will be
completed soon

Shri Assar: May J know whether 
the Government will spend the whole 
amount or they will call for contri-
butions from the Corporation? If it
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is the Utter, what is the amount of 
contribution?

Shri Datar: The total expenditure is 
to be met by the Municipal Corpora-
tion of Delhi, the New Delhi Munici-
pal Committee and the Central Gov-
ernment in the proportion of Rs 134*94 
inirViK : Rs 194 09 lakhs : Rs 150 lakhs

Shri Tangamani: During the last
monsoon, there was a heavy flood on 
Asoka Road 1 And under *work in 
hand’ that for improvement of sewage 
drains a sum of Rs 43,000 has been 
set apart May I know whether this 
work will be expedited so that there 
will not be a repetition of the flood m 
that particular area7

Shri Datar: Government are anxious 
to expedite all the work, especially so 
far as the first phase is concerned.

Dr. Sushlla Nayar: So far as the 
rural parts of Delhi are concerned, the 
flood control schemes involve the 
Punjab Government as well as the 
Government of Delhi Some pro-
posals and schemes were forwarded to 
the Minister of Irrigation and Power 
Could the Home Minister tell us 
whether any progress has been made, 
and if so to what extent7

Shri Datar: This question relates, in 
fact, to New Delhi, and I have given 
some information so far as New Delhi, 
before the passing of the Delhi Muni-
cipal Corporation Act is concerned 
So far as the rural area m Delhi Terri-
tory is concerned, that is entirelv a 
different matter If hon Member 
gives me notice, I shall be very happy 
to reply

fa  far* n;rpmr 
$ % ssr f o r  7
Shri Datar: Government are trying 

to eliminate all the possibilities of 
such inundation. That is the reason 
why a very large amount is going to 
be spent May I point out that the 
total amount to. be spent is Rs. 4 79 
crores?

8hrl Assar: Can Government give 
an assurance that there will be no

danger of floods after the ofcmptatton 
of these works, especially in N*w 
Delhi?

Shri Datar: It is very difficult to 
give such a categorical assurance, but 
Government hope that after all th* 
three phases of the work are com-
pleted, the chances would be reduced 
to the minimum

Western Zonal Council
*391 Shri Faagarkar: Will the

Minister of Home Affairs be pleased 
to state:

(a) whether any meeting of the 
Western Zonal Council was held 
dur.ng the first half of the year 1959;

(b) if so, the decisions taken there-
in, and

(c) when and where the next meet-
ing: of the Western Zonal Council is 
ached uled to be held7

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No

lb) Does not anse

(c) It was tentatively decided by 
the We«tern Zonal Council at their 
last meeting that the next meeting of 
the Council would be held at Banga-
lore The date of the meeting has, 
however, not j t t  been fixed

Shri Paogarkar May I know what 
stops are proposed to be taken to 
dei ide the border ls&ues between 
Bombay and Mysore7

Shri Datar: That was a question 
before the last meeting of the Zonal 
Council There it was decided that 
further consideration should be post-
poned So the matter stands there so 
far as the Zonal Council is concerned

Shri Nath Pal: In pursuance of the 
previous supplementary I am asking 
whether this question is on the agenda 
of the next meeting of the Zonal 
Council
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CM  iMnr: After fb i date hat bean 
fixed fbe question of the agenda will 
be taken up (Interruption!). X have 
•beady pointed out that this parti-
cular question was taken up at tha 
last meeting and further considera-
tion was postponed. Whenever a 
meeting is fixed the agenda is 
settled in consultation with the heads 
of the two States—the Chief Ministers 
of the two States—and then the ques> 
tion of putting this item or that item 
will be duly considered.

Shri Nath Pal: We know that the 
Western Zonal Council, as is the case 
with other Zonal Councils, has 
varied problems always on the agenda 
1 am asking whether Government is 
concerned with the solution of this 
problem and whether they intend to 
put it on the agenda

Shri Datar: That is what 1 have 
already pointed out. Last time .

Shri Nath Pai: The hon Minister 
said that if they want they can have 
it on the agenda Is the Government 
of India not charged under the States 
Reorganisation Act^to bring it’

Shri Datar: The Government of 
India acts m full co-operation and 
consultation with the Chief Ministers 
of the States concerned And, when 
the date is fixed and when the agenda 
is to be fixed certainly the two Chief 
Ministers will be consulted, and, if 
they so desire, this item will also be 
put up

Dr M S Aney: Are the authentic 
reports of the proceedings of the 
Zonal Councils regularly published?

Shri Datar: I believe, subject to 
correction, that on certain occasions 
reports of the proceedings of the 
Zonal Councils were placed on the 
Table of the House.

8hrin U Rena Chafcravavtty: When 
the Zonal Councils were set up the 
main object of the Zonal Councils was 
that when there was difference of 
opinion between two States, the 
matter will be thrashed out in the 
Zonal Councils. As far as the 
boundary disputes between the States

of Mysore and Bombay are concerned, 
that is a matter which is out-standing. 
The matter was raised in the last 
meeting of the Zonal Council Will 
it not, therefore, follow that this 
matter will automatically come up at 
the next meeting?

Shri Datar: So far as the function 
of the Zonal Council is concerned, it  
is advisory in character Secondly, 
the stage has not yet arrived whetfthe 
Central Government should enter into- 
this question.

I am saying that so far as the Zonal 
Council is concerned, it was put on 
the agenda and considered at the last 
meeting If the stage has come for 
further consideration, then, naturally 
it will be open to the Chief Minister* 
of both the States to have it placed 
on the agenda and this Government 
will be glad to do it

Shri P K. Deo: May we know 
whether the Central Government has 
no power to suggest the inclusion of a 
particular item in the agenda’

Mr Speaker: We are going into 
hypothetical issues All that the hon. 
Minister ^ays is that so far as tha 
disputes relating to the two States are 
concerned the Chief Ministers are pri-
marily responsible to find out whether 
the matter should be pursued or 
otherwise and whether there are 
chances of settlement even outside the 
Zonal Council They are the best 
persons The Centre is always, ready, 
in consultation with them, to bnng 
these matters What is the meaning 
of asking whether the Centre is not 
bound to bnng it or not Let us not 
provoke a controversy when tfie con-
troversy has died down. Do the hon. 
Members want to rake up this ques-
tion once again’  X do not know 
exactly what it means. (Interrup-
tion). That is not the Intention o f 
the hon Members Therefore, let the 
Home Minister decide in consultation 
with the Chief Ministers* who are res-
ponsible for order in their own States 
and for the settlement o f theae dis-
putes.
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Shri Nath M : W bn tbqr dis- 
agree?

Mr. Speaker: Of course, the hon. 
.Members will settle it here.

%
Arrest of Pakistani Couriers

•Stt. Shri Raghonath Singh: Will
"the Minister of Home Affairs be 
pleased to state whether it is a fact 
'that the Pakistani couriers named 
-Aktar Ahmad and Niaza were arrest- 
•ed by the Indian soldiers near the 
cease-fire line of Handwara Sector in 
Kashmir Valley, while carrying 5,000 
rupees concealed in the copies of the 
Koran and letters addressed to Mrs. 

'Sheikh Abdulla from Pakistan?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 

‘Two persons were arrested with cer-
tain documents and the matter is 
under investigation by the State 
Police

arPRT
£ f t  tor STTiW ^  *WV

% h r  aft ftsSt wsr mf t s nfl 
*  % srrcr <t, s*r
Rt s t  vr w  sfhflf ^ i t f
T̂T fl^ft 4i"ti % 4fl farT $

f t  H m r  % >3'T ? t
*f tor ^  % f?nf
«rr?

Shri Datar: May I point out that 
'the investigation is being carried on 
*and it would not be in public interest 
to divulge what is going on.

Shri Tyagi: Is this venerable lady 
in receipt of any monthly allowance 
flrom the............

Shri Datar: I do not know of any 
venerable or other lady.

Shri Tyagl: I am talking about this 
lady.

Shri Datar: Which lady?
Shri Tyagl: To whom this money 

-was sent and the letter was addressed

—the lady who is mentioned Jp this 
question. Sir, the question fa

" .........whether it is a fact that
the Pakistani couriers named 
Aktar Ahmad and Niaza were 
arrested by the Indian soldiers 
near the cease-fire line of Hand* 
wara Sector in Kashmir Valley, 
while carrying 5,000 rupees con-
cealed in the copies of the Koran 
and letters addressed to Mrs. 
Sheikh Abdulla from Pakistan?**.

I mean this Mrs. Sheikh Abdulla. I 
want to know whether she is in 
receipt of any monthly allowance or 
maintenance allowance from the pub-
lic exchequer.

Shii Datar: This is an entirely
different question; and I would not 
like to answer it—so far as Mrs. 
Abdulla is concerned. *

Shri Tyagl: Is she receiving any
maintenance allowance or not from 
the public exchequer. That was all 
the question.

Mr. Speaker: That does not arise 
from this question.

<ttpt j  f t  * jt  tor f t
afat % fewm vrfwi#
w  qr art $ f t
f t  *rr HH-V tnfaFTPT BTTTT ?T
«rr *ffc qiftmpr s w *  % n  «rwr
IRTTT WTflT *TT |Wt
•ft I

Shri Datar: May 1 point out that 
it would not be possible to give any 
further information. 'What the hon. 
Member has asked is not about the 
two persons who have been arrested 
but about some others also.

faff: StTT r iw r  
ifttftaTti 3r r n fc * p r q ftft  
«mr tor w jw i f t  Wtw % 

f t  «rta im r  vror *rr 
ftsSt «mr fosft v s  f t  
FfhFR vcdt %r eft tor n«$wnr f t
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% *rr ^  w fontf 
w &  arr ̂  | f%c 3 *  w  «**«r <nf*wm 

*r tfrc <nfawrw w  fc «mr *mr 
f r w  *rc «frc sRft-faswtr sfcft «ft 1

Slurl Datar: Sir, the hon. Member 
has framed this question on the basis 
of a piece of news that appeared us 
the Statesman of 20*5-1959. I have 
pointed out here that two persons 
have been arrested and investigation 
is being carried on. If any informa-
tion is given it u  likely to prejudice 
the proper process of investigation. 
Therefore, I would request the hon 
Member not to ask further questions 
until the investigation is complete.

Seth Govind Das: The question is 
this, these two persons have been 
arrested Is any investigation being 
carried on against Mrs Abdulla and 
has any step been taken so far against 
her because this Rs 5000 was being 
earned to her with a letter and these 
two persons have been arrested7

Shri Datar: Again the hon Mem-
ber wants me to tell him what is being 
Investigated into These two persons 
have been arrested Certain clues 
have been found Therefore, the 
investigation is being pursued Under 
these circumstances, it would not be 
proper even for a proper investigation 
of the case to give further facts

Shri Tyagi: At least this much can 
be given out whether these persons 
were carrying money or not That ia 
one thing That can be done without 
prejudice The second is whether 
they were in possession of any letter 
addressed to her He need not give 
the contents of the letter At least 
this much must be given

Shri Datar: I would only state that 
some money was with them; I would 
not like to tell anything further

Shri Govind Das: That money was 
being carried to Sheikh Abdulla’s 
wife; was it not*

Mr Speaker: There are certain 
things which can be given to the 
Bouse Without prejudice to the

investigation. Everybody who takes
money with him will ndt be arrested 
by this Government or that Govern* 
ment Therefore, the money must 
have been taken by these persons lor 
some persons to whom they ought not 
to deliver it. Therefore that is the 
essence of any investigation or arrest. 
Further, hon Members are entitled to 
know whether these persons who were 
arrested had letters addressed to Mrs. 
Abdulla or not

Shri Datar: They had some docu-
ments; I would not divulge the nature 
of the documents.

Mr Speaker: The question is whe-
ther they were addressed to her

Shri Datar: At this stage I would 
not like to answer that You will 
kindly allow me not to answer it—in 
the public interest

Seth Govind Das: It is being repeat-
edly asked whether that letter was 
addressed to Mrs Abdulla or not and 
whether that money was being sent 
to Mrs Abdulla (Interruptions).

Mr Speaker: Order, order It is 
only day before yesterday or a few 
days ago that I gave a ruling relating 
to this matter It is open to any 
member of the Government who is 
answering a question to say in public 
interest he is not prepared to divulge 
it I am not competent here nor is 
the House competent to ask and know 
the reasons I have allowed one 
question to be put, the same question 
was repeated also The hon Minister 
says, not once but twice, that it is not 
in public interest We must stop St 
this stage (Interruption* )

Shri Goray: I am asking some
other question, Sir When were these 
persons arrested and how long will 
this enquiry take’

Shri Datar: The investigation had 
been proceeding very satisfactorily 
and expeditiously also . .(Interrup-
tions )

Mr. 8pesker: With respect to such 
matters as this, there is no harm in 
saying when they were arrested.

101 (Ai> L.S.D.—2.



4 1 5 7  O n 4  A * w n  A W U 8 I IS , -1989 O ro l A **u ? « r*

Shri Datar: I te  question <xt arrest 
is already there.

Mr Speaker: Hie hon. Minister, if 
lie wants, may say that he has not got 
that information.

Shri Datar: It was m the month 
Of May............ (Interruptions)

Mr. Speaker: I do not know why 
hon Members get excited over every 
small question Why should three 
persons get up merely because it 
refers to Kashmir* The investigation 
would not be helped by such ques-
tions showing excess of interest m a 
particular matter, it might dampen 
the enthusiasm of the others Let 
investigations proceed calmly and 
then we will have plenty of material

Shri Hem Barna: Sir on a point of 
order You were pleased to ask the 
hon Minister to give certain informa-
tion That information was innocuous 
and not prejudicial to the enquiry 
We want to know from him what was 
the amount of money that was dis-
covered. .

Mr Speaker: / 6 rder, order The 
hon Member raised a point of order 
The point of ordei must be stated 
cryptically T)fie point of order is 
whether evenfytm  he can refuse to 
disclose the amount in public interest 
and if so what is the public interest 
in relation to this matter But so far 
as the question of deciding as to what 
is in the nature of public interest with 
respect to which he can give informa-
tion or refuse to give information, we 
are not entitled to go into that matter 
further, whether it is money or letter 
or ask to whom it was addressed 
Therefore, it should be left at this 
stage The Minister is ultimately res-
ponsible to this House and if he with-
holds any information, there are a 
number of wayjs in which he can be 
taken to task by this House At this 
stage, let us not interfere with his dis-
cretion f i

Shri Narayanankntty Menon: Sir,
on a point of order In view of your 
ruling the other day that it is entire-
ly left to the Minister to say to this 
House that he is not prepared to dis-
close the contents of a particular docu-

ment in public interest, I seek your 
clarification whether it is enttauy left 
to the Minister on 1atf ground to» 
claim that a particular document, even 
though that document prima facie is; 
not of public interest, cannot be 
divulged and the Chair is completely 
helpless m this matter to go into the 
prog and cons or to decide whether it 
is of public interest or not

Mr Speaker: The hon Member is 
a lawyer. When a ruling or judg-
ment is given, the Judge is not called 
upon to explain that ruling to him. 
When a similar matter arises, he cast 
raise it there Hypothetically, I am 
not prepared to commit myself. Let 
me hear what can be given and what 
cannot be given when the matter 
arises It will anse.

Shri Narayanankntty Menon: The
matter has arisen here in view of the 
answer given by the hon Home 
Minister I want to know whether in 
this particular case he can claim 
public interest and refuse to disclose 
the contents of that investigation, 
whether it is entirely loft to the Home 
Minister to say that it is in public 
interest and whether we can request 
you to go mto the question of pros 
and cons and decide whether that 
particular matter is of public interest 
or not

Mr Speaker. I have been looking 
into all authorities No authority has 
been shown to me so far whereby it 
is open to the Speaker to call upon 
an hon Minister to divulge somettng 
when once he says that m the public 
interest he is not prepared to disclose 
that The Speaker also is in the same 
position as the other Members of the 
House and therefore, it is not open to 
me to call upon the hon Minister to 
explain to us as to how he claims 
public interest, it is his discretion. 
Next question
Coal Deposits at Singranli in Madhya 

Pradesh
*393 Shri Supakar: Will the Minu-

ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) whether any further details of 
the recently discovered coal deposits
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in Madhya Pradesh in Singraull urea 
are now available;

(b) the total quantity and quality 
available; and

(c) whether it can be used for cok-
ing puiposes?

The Parliamentary Secretary to the 
Minister of Steel, Mines and Fuel 
(Shri Gajendra Prasad Sinha): (a)
Complete and precise information 
cannot be given at this stage as dril-
ling to assess the estimated reserves 
of coal is continuing So far four 
bore-holes have been drilled m the 
Singraull coalfield from the top of the 
plateau north of Waidah Two holes 
have been completed while the other 
two are still in progress

(b) The samples of coal cores from 
the Turra seam from two completed 
holes show that they are Grade I m 
quality Samples from the 90 feet 
younger seam encountoi ed m one of 
the completed bore-holes, however, 
are of an inferior grade

On the basis of the results obtained 
from completed bor-holes the Turra 
seam can be considered to have an 
‘Indicated’ reserve of 400 million tons 
according to the ‘Indian Standard Pro-
cedure for Coal Reserve Estimation’ 
Out of this 29 million tons can be 
considered as ‘Proved’ The 90 feet 
younger coal scam has a ‘Proved' 
reserve of 3 5 million tons so far on 
the basis of results of one bore-hole

(c) No, Sir The Coal from Sing- 
rauli is non-cokmg

Production of Ferro Manganese in 
Orissa

•395 Shri Panigrahi: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state*

(a) whether the Ferro Manganese 
Plants at Jeypore, Joda and Kalmga 
Industries Limited m Orissa have 
produced Ferro Manganese to their 
lull capacity;

(b) if b o ,  the quantity of Ferro 
Manganese that these three plants 
have produced by now; »n^

(c) the total quantity of Ferro 
Manganese which has been produced 
till the 31st July, 1959 in India?

The Minister of Steel, Mines sad 
Fuel (Sardar Swaran Singh): (a)
Only the plants at Jeypore and Joda 
have started production of which Joda 
has attained full capacity Kalinga 
Industries have not yet started pro-
duction

(b) The production of the two 
plants together was 35,422 tons upto 
31st May, 1959 Production figures 
thereafter are not yet available

(c) For the rest of the plants, total 
production figure upto March 1959 was 
38842 tons Figures for these plants 
after April 1959 are not yet available.

Shri Panigrahi: May I know whe-
ther thice more plants which were to 
eo into production in 1959-60 have 
actuallj gone into production, besides 
these five plants’

The Parliamentary Secretary to the 
Minister of Steel, Mines and Fuel 
(Shri Gajendra Prasad Sinha): Be-
sides these five plants, the other three 
plants are expected to go into produc-
tion as follows The Cambatta Ferro 
Manganese Limited, Bombay is 
expected to go into production by the 
end of 1959, The Kalmga Industries 
(Pnvate) Limited, Calcutta is expect-
ed to go into production very shortly, 
The Khandalwal Ferro Alloy Limited 
is expected to go into production by 
April, 1960

Shri Panigrahi: What was the inter-
nal consumption of ferro-manganese 
in 1957-58 and how far has it gone up 
m 1959-60 and what amount has been 
utilised for meeting the internal 
demands and how much of it is 
exported’

Shri Gajendra Prasad Sinha: The
internal production of ferro-
manganese is very low. It is mostly 
meant for export. The export market
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is increasing (aid I am not In a pari- 
thm to give the details of it just now.

Shri Paaigrahi: May I know whe-
ther the Government is aware that 
the ferro-manganese manufacturers 
have entered into sales agreement 
with another corporation m America 
for the sale of ferro manganese in the 
United States?

Shri Gajendra Prasad Sinha: Some 
of these firms have entered into an 
agreement for the sale of ferro-
manganese to America Actually 
every effort is being made to increase 
our export of ferro-manganese not 
only to the United States—most of it 
of course goes to America—but to 
cither countries a'lso

Alloy and Tool Steel Plant
•+*

r Shrimati Renu Chakravartty:
1̂nn ] Shri S M. Banerjee:

*} Shrimati Mafida Ahmed 
^ Shri Morarka:

Will the Minister of Steel, Mines and 
Fuel be pleased to refer to the reply 
given to Starred Question No 2287 on 
the 7th May, 1959 and state

(a) the details of Indian talent and 
resources to be utilised in the setting 
up of the Alloy and Tool Steel Plant,

(b) who are the foreigners entrusted 
with the job, and

(c) whether any Indian consultants 
and technicians have been associated 
with this job?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) to
(c) The possibility at entrusting the 
preparation of the detailed project re-
port and subsequent detailed design-
ing of the plant—services generally 
provided by the Consulting Engineers 
—to an Indian Firm is being explored 
and it is hoped that a decision would 
be taken shortly

Shrimati Rena Chakravartty: What 
is the reason that there has been such

a tang delay? This matter has eorae 
u f so many times.

Sardar Swacan Singh: Initially we 
were thinking of engaging a foreign 
ilfin, but some Indian Arms also show-
ed interest and we had to examine 
tpeir credentials and their capacity 
before we could take a final decision.

Shrimati Bena Chakravartty: May Z
fcnow within what time the project 
w'ill be sanctioned, and at what stage
it « ?

Sardar Swaran Singh: I think after 
tpis matter is settled the preparation 
0f the project report might take any-
where from 7 to 8 months, after which 
tpe erection will take another 2| to 3 
years

Shrimati Rena Chakravartty: The
y/hole thing is under discussion now, 
I would like to know when the project 
jfi going to be sanctioned

8ardar Swaran Singh: If that satis-
fies the hon lady Member, she can 
presume that there is a sanction, be-
cause after that sanction we are at the 
{text stage of engaging a firm who 
41/ill prepare the project report

Shri Morarka: May I know which 
^re the foreign firrms that are compet- 
jng for this job, and whether in any 
^ne of them some of the directors of 
the Hindustan Steel Private Limited 
^re interested’

Sardar Swaran Singh* So far as
foreign firms are concerned, they are 
from U K , France. Poland and one 
0 t two others I am not aware if any 
director of the Hindustan Steel is 
interested m any firm If the hon 
ftfember has got that information he 
(night pass that on to me even if he 
(Joes not want to say that on the floor 
0>l the House

WRITTEN ANSWERS TO 
QUESTIONS

Book on Maseams tn Indie
•t«S Shri D. C. Bharaur. Will the 

Minister of Scientific Beseareh and
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Cqftscal Aflfcte be pl*«*ed to state Ibe 
d io c ih  n id t In the tKQwrttion sod 
publication of a book on museum* in 
India?

The iHN«W of Scientific Research 
and Cultnral Affairs (Shri Hnmayvn 
Kabir): A book on museums under 
the title of “A Directory of Museums 
in India” has been prepared and will 
be published soon

Investment Cowell
f  Sluri Vidya Cbarsn Shukla: 

w -\ Shri M. M. Gandhi:
Will the Minister of Finance be 

pleased to state*

(a) whether it is a fact that a pro-
posal is under consideration of Gov-
ernment for establishment of an 
Investment Council in India with the 
assistance of the U S Technical Co-
operation Mission to help promote a 
free flow of private capital into India 
from all countries with investible 
resources,

(b) if so, the details of the proposal, 
and

(c) the stage at which it rests 
presently’

The Deputy Minister of Finance 
(Shri B. R Bhagat): (a) to (c) Atten-
tion of the Hon’ble Members is invit-
ed to the answer given in this Sabha 
on the 4th May, 1959, with reference 
to Unstarred Question No 3948 Th*' 
proposal for the establishment of a 
Centre for disseminating information 
regarding terms and conditions and 
laws concerning investments m India 
to potential foreign investors, m which 
the US Technical Co-operation Mis-
sion in India have shown interest, is 
■till under examination.

*U\».
g fovsH <iw

% ^nr % o a r*  
rrr ^  f*F ■
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( « )  qgk, at t o  
3  fiRpn 7
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« n  ) :  (v )  1ffc
(w) ^  iftr *5  f t  w o t  j f t
^  *rf % 1 ift ^  t
pFfZ IT VI

Mineral Deposits in Khetri
*398. Shri Morarka: Will the Minis-

ter of Steel, Mines and Fuel be pleas-
ed to state

(a) whether Government have car-
ried out any geological survey of the 
mine bearing area of Khetri in Rajas-
than,

(b) if so, with what results, and
(c) what are the Government plans 

lor the development of this area in 
the near future’

The Minister of Mines and Oil (Shri 
K D Malaviya): (a) Yes Sir

(b) Geological Survey has indicated 
the possibility of a large area of cop-
per mineralisation which requires to 
be proved in quantity and grade by 
very detailed work Work to some 
extent has been undertaken in a part 
of the area

(c) Government would be m a posi-
tion to explore possibilities of early 
development as soon as the results of 
detailed work are available

Production of Radio Valves In Bharat 
Electronics Ltd.

r Shri N. B. Munisamy:
_̂Shri S. A Mehdi:

Will the Minister of Defence be 
pleased to state.

(a) what programme has been chalk-
ed out to make the country self-
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sufficient in production of radio valves 
in the Bharat Electronies <P) Limit-
ed, Bangalore;

(b) whether Bharat Electronics (P) 
Limited has increased its capacity;

(c) if so, by what percentage;
(d) whether technical assistance and 

collaborations have been secured; and
(e) if so, on what terms?
The Deputy Minister of Defence 

(Shri Raghuramaiah): (a) An agree-
ment has been entered into with Mes-
srs. Philips of Holland for the manu-
facture of Radio Receiving Valves in 
Bharat Electronics (P; Limited. The 
agreement covers the manufacture of 
a large number of types of Receiving 
Valves required not only for the 
broadcasting receiver industry but 
also for the special requirement oT the 
communication services and Defence 
equipment It is expected that wher. 
peak production is reached, the coun-
try’s requirements will be met to a 
very large extent.

(b) and (c). The capacity of the 
Bharat Electronics (P) Limited is 
being increased to the extent neces-
sary for the manufacture of valves. 
The capacity of the factory will go up 
roughly by about 33 per cent on this 
account

(d) and (e). Technical assistance 
and collaboration are provided for 
under the agreement with Messrs. 
philips of Holland. It would not be 
proper to disclose the terms of that 
agreement without the prior concur-
rence of Philips nor would it be in 
national interest to do so.
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Pakistani Nationals In 1<u<|«

•401. Pandit D. N. Tlwary: Will the 
Minister of Home Affairs be pleased 
to refer to the statement laid on the 
Table of the House on the 12th
February, 1959 in pursuance of the
assurance given in reply to Unstarred 
Question No. 158 on the 22nd July, 
1957 and state:

(a) whether it is a fact that a very 
small percentage of those Pakistani 
Nationals who were permitted to set-
tle in India from 1955 to 1957 have 
accepted Indian citizenship;

(b) whether the rest are still Pakis-
tani Nationals;

(c) if not, their status;
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<4) the pretest number o f Pakistani 
nationals who have been permitted to 
settle down in Indie; end

<e) whether such Pakistani nationals 
are eligible for Government services?

The Minister of Home Affairs (Shri 
<1. ft  Pant): (a) to (e). The informa-
tion is being collected and will be 
laid on the Table of Use House as soon 
as it is available.

Life Insurance Corporation
•402. Shri Mahanty: Will the Minis-

ter of Finance be pleased to state:
(a) whether the Board of the Life 

Insurance Corporation of India passed 
a resolution placing on record appre-
ciation of the services of Shri Vaidya- 
nathan, Managing Director of the Cor-
poration, after the Chagla Report had 
been published; and

(b) if so, have the Government issu-
ed directives for its expunction parti-
cularly after the publication of the 
Vivian Bose Enquiry Report?

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha): (a)
Yes, Sir.

(b) No, Sir.

General Housing Co-operative Societies
•40S. Shri B. C. Muliick: Will the 

Minister of Home Affairs be pleased 
to state:

(a) whether the recommendation 
made in the State Ministers' Confer-
ence on Backward Classes held in 
New Delhi in February 1958, regarding 
the grant of financial assistance to 
General Housing Co-operative Socie-
ties only if they have 10 per cent of 
members from Scheduled Castes, has 
been given effect to in all States and 
Union Territories of India; and

(b) if the answer to part (a) above 
be in the affirmative, the number of 
such Co-operative Societies that have 
been formed so far (State-wise)?

The Deputy Minister of Home 
Affairs (Shrimati Alva): (a) and (b).

Only the Government of Pondicherry 
and the Administrations of Himachal 
Pradesh and Delhi have accepted this 
recommendation. The Pondicherry
Government have so ter formed one 
co-operative society on this model.

fjWTqfl sfcsT *  tftfc ¥t Kwfavt 
nft **ft

Vo*. ** : w t  gwm,
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Biver Garden for Ajanta Caves
*405. Shri Assar: Will the Minister 

of Scientific Research and Cultural 
Affairs be pleased to state:,

(a) whether it is a fact that there 
is a scheme to lay out a river-garden 
at the foot of Ajanta Caves;

(b) whether the Central Govern-
ment have agreed to give financial aid; 
and

(c) if so, the total amount estimated, 
and other details of the scheme?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayuu 
Kabir): (a) Yes. Sir.

(b) and (c). Out of a total estimat-
ed cost of Rs. 10,000/- non-recurring 
and Rs 7,424/- recurring, a sum of 
Rs. 10,000/- has been given to the 
Government of Bombay to cover the 
initial non-recurring cost
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Aft «f A fa W p  ter Kaftaeerinc 
OMMW

•4Q€. Shri I m I M i r :  Will the
Jttattter of ScM Q o i c uw b u fl
Cultural Affairs be pleased to state:

(a) whether the All India Council 
of Technical Education has recom-
mended the minimum age of 16 years 
for admission to Engineering Course;

(b) whether any representations 
have been received from Andhra Pra-
desh, Madras and Universities in the 
South for reducing the age limit from 
16 to 15) years; and

(c) if so, the decision taken by the 
Central Government in the matter?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) The All India Council for 
Technical Education has recommend-
ed seventeen years as the minimum 
age for admission to the four year
degree course in engineering after
I.Sc. and 15 years for the diploma 
course after matriculation.

(b) No, Sir.
(c) Does not arise.
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CHlMUt at Afarfala
« 88». Shrf Baagrtil Wutfw: Will the 

Minister of Hw m  i fh it i  be pleased
to state:

(a) whether Government is aware 
that the Gandhi Ghat situated at 
Agartala, Tnpura, where the ashes of 
Mahatma Gandhi were immersed is 
being encroached on all sides for 
various purposes such as construction 
61 latrines etc.; and

(b) if so, the measures adopted to 
protect the area from such encroach-
ment and to preserve its sanctity?

The Minister of State in the Ministry 
ef Home Affairs (Shri Datar): (a)
There is an undemarcated vacant site 
measuring about 14 acres called 
Gandhi Ghat on the bed of the old 
Hawrah nver at Agartala. A num-
ber of unauthorised occupants, most 
of them displaced persons, have con-
structed their houses on Government 
land on both sides of the nver

(b) Steps are being taken for the 
removal of unlawful occupiers of land 
under the Public Premises (Eviction 
of Unauthorised Occupants) Act, 1958.

Coal Production

•41 a  S Shrimatl Ha Palchoudhuri:
*10' i  Shri Hem Barua:

Will the Minister of Steel, Mines and 
Fuel be pleased to state:

<a) whether it is a fact that coal 
production in the country has declin-
ed;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to 
be taken to step it up?

The Minister for Steel. Mines and 
Fuel (Sardar Swaran Singh): (a) No.

(b) and (c). Do not arise.

Admission in Delhi Schools

m I( /  8hri Mohan S vu sp :
’  Shri Prakash Vir Shastrl:

Will the Minister of Education be 
pleased to state:

(a) whether it is a fact that nearly 
5,000 students in Delhi were unable t»  
receive seats m the schools when the’ 
admissions closed at the end of July 
this year; and

(b) if so, the steps Government are- 
takmg to meet the situation?

The Minister of Education (Dr. K. L.
Shrlmali): (a) No, Sir.

(b) Does not arise.

Medium of Instruction in 
Universities

*412. Shri H. N. Mukerjee: Will the 
Minister of Education be pleased to 
state:

(a) whether any report has been 
received from the University Grants 
Commission or any progress intimated 
in regard to the change-over from 
English to Indian languages as medium 
of instruction m the Universities; and

(b) what is the position of the 
matter at present?

The Minister of Education (Dr. K. L .
Shrimali): (a) and (b). At its meet-
ing held on the l?th and 18th June, 
1959, the University Grants Com-
mission noted the various suggestions 
that had been made and steps taken 
so far with reference to the problem 
of medium of instruction in the Uni-
versities It decided that a Working 
Group be appointed by the Commis-
sion to study this question further, 
and to draw up a plan of action for 
the change of medium of instruction 
from English to Indian languages con-
sistent with the maintenance ot‘ 
high standards in English.
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Coal Open Cast M h* 
*413. Shri M atu n u d  Ettas: Will 

the Minister of Steel* W b h  and Fort
)>e pleased to state:

<a) whether the design of the ‘Coal 
(Open Cast Mine* to be built in 
'Madhya Pradesh has been prepared 
by the “Technoexport” of U.S S.R; 
juid

(b) if so, when the work will begin?
The Minister of Steel, Mines and 

Fuel (Sardar Swaran Singh): (a) Not 
yet; the detailed project report is 
currently under preparation by M/s 
•Technoexport, Moscow, and our En-
gineers are already in the U SSR  to 
associate themselves with this work.

jsgaart -w Meely te  iv? tseetvad .w 
October, next

(b) Does not arise.

Agreement on Avoidance of Doable 
Taxation

•414 Shri S. A. Mehdi: Will the
Minister of Finance be pleased to 

.state:
(a) whether any agreement has 

'been entered into with Norway for 
the avoidance of double taxation; and

(b) if so, whether a copy of the 
Agreement will be laid on the Table7

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha): (a) 
An Agreement for Avoidance of 
Double Taxation of Income between 
India and Norway was signed at Gov-
ernment level on the 20th July, 1959. 

•The Agreement will become effective 
only on ratification.

(b) As soon as the Agreement ia 
ratified copies of the Agreement will 

'be placed on the Table of the House.
Termination of Services of School 

Teachers in Delhi

f  Shri S. M. Banerjee:
•415. Shri F. Q. Deb:

I Shri Vajpayee:
Will the Minuter of Education be 

.pleased to state:
' (a) whether it is a fact that the ser-

v ices of about 980 teachers working

in various Government ftchools in 
Relhi are likely to bo terminated 
with effect from the ftth August, 1959;

(b) if so, the reasons for the same; 
and

(c) whether these tcachers have 
been or are being provided with alter-
native jobs?

The Minister of Education (Dr. 
S. L. Shrimall): (a) No. Sir

(b) and (c). Do not anse.

Joint Managing Council for Life 
Insurance Corporation

•416. Shri Ram Krishan Gupta: Will 
the Minister of Finance be pleased to 
state:

(a) whether his Ministry has rê  
Cfeived any request from the Ministry 
of Labour and Employment for the 
formation of Joint Managing Councils 
Hi the various zones of the Life In-
surance Corporation of India, and

(b) if so, nature of the action taken 
ih the matter7

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha): (a)
Ves, Sir.

(b) The question was considered. 
As the Life Insurance Corporation is 
a financial institution, and the pro-
visions normally applicable to indus-
trial or commercial companies are not 
appropriate in its case, the scheme for 
the formation of Joint Managing 
Councils in the various zones of the 
I,ife Insurance Corporation was not 
Pursued.

Study Abroad of Foreign Languages

•a h  /  Slu* Shree Narayaa Das:
7l \  Shri Radha Raman:

Will the Minister of Education be 
Pleased to refer to the reply given to 
tynstarred Question No. 2776 on the 
7th April, 1999 and state:

(a) whether the scheme for en-
couraging the study abroad of foreign
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languages by Indian Nationals has 
keen discontinued; and

<b) if not, the form in which it ki 
working’

The Minister of Education (Dr. 
K. L Bhrimali); (a) and (b). No, Sir, 
excetrt lor a gap of two years in 1957- 
58 and 1958-59 From 1959-60 the 
scheme is again being operated as be-
fore, with certain modifications, chief 
of which are

(1) the number of scholarships 
has been reduced Irom 30 to 
20,

<u) Swahili and Rumanian have 
been added to the list of 
languages, and

(m) the duration of a scholarship 
would be one year to 3 years 
depending upon the nature of 
the course

Loan from West Germany

•41* /  Shri R C Majhi:
118 \  Shri Subodh Hansda:

Will the Minister of Finance be 
pleased to state

(a) whether the West German loan 
of DM 168 million has not been fully 
utilised, and

(b) if so, the reasons therefor’
The Deputy Minister of Usance 

(Shri B. R Bhagat): (a) A sum of
DM 96 million has so far been drawn 
from the loan Further sums will 
continue to be drawn m coming weeks

(b) The object of the loan is to 
enable the Government of India to 
obtain the funds for meeting the pay-
ments due on imports from West 
Germany The actual imports from 
West Germany after the relevant date 
have been in fact more than the total 
value of the loan Under the relevant 
agreement, the loan however can be 
drawn upon only for reimbursement 
to the Government of India of 80 per 
cent of payments for Indian imports 
made to German suppliers after 31st 
August, 1958 and that too, only of

those payments that are under con-
tracts covered by the German Federal 
Government guarantees or insurance 
The rate of drawal of the loan is 
governed by these limitations in re-
gard to its availability, principally by 
the condition that only imports cover-
ed by German Federal Government 
guarantees are eligible to be con-
sidered

Engineering Colleges

’ Shri D C Sharaia:
Shri Shree Narayan Das:
Shri Kadha Raman:
Shri Pangarkar:
Shri Sarendranath Dwiredy: 

*419 Shri Panigrahi:
Shri S M. Banerjee*
Shri Jagdish Awasthl:
Shri Nagi Reddy:

| Shri S. A. Mehdi.
Will the Minister of Scientific Re-

search and Cultural Affairs be pleas-
ed to refer to the reply given to 
Starred Question No 814 on the 2nd 
March, 1959, and state

(a) the progress made so far m im-
plementing the scheme for the es-
tablishment of eight centrally sponsor-
ed engineering colleges in the coun-
try.

(b) the places where these are to 
be established, and

(c) the total amount likely to be 
spent by Government of India on 
these institutions’

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayan 
Kabir): (a) and (b) The eight colle-
ges are to be established at (1) 
Warangal, (2) Srinagar, (3) Bhopal,
(4) Mangalore, (5) Allahabad, (8) 
Nagpur, (7) Durgapur and (8) 
Jamshedpur Planning Officers have 
been appointed by the concerned State 
Governments in the case of the first 
4 institutions The College at Waran-
gal has started functioning from thla 
academic year making temporary use 
of the recently constructed buildings 
ftw a polytechnic in that place.
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<c) lfce amount likaly to be apnt 
Uu» Government of India is at 

follow*:

ft) At grant-in-«id: Rs. 746.38 likht.
(lx) A> interest free 

loan* for Hostels- Rs. 311.625 lakhs, 
(ui) A* interest bearing

loan on staff quarters* Rs. 27.96 lakhs.

Creator Institute for Workers’ 
Education

f  Shri Subodh Hansda:
*4M>  ̂ Shri Barman:

[  Shri S C. Samanta:
Will the Minister of Education be 

pleased to state:
(a) whether the pilot scheme of 

Evenirig Institute for Workers’ Edu-
cation has been approved by the Gov*
ernment;

(b) whether the details of the 
scheme have been worked out; and

(c) if so, the total amount requir-
ed to run the pilot scheme9

The Minister of Education (Dr. 
K. L Shrimall): (a) Yes, Sir.

(b) Yes, Sir
(c) Rs 15 lakhs during the Second 

Five Year Plan

Indian Instructors for Iraqi Air Force

f  Shri Vajpayee:
•421.  ̂ Shri Aasar:

(_ Shri Shivaitanjappa:
Will the Minister of Defence be 

pleased to state:

(a) whether the Government of Iraq 
have requested the Indian Govern-
ment to lend instructors to tram their 
pilots and technicians; and

(b) if so, the Government’s response 
to this request’

The Depoly Minister of Defence 
(Sardar Majithia): (a) and (b).
Attention is invited to the reply to

Starred Question No. l t t  asswefed by 
the Parliamentary Secretary to th* 
Minister of External Altai# OH th# 
8th August, 1959.

Legal Aid to Scheduled Castes soft 
Scheduled Tribes in Mmlpar ahd

Andaman and NleaAftr UitHb

•422. Shri Pangarkar: Will the Min-
ister of Hon* Affairs be pleased to
state:

(a) whether any step has been taken 
so far to provide legal aid to the poor 
litigants belonging to Scheduled 
Castes, Scheduled Tribes and other 
backward communities of Manipur 
and Andaman and Nicobar Islands; 
and

(b) if not, whether Government 
propose to take any steps in the 
matter’

The Deputy Minister of Home 
Affairs (Shrimati Alva): (a) No, Sir.

(b) In Manipur, the Scheduled 
Tribes live mainly m the hill arees 
and rarely come into contact with 
non-tribals The necessity of provid-
ing free legal assistance to the 
Scheduled Tribes has not yet arisen lit 
anv case In the Andaman and Nico-
bar Islands, there are no Scheduled* 
Castes The Scheduled Tribes practi-
cally never indulge m litigation and 
the question of giving them free legal 
aid has never arisen

Production of Pig Iron in Rourkelat

Shri Panigrahi:
Shri Surendranath DWlvedyr 
Dr Run Snbhag Singh:

(_ Shri Sapakar:

Will the Minister of Steel, Mima and 
Fuel be pleased to state:

(a) whether the monthly product-
ion of pig iron in Rourkela Steel 
Plant has improved since March, 1959;

(b) if so, the monthly production o t  
pig iron m Rourkela Steel Plant sincfc 
then; and
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(e) whether the trial testa at the 
Rourfcela Blast furnace have been 
completed?

The Mintter of Steel, KBbm tt4  
Fuel (B u te  Swam Singh) (a) Yea, 
Sir.

(b) The monthly production of pig 
iron m Rourkela Steel Plant since 
February, 1959 is as follows-—

March, 1959 
April, 1959 
May, 1959 
June, 1959 
July, 1959.

12,685 tons. 
17,121 tons 
15,316 tone 
14,382 tons 
14,362 tons

(c) The trial test for the first blast 
furnace was conducted from 20th 
Apnl, 1959 to 3rd May, 1959, but the 
guaranteed production of one thousand 
tons of basic pig iron per day could 
not be achieved It is proposed to 
repeat the trial test when satisfactory 
conditions for disposal of the whole 
of the hot metal produced m the blast 
furnace become available

Bharat Sevak Sana]
•424 Shri Morarka: Will the Minis-

ter at Finance be pleased to state
(a) the nature of financial control, 

exercised b> Government over the 
Bharat Sevak Samaj, and

(b) whether a copy of the latest 
audited accounts of the Samaj will 
be placed on the Table7

The Deputy Minister of Finance 
(8hrimati Tarkeahwari Sinha): (a)
The Bharat Sevak Samaj has to fur-
nish an audited statement of accounts 
along with utilisation certificates for 
the grants-in-aid received by them 
The accounts at the Bharat Sevak 
Samaj are subject to check by the 
Comptroller and Auditor General of 
India

(b) A copy of the latest audited ac-
counts of the Bharat Sevak Samaj has 
been placed in the Library at the 
Bourn

. . . .  f  Shrimatl Mafiia Aimed:
\  Shri P. C Boraaak:

Will the Minister of Steel, 
agid Fuel be pleased to state:

(a) the progress of work done upto 
Ijth July, 1959 to install the oil re- 
gjiery at Gauhati; and

(b) the number of personnel re-
quited for the refinery and its an-
cillary works in different categories 
upto the ISth July, 1959*

The Minister of Mines and Oil (Shri 
g  D Malaviya): (a) and (b) A state-
ment is laid on the Table of the 
jfouse

S t a t e m e n t

(a) Nunmati, near Gauhati, has 
^een selected as the site, survey at 
tpe entire area of land has been com-
pleted Soil borings, now m pro-
gress, are expected to be completed 
shortly Rumanians are preparing the 
technical designs and these are ex-
pected to be received by the end of 
.̂ugust, 1959 The Supply and Tech-

nical Assistance Contract between the 
organisations nominated by the res-
pective Governments will be executed 
gfiortly

Assam Government have made over 
sbout 180 acres of land at Nunmati 

Indian Refineries Ltd so far, ac-
quisition of the balance of the land

proceeding
A nucleus of construction organis- 

8tion hat been set up by the Indian 
jtefinenes Ltd at Gauhati, and con-
struction of temporary accommodat-
ion, arrangements for temporary 
^ater and power supply, levelling of 
tfie area and laying a railway siding 
0re in progress

(b) Technical Officers 10
Non-techmcal Officers S
Technical staff 32
Non-techmcal staff. 36

Total 103
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•4*8. atari Butafe C h u te  Mathur:
Will the Minister of finance be 
pleased to state:

(a) whether Government have for-
mulated any policy regarding fixation 
of prices and contribution to the 
General Revenue to be adopted by 
enterprises in the Public Sector;

(b) what directions, if any, have 
been given in this matter;

(c) what is our total investment and 
return in 1958-59; and

(d) what is the estimated revenue 
for 1959-60?

The Deputy Minister of Finance 
(Shrimatl Tarkeshwari Sinha): ia>
and (b). Prices are normally deter-
mined having regard to all the re-
levant factors, e g , the cost of pro-
duction, the prevailing market prices, 
the imported price of similar articles. 
No standard contribution to General 
Bevenues has been laid down as these 
undertakings declare dividends after 
taking into account the financial re-
sults of their working

(c) and (d). The information is be-
ing collected and v, ill be laid on the 
Table of the House in due course

Shortage of Text-books in Delhi

**97 f  Ran> Subhag Singh:
\  Shri Sarja Pandey:

Will the Minister of Education be 
pleased to state:

(a) whether it is a fact that there 
has been a general shortage of text-
books for higher classes in Delhi;

(b) if so, the causes thereof; and
(c) what steps Government pro-

pose to take to remove this shortage?
The Minister of Education (Dr. 

K. L. Shrimall): (a) No, Sir.
<b) and (c). Do not arise.
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Fixation of Prices of Petroleum 
Products

r Shri Ram Krishan Gupta: 
Shri Supakar:
Shri Narayanankutty Menon: 
Shri Punnoose:
Dr Ram Subhag Singh:

*429.  ̂ Shri Sadhan Gupta:
Shri Subbiah Ambalam: 
Shrimatl Ila Palchoudhuri: 
Shri Ajit Singh Sarhadi:
Shri Hem Barua:

Will thv Minister of Steel, Mines 
and Fuel be pleased to slate.

(a i whether further negotiations 
with the Oil Companies for fixing a 
now price formula for petroleum pro-
ducts have boon held; and

(b) if so, the results thereof’
The Minister of 'Mines and Oil 

(Shri K. D Malaviya): (a) and (b). 
As a result of the negotiations last 
year, the oil companies made certain 
ad hoc reductions in their selling 
prices (which were mopped up 
through additional duties) and also 
agreed to an examination being made 
by the Chief Cost Accounts Officer of 
Government for the evolution of a 
new price formula, to have retros-
pective effect from 1-4-1958. This 
examination having been completed, 
after considering its results, discus-
sions have be*n started with the oil
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aanapaotes'lor th# fladintlin of •
new price formula, on the basis of 
which, new prices will be established, 
lfease discussions have now retched 
en advanced stage, and final results 
will be announced as soon as the dis-
cussions are completed.

Official Credit Information Boreas

•aaa f  ®hr* Shree Narayan Das:
‘ \  Shri Radha Banian:

Will the Minister of Finance be 
pleased to refer to the reply given to 
Starred Question No. 1878 on the 16th 
April, 1959 and state:

(a) whether the proposal to set up 
an official Credit Information Bureau 
under the auspices of the- Reserve 
Bank of India has since been finalis-
ed; and

(b) if so, the precise nature of its 
organisation and functions’

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha): (a)
No, Sir

(b) Does not arise.

Training of Teachers for Secondary 
Schools

f  Shri D. C. Sharma:
| Shri Ram Krishan Gupta:

*431. J Shri Shivananjappa:
I Shri S. M Banerjee:

Shrimati 11a Falchoudhuri

Will the Minister of Education be 
pleased to state*

(a) whether the Government 01 
India have prepared a scheme for 
training of teachers for the new 
secondary schools in the country as 
recommended by the Central Advi-
sory Board of Education at its meet-
ing held in Madras;

(b) it so, the details thereof; and
(c) the places where such train-

ing will be imparted?
The Minister of Education (Dr. K. 

L. Shrimall): (a) to (c). The recom-
mendations of the Board are under 
consideration.
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Buuutm K a li Oabmitr

f  Dr. Ram Sabhag Singh
•1M. J Bhrl D m kinqt Ral 

^Shri l iik iu t k  Singh:

Will the Minister of Eucation be 
pleased to state:

(a) the number of eases of the 
ltanaras Hindu University referred 
■so far to the Solicitor General of 
India for advice for reference to the 
Heviewing Committee;

(b) the number of cases actually 
-referred to the Reviewing Commit* 
tee; and

(c) the nature of action taken re- 
gnrdrng AbvsYW by ike Jtet&wmg’ 
znittee?

The Minister of Education (Dr. K 
X. Shrimali): (a) Twelve.

(b) Eleven
(c) Hie cases are under considera-

tion of the Reviewing Committee.

Regional Languages In Punjab
70S. Shri D. C. Sharma: Will the 

Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a) the amount given as grants- 
in-aid during 1958-59 to Punjab State 
for the development of regional lan-
guages;

(b) the items on which it was to 
"be spent; and

(c) the amount proposed to be 
given during 1959-60?

Hie Deputy Minister for Scientific 
Research and Cnltnnl Affairs (Dr. 
HL M. Das): (a) and (b) Rs 27,000 
t>e'ng 50% of the expenditure esti-
mated to be incurred by the Punjab 
Government on the translation of 
the Hindi Encyclopaedia entitled 
'"Hindi Vishva Bharati” into Punjabi.

(c) Mo proposals for financial 
assistance during 1959-60 have yet 
been received from the State Gov-
ernment.

m  fhrt D. C. Shana*; Win Ate 
Minister of Boom AflUm be jdafcaad 
to state the number of (i) murder 
eases and (ii) other casas in whkfe 
pardons or remissions of sentence* 
have been granted by the Central 
Government or the President during 
1959 (upto the 30th June, 1959)7

The Minister of Home Affairs
(Shri G. B. Pant): Death sentence 
was commuted to imprisonment for 
life in the case of 26 prisoners and 
remission of sentence granted in two 
cases, during the penod from 1st 
January to 30th June, 1959.

Integration of Services of Punjab 
State

718. Shri D. C. Sharma: Will the 
Minister of Home Affairs be pleased 
to state:

(a) how many appeals of Govern-
ment servants of Punjab State 
arising out of the integration of ser-
vices have been decided so far;

(b) how many are still pending; 
and

(c) how long will it take to com-
plete the integration of services ol 
Punjab State consequent on the 
States reorganisation’

The Minister of State in the 
Ministry of Home Affairs (Shtl 
Datar): (a) 58 appeals of gazetted 
officers and 395 appeals of non-
gazetted officers of the Punjab State 
have been so far decided.

(b) 108 appeals of gazetted offcer* 
and 256 appeals of non-gazetted 
officers are pending the considera-
tion of the Advisory Committees.

(c) The State Government is like-
ly to take about 6 to 8 months in 
completing the remaining work of 
the integration of the services of 
Punjab State.
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Marathwa* Uahrasttr
WL Shri Panffarfcar: Will the

Minister of Kdaeatk* be pleased to 
state:

(a) the amount of money propot' 
ed to be given as grants tc the 
Marathwada University by the Uni-
versity Grants Commission during 
1989-60; and

(b) the amount actually given dur-
ing 1988-59?

T it Minister of Education (Dr. 
K. L  Shrima!]): (a) A sum of 
Bs 1,60,000 has been paid during 
1959-60 (upto 30-6-1959) by the 
Ministry of Education through the 
University Grants Commission to 
the Marathwada University Some 
further grants are likely to be given 
to the University during 1959-60 by 
the Commission for various purposes 
The exact amount cannot, however, 
be estimated at this stage

(b) Nil

Naga Bald on Mahur and Mlkir
712. Shrimati Mafida Ahmed. Will 

the Minister of Home Affairs be 
pleased to state

(a) whether Government are aware 
that Naga hostiles raided Mahur m 
North Cachar and Mikir Hills Dis-
trict in the latter half of May, 1959 
and kidnapped some persons.

(b) whether the kidnapped per-
sons have been rescued, and

(c) whether the culprits have been 
traced and captured*

The Minister of Home Affairs 
(Shri G. B. Pant): (a) No

(b) and (c) Do not arise

Ko-emptoyment ef Superannuated 
Personnel in Defence Establishments

71S. Shri S. M. Banerjee: Will the 
Minister of Defence be pleased to 
state:

(a) whether eases of employees 
dkieharged after 55 years or 60 years 
111 (AL) L.S D -3 .

are being reconsidered for re-em-
ployment m Defence Establishments; 
and

(b) if so, how many of them have 
been re-employed in various Defence 
Establishments?

The Deputy Minister of Defense 
(Shri Baghununaiah): (a) Yes, Sir

(b) The information is being col-
lected and will be laid on the Table 
of the Lok Sabha

‘Man ash’ Weekly of Trtpsra
714. Shri Dasaratha Deb. Will the 

Minister of Home Affairs be pleased 
to state

(a) whether it is a fact that the 
Tripura Administration uses 
‘Manush’, a weekly paper, as its 
advertising medium,

(b) if so, the total amount of 
money paid to this paper as adver-
tisement cost dunng 1957-68 and 
1958-59, and

(c) what is the audited weekly cir-
culation of the paper to justify this 
expenditure’

The Minister of State la the 
Ministry of Home Affairs (Shri 
Datar)* (a) Yes. *Manush' is one of 
the 4 approved local papers for pub-
lication of official advertisements of 
the Tripura Administration

(b) Rs 14,423/-
(c) 1,625

Other Backward Classes
715. Shrimatl Manjnla Devi: Will 

the Munster of Home Affairs be
pleased to state

(a) the steps so far taken, if any, 
to find out the exact number of other 
Backward Classes;

(b) the State of thoir backward-
ness and causes there jf; and

(c) whether Government propcae 
to make a survey of the backward-
ness of the ‘Other Backward Clf^>
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o ' community-wise during the 
earning census operation?

Ike Itapatr Minister of Home 
Affairs (Shrimatl Alva): (a) The
question of fixing the criteria for the 
determination of the Backward 
Claeses is still under examination.

(b) Does not arise.
(e) No.

Scholarships to Students of Other 
Backward Glasses in Assam

716. Shrimatl Manjula Devi: Will 
the Minister of Education be pleased 
to refer to Appendix XVI—State-
ments 1 and 2 of the Seventh Report 
at the Commissioner for Scheduled 
Castes and Scheduled Tribes for the 
year 1957-58 (part II) and state:

(a) the number and amount of 
scholarships awarded to the students 
of the ‘Other Backward Classes* 
from Assam during the years 1957- 
58 and 1958-99;

(b) the number of applicants from 
the Rajbangshi community belong-
ing to the 'Other Backward Classes’ 
and the number of scholarships 
awarded to them; and

(e) the number of scholarships 
awarded to other backward commu-
nities at Assam (community-wise)?

The Minister of Education (Dr. 
K. L. Shrimali): (a) to (c). Two 
statements are laid on the Table of 
the House. [See Appendix II, annex- 
ure No. 28].

Art QaHery at Bhopal
717. Shri r . O. Dob: WUl the

Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a) whether any Art Gallery is to 
be established in Bhopal; and

(b) if so, the amount given by the 
centre for this purpose?

She Deputy Minister for Selenitic 
•weank and Cultural Affairs (Dr. 
M. M. Das): (a) The Government of

India have at preseht no proposal to 
establish an Art Gallery in Bhopal.

(b) No request for any grant for 
the purpose has been received.

Loans to Delhi Municipal Corpora* 
tion

718. Shri Sam Krishaa Gupta: Will 
the Minister of Heme Affairs 1m 
pleased to state:

(a) whether it is a fact that the 
Delhi Municipal Corporation has ap-
proached the Government of India 
for loans amounting to Ra. 2,04̂ 25,000 
for general works; and

(cj if so, the action taken in this 
regarcf'

The Minister of State In the 
Ministry of Home Affairs (Shri 
Datar): (a) No.

(b) Does not arise.

Wealth Tax
719. Shri Ram Krishan Gupta: Will 

the Minister of Finance be pleased 
to refer to the reply given to Starred 
Question No 2043 on the 24th April, 
1959 and state:

(a) whether Government have by 
now assessed the effects of wealth- 
tax in detecting cases of concealment 
at other taxes; and

(b) if so, the nature of the effects 
assessed?

The Minister of finance (Shri 
Moraiji Desal): (a) Not yet, Sir.

(b) Does not arise.

Educational Survey
fShri R. C. Majhl: 
j 8M  Snbedh I m t e  

' "j Shri S. C. Bern— tot 
^8hii Ram Gupta.

WUl the Minister of Eflucatl— be 
pleased to state:

(a) whether the Educational Sur-
vey has been completed in aU the 
States;
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(b) if not, when it is oxpeetad to 
be completed;

(c) the amount spent up-to-date 
since it was taken up;

(d) the amount required to com-
plete the work; and

(e) when a copy of the All-India 
Report will be laid on the Table4

The Minister of Education (Dr. 
K. L. Shrimali): (a) Yes, Sir, except 
West Bengal, where the State Gov-
ernment did not participate in the 
Survey.

(b) Does not arise.

(c) Rs. 11,97,803 as Central share

(d) Does not arts?.

(e) The report is under print and 
will be laid on the table of the House 
as soon as it is available

Foreign Exchange
M) f  Shri Ram Krishan Gupta:

\  Shri Sarju Pandey:
Will the Minister of Finance be 

pleased to refer to the reply given to 
Starred Question No. 328 on 17th Feb-
ruary, 1959 and state

(a) whether the enquirir*; into the 
rest of the cases regarding spending 
of more foreign exchange by leading 
industrialists who go abroad have 
been completed; and

(b) in how many cases action has 
been taken against the persons found 
guilty?

t te  Minister el Finance (Shri 
Mow H Dead): (a) Out of eight 
castes pending in February, 1959 in-
quiries have been completed in five 
oases; one is under adjudication and 
the remaining two are still under in-
vestigation.

(b) A statement ft laid on the 
T w *  el the Rdte. [See Apendix 
If, anh&tore Kb. 29}.

Tax Research Unit
f  Shri Ram Kriahan Gupta:
\  Shri F. C. Borooah:

Will the Minister of flaanee be 
pleased to state the nature of the 
sttps taken or proposed to be taken to 
sef up a Tax Research Unit as recom-
mended by Taxation Enquiry Com-
mission in the Department of Econo-
mic Affairs for advising Government 
on fiscal matters?

The Minister of Finance (Shri 
M(>rarjl Deaai): It has been decided 
to set up a Tax Research Unit as 
pgrt of the Economic Division in the 
Department of Economic Affairs, 
Ministry of Finance. The Unit, 
wjiich will initially be a small one, 
w ,ll function broadly on the line* 
suggested hy the Taxation Enquiry 
Commission

The Unit is expected to siart func-
tioning shortly

National Committee on Women's 
Education

'  Shri Ram Krishan Gupta: 
Shri D. C. Sharma:
Shri Shree Narayan Das:

„  I Shri Radha Raman:
7 Z 3 Shri Vajpayee:

I Shri Pahadia:
Shri B. C. Mnlltek:

Î Shri Blukt Danhan:

Will the Minister of Education be 
pleased to refer to the reply given to 
Uristarred Question No. 2932 on the 
11th April, 1959 and state*

(a) the decisions taken on the re- 
copunendations made by the Nattah- 
aj Committee on Women's Rduci- 
tipB; and

lb) the action so far taken on 
those recommendations which have 
been accepted?

fb »  Minister of W naflat (Dr. 
K. **• ShrhnaB): (a) and (b). A gtvte- 
m*nt is laid on the Table of the 
H<mse. (See Appendix II, aaneiute 
NO- SO.]
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A m u * of Wert la Appellate 
Tribunal

724. Shri Baa Kriskan Gupta: Will 
the Minister of Finance be pleased to 
state:

(a) whether it is a fact that large 
number of appeals and revision 
cases regarding income-tax and excise 
duties are pending before the Appel-
late Tribunal; and

(b) il so, the nature of the steps 
taken or proposed to be taken to 
clear the outstanding cases quickly’

The Minister of Finance (Shri 
Morarji Desai): (a) The total num-
ber of income-tax appeals pending 
before the nine Benches of the In-
come-tax Appellate Tribunal on 1st 
June, 1999 was 17,204

So far as the Cenual Excises are 
concerned, appeals and nstaion 
applications do not come before any 
Appellate Tribunal

(b) The Ministry of Law, who are 
administratively concerned with the 
Income-tax Appellate Tribunal, have 
under consideration a proposal for 
strengthening of the Income-tax 
Appellate Tribunal

Fourth Steel Plant at Bokaro
f  Shri Run Krlshan Gupta:

725. J Dr. Bam Subbag Singh: 
^Shri Morarka:

Will the Minister Of Steel, Mines 
and Pud be pleased to refer to the 
reply given to Starred Question No 
229S on the 7th May, 19b9 and state 
at what stage 15 the scheme for the 
setting up of a fourth steel plant at 
Bokaro?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): There is 
no significant change in the position 
indicated in the answer to the Starred 
Question No. 2293 on the 7th May. 
1989. The preliminary work at site is 

progressing.

Expansion of Steel Work* at Barafar

728. 8hri Bam Krisbaa Gapta: Will 
the Minister of Steel, Minas aad V M  
be pleased to state:

(a) whether the programme of ex-
pansion of the Indian Iron and Steel 
Works at Burnpur has been complete 
ed; and

(b> if so, the details of the expan-
sions made’

The Minister of Steel, Mines and 
Fuel (Sardar Swann Singh): (a) and
(b). The Company has not completed 
the entire expansion programme but 
the following items of the programme 
have been completed:

(1) two sets of Cok<* Oven Bat-
teries,

(ii) two Blast Furnaces (each 
with a capacity of 1,250 tons of 
iron per day);

(111) six Open Hearth Furnaces 
for steel making;

(iv) two Billet Stands,
(v) Ore Handling Plant at Gua; 

and
(vi) other ancillary items like 

Mixers and Converters Boilers, 
Soaking Pits, etc

Expert Committee on Con sn fftea of 
Finished Stool

727. Shri Bam Krishan Gapta: Will 
the Minister of Scientific Basearek 
and Cultural Affairs be pleased to
state*

(a) whether it is a fact that Govern-
ment is considering a proposal to set 
up an Expert Committee with a view 
to undertaking a survey of our capa-
city to absorb the 4-5 million tons of 
finished steel that would be produced 
by 1900*01; and

(b) if so, at what stag* fhe pro-
posal is?

The Deputy Minister of SdeatMe 
Research and Cultural Affairs (Dr.
M. M. Daa): (a) The CouneQ ef
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Sdaattte and Industrial Research 
have set up an Expert Committee for 
this purpose.

(b) The study is expected to be com-
pleted by October, 1999.

fw etn e  of Deep Drilling Rica front 
U.8.8JS.

722, Shri Ram Krishan Gupta: Will 
the Minister of Steel, Mines and FMl 
be pleased to refer to the reply given 
to Starred Question No. 1713 on 
7th April, 19S9 and statfv

(a) whether the negotiations with 
the Government of U.S.SH. for the 
purchase of five more deep drilling 
rigs have been completed; and

(b) if so, the results thereof1
The Minister of Mines and Oil (Shri 

K. D. Malaviya): (a) and (b;. Recent-
ly a contract for purchase of two 
Uralmash 9D rigs (capacity 3000 
metres) has been signed with USSR 
authorities

Naval Dock-yard In Bombay

729. Shri Ram Kriahan Gupta: Wil' 
the Minister of Defence be pleased to 
state:

(a) the progress made so far in the 
expansion of Naval Dock-yaM ai 
Bombay; and

(b) the total amount spent so far7

The Deputy Minister of Defence 
<Shrl Ragbanunaiah): (a) The Naval 
Dock-yard Expansion Scheme is to 
be implemented in various stages. 
In Stage I. which is at present being 
Implemented, a fully equipped Cruiser 
Graving Dock is under cons'vuction 
and will be ready for tests early next 
year. The work on Capital Dredging 
of the inner basin, rock-breaking, con-
struction of Barracks and Destroyer 
Wharves, reclamation etc. is ir. diffe-
rent stages of progress and it ;.x anti-
cipated that this entire work will be 
completed by mid-1961

(b) Rs. 2,06,23.353-51 nP upto 31st 
May 1989.

Reform in the System of University 
Rumination

f  Shri R. C. Majtai:
I Shri Subodh Haaada:

719.  ̂ Shri S. C. Samanta:
I Shri D. C. Sharma:
{_ 8hri Ram Krtshan Gupta:

Will the Minister of Education be
pleased to refer to the reply given to 
Starred Question No. 1935 on the 21st 
April, 1959 and state'

(a) whether the Committee set up 
by the University Grants Conrnisaion 
to examine the question of reform in 
the system of examination in the 
Indian Universities -Mve -ubmitted 
their final report,

<b) if so, the recommendations con-
tained therein;

(c) the nature of action <aken to 
implement the recommendations at the 
University and secondai-y education 
levels; and

(d) the details of programme, if 
any, drawn up in this connection’

The Minister of Education (Dr. K. L. 
Shrimali): (a) No, Sir.

(b) to (d) Do not arise

Discipline in Educational Institutions
. . .  f  Shri T Sanganna:
“ • \ Shri D. C. Sharma:

Will the Minister of Education be 
pleased to state*

(a) the States where the system of 
observance of silence and discipline 
in all educational institutions has so 
far been introduced; and

(b) the reasons indicated by the 
states which have not introduced the 
system 90 far?

The Minister et M sttU n (Dr. K.L. 
ShHmaU): (a) and (b). A statement it 
laid on the table of the Sabha.
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Sumom
The State Governments of Madbya 

Pradesh, Bombay, Andhra, Orissa, 
Jammu and Kashmir end the Adminis-
trations of Manipur, Himachal Pra-
desh, Delhi, Tripura, Andaman and 
Nicobar Islands and Laccadive, 
Minicoy and Amindivi Islands have 
issued necessary instructions to the 
Schools under their control for the 
observance of silence. (The reference 
to “discipline" in the question is not 
dear.) The State Government of 
Panjab have drawn the attention of 
the heads of the Schools to the desir-
ability of observing silence. Replies 
from other State Governments are 
stOJ awaited.

The Universities of Visva-Bharati, 
Delhi, Banaras and Jabalpur have 
drawn the attention of the Principals 
of the constituent and affiliated col-
leges to the desirability of observing 
silence daily. The Universities of 
Aligarh, Karnatak, Jadavpur, Utkal, 
Madras, Jammu and Kashmir, Vallabh- 
bhai Vidyapeeth, Andhra, Baroda, 
Gorakhpur, Saugar and Osman is have 
expressed their inability to issue such 
instructions due to (a) lack of central 
halls in colleges for holding joint as-
sembly and (b) different timings of 
the various departments Besides, 
some of them have stated that instruc-
tions on such matters are not issued 
to colleges The replies from the re-
maining Universities are awaited

Oil and Natural Gas Commission
732. Shri D. C. Sharma: Will the 

Minister of Steel, Mines and Fuel be 
pleased to refer to the reply given to 
Unstarred Question No. 218 on tne 12th 
February, 1950 and state the progress 
made so tar in preparing any schemes 
fjor oil development in the country 
during the Third Five Year Plan 
period by the Oil and Natural Gss 
Commission?

The Mtadeter of Mines and Oil (Shri 
K. D. Malavfya): Draft outline scheme 
prepared by the Oil and Natural Gas 
Commission for its activities during 
the Third Five Year Plan a  under 

examination

ItaiMltNi ef Coal
713. Shri p . C. 8hama: WUl t*e 

Minister o< Steel, Mines and Fb*s1 be 
pleased to state how much at the tar-
get of production at coal fixed for the 
year 1959 has been achieved so far'?

The Minister Steel, Mines aad 
Fuel (Sardar Swaran Singh): As stat-
ed in reply to Starred Question No. 
1220 on the 18th March, 1958, no tah 
mal yearwise targets for the private 
and public sectors have been fixed. 
The production upto the end at May, 
this year, was about 20 xmdion tons. 
It is estimated that the fallowing 
levels of production will be reached 
by the end of 1859:

Tnvdie "beiiior ‘41*00 million tons.
Public Sector 8*00 million tons.

Northern Zonal Connell
'<34. Shri D. C. Sharma: Will the 

Minister of Home Affairs be pleased
to state the steps taken for implement-
ing the decisions taken at the fourth 
meeting of the Northern Zonal 
council held at Jaipur*

The Minister of Home Affairs (Shri
G. B. Pant): A statement showing the 
action taken on the decision arrived 
at by the Northern Zonal Council at 
its meeting held at Jaipur on 18th 
January, 1959, is laid on the Table of 
the Sabha. [See Appendix II, an- 
nexure No 31]

Law Commission Report
735. Shri D. C. Sharma: Will the 

Minister of Law be pleased to refer 
to the reply given to Unstaired Ques-
tion No. 3508 on the 24th April, 1959 
and state the further progress made 
m examining the reports of the Law 
Commission on the following statutes;

(a) The Specific Relief Act, 1878;
(b) The Land Acquisition Act, 1884;
(c) The Negotiable Instruments Act,

1881, and
(d) The Income Tax Act, 1812?
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*ha Dapwty MhMir ef U »  (Shri 
R. M. Hajarnavls): (a) S fd flc  Jtelitf 
Act—A Bill ia being drifted in (he 
light of the Report of the Law Com-
mission. Alter the Bill is drafted, the 
State Governments will have to be 
consulted

(b) Land Acquisition Act, 1894.—The 
Report is being examined by the two 
Administrative Ministries concerned, 
namely, the Works, Housing and Sup-
ply Ministry and the Food and Agricul-
ture Ministry in consultation with this 
Ministry. The legislation falls in the 
concurrent List It has, therefore, 
been decided to address a communica-
tion to the State Governments, re-
questing them to give their views on 
certain important issues arising out of 
the Report

(c) Negotiable Instruments Act, 
1881.—The Report is under examina-
tion of the Finance Ministry and this 
Ministry

(d) Income-tax Act, 1922—The Re-
port is under consideration of the 
Finance Ministry (Department of 
Revenue)

National Tooth Centre, New Delhi

f  Shri D. C. Shanna:
\  Shri Ram Krishan Gupta:

Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No 1557 on the 30th 
March, 1959 and state the latest posi-
tion with regard to the proposal to 
develop a part of 'the Ridge area- 
near Talkatora Gardens m New Delhi 
into a National Youth Centre9

The Minister ot Education (Dr. K. L. 
ShrimaH): Tke Ministry of Works,
Housing and Supply have not yet al-
lotted the required plot cf land The 
Centra] PWJD are preparing the 
derign and estimates of expenditure 
of the Centre

Theft at Atarn fresa Statta V a M o h  
New Delhi

{Shri D. C. Sharma:
Shit Vajpayee:

Shri S. M. Banetjee:
Will the Minister of Defence be 

pleased to refer to the reply given to 
Starred Question No. 1718 on «M 
7th April, 1959 and state:

(a) whether the report of the de-
partmental enquiry instituted by the 
Government regarding the theft of 
arms and ammunition from the Static 
Workshop, New Delhi, has been 
received by Government;

(b) if so, whether it has been 
examined; and

(c) the action taken thereon*
The Minister of Defence (Shri 

Krishna Menon): (a) As the civil 
police who investigated the matter 
have already filed a case against the 
persons concerned under Section 20 of 
the Arms Act in the court of 'the 
Resident Magistrate, New Delhi and 
as the case is sub-judtce no separate' 
departmental inquiry by the army 
authorities has been instituted

(b) and (c) Do not arise
Service by Retired Union Pafefle 

Service Commission Members ia 
Private Firms

|* Shri D. C. Shanna: 
j Shri Vldya Chaxan Shakla: 

7M- S Shri Ram Kitahan Ospts:
I Shri A. M. Tarlq:

Will the Minuter of Bonn Affairs 
be pleased to refer to the reply given 
to Starred Question No 1873 on the 
16th April. 1959 and state*

(a) whether Government have look-
ed into the cases of those members of 
the Union Public Service Commission, 
who on retirement hava accepted jobs 
in private firms without obtaining 
permission of Government; and
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(b) the steps Government lwve 
taken or propose to take fat this regard?

Ike Minister of State in the Ministry 
a( B m t Attain (Shri Datar): (a)
Shri R. N. Banerjee, I.C.S., retired 
Chairman of the Union Public Service 
Commission, has accepted, with the 
prior permission of Government pri-
vate employment after retirement as 
General Manager of the Fandabad 
Works of the Hindustan Electric Com-
pany Limited. Shri S. V. Kanungo, a 
retired member of the Union Public 
Service Commission, has accepted, 
with (he prior permission of Govern-
ment, employment as a part-time Per- 
■MUM1 SHvsftnr -th“  JUat? .Radi v  
Corporation. It is also understood that 
Shri Kanungo has accepted part-time 
private employment as adviser with 
a commercial Arm tor which he does 
not require the prior uermission of 
Government

(b) Does not arise

Strength of LA.S. Cadre

1X9. frfrr1"***1 Ua Palchoudhari: Will 
the Minister of Home Affairs be pleas-
ed to state-

(a) whether the present strength of 
IAJJ Cadre including the former
I.C.S. is considered sufficient to 
shoulder the responsibilities that the 
Third Five Year Plan may place upon 
them; and

<b) if not, the steps which Govern-
ment propose to take to near up this 
Administrative Service’

The Minister of State in the Minis-
try at Bene Attain (Shri Datar): (a)
and (b). Government will consider the 
question at the time of the prepara-
tion of the Third Five Year Plan

Seminar ea Theoretical Physics
1M. Shri F. G. Deb: Will the Minis-

ter of Scientific Research and Cultural
Affairs be pleased to state

(a) whether it is a fact that a 
«*̂ r»in»r on Theoretical Physics was 
held at Muisoorie in June, 1899;

(b) if so, the amount spent on the 
Seminar; and

(c) the decisions taken therein?
The Minister of Scientific Beassrch 

and Cultural Attain (Shri Hamsyam 
Kabir): (a) A Summer School on 
Theoretical Physics was held at Mus- 
soorie from 22nd May, 1959 to 19th 
June, 1959.

(b) The amount spent so far is 
Rs 36.309

(c) This was a study rfroup where 
work that is being done in theoretical 
physics in different parts of the coun-
ty  was systematically renewed.

Research workers gave an account 
of their own work and submitted it to 
the criticism of fellow scientists A' 
summary of the proceedings is under 
preparation and will be published 
before the end of the year Among 
the recommendations of the school, the 
following may be mentioned-—

(l) Considering the results achieved, 
such schools should be held more 
frequently, and at least once a year

(n) The Government of India should 
set up a number of advanced research 
institutes for theoretical physics

(in) A number of books on theoretical 
physics published in France, Germany 
and Russia should be translated and 
made available to advanced research 
workers at reasonable prices

(iv) Group engaged on research in 
theoretical physics should publish 
monographs on the topics in which 
they are working

University Education

f  Shri Item Krishan Gapta:
741.  ̂ Shri Saiju Pandey:

Î Shri Hen KaJ:
Will the Minister of M scaBw  be 

pleased to refer to the reply given to 
Starred Question No. 380 on the 17th 
February, 1959 and state:

(a) whether necessary data in re-
gard to the proposal to keep out those
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students from joining universities who 
are not properly fitted and have no 
real intellectual keenness have since 
been collected from the Universities 
and the matter has been finalised; and

(b) if so, the details thereof?
The Minister of Education (Dr. K. L. 

Shrimali): (a) No, Sir
(b) Does not arise.

Educational Grants to States
748. Shri Sam Krishan Gupta: Will 

the Minister of Education be plea serf 
to state:

(a) whether it is a fact that large 
amounts of grants-ln-aid from the 
Central Government to various States 
for general education schemes have 
not been spent so far during 1958-59,

(b) if so, the reason therefor, and
(c) the amount which remained u n ­

spent {State-wise)’
The Minister of Education (Dr K. L. 

Shrimali): (a) to (c) The informa-
tion is not available &s consolidated 
accounts have not yet been received
Reorganisation of Schools Inspectorate 

in Punjab
143. Shri Ram Kriahan Gupta: Will 

the Minister of Education be pleased 
to state:

(a) whether Government had receiv-
ed any scheme from the Punjab Gov 
ernment dunng 1958-59 for reoi gan.. 
mg the Schools Inspectorate,

(b) if so, whethei the scheme ha* 
been approved, and

(c) the mam features thereof*
The Minister of Education (Dr. K. L. 

Shrimali): (a) to (c). A statement is 
laid on the Table of the Sabha

St at umc mt

(a) Yes, as part of their educational 
development programme for 1958-59

(b> Yes, Sir

(c) Main features of the Scheme 
are:

(i) Amalgamation of Patiala and 
Bhatinda Divisions into one 
division—namely Patiala Divi-
sion and constitution of three- 
Educational Divisions in the 
State on the lines of adminis-
trative Divisions vxz., Ambalar 
Jullundur and Patiala Divi-
sions, each headed by Class I 
Officer

(11) Bringing the erstwhile Pepsu. 
Inspectorate staff to the 
Punjab norm

(ii>) Fixation of quautum of work-
load for Inspecting Officers at 
various levels with a view to 
making inspection of schools 
effective and providing addi-
tional posts of inspecting
officers where number of 
schools justified it

(iv) Fixation of strength of minis-
terial staff for inspecting
offices on a rational basis of 
actual work-load

Re-rolling Mills in Punjab
744. Shri Ram Krishan Gupta: Wiir 

the Mimstei of Steel, Mines and Fsef
he pleased to state

(a) whether any private concern-
from Punjab has applied to Govern-
ment for licence to start new re-rolling 
mills in Punjab,

ib) if ■.o, whether any new licence 
has been granted, and

fr) the location of these mills’
The Minister of Steel, Mlaca sadT 

Fuel (Sardar Swaran Singh): (a) None
recently

fb) and (c) Do not arise
t.S. Aid for Surveying InfnHlwT

Pyrites Deposits in Mysore State
745. Shri 8hivananjappa: Will the 

Minister of Start, Mines aad f M  he
pleased to state:

(a) whether it m a fact that 
foreign experts recently visited 
Ingoldhal pyntes deposits in Mysore 
State;
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<b) whether the U.S. Government 
hat given any aid to the Mysore Gov-
ernment to survey the deposits; and

<C) if so, what is the nature of the 
Aid?

Ike Minister of Mins* and Oil (Shri 
X . H. Malaviym): (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.

Public Undertakings
749. Shri Ansar Barvani: Will the 

Minister of Finance be pleased to 
state the names of public undertakings 
to which non-officials have been 

ttavrnttxi'.
The Minister of Finance (Shri 

Morarji Desat): (1) Sindri Fertilisers 
and Chemicals Ltd.

(2) Export Risks Insurance Cor-
poration.

(3) Indian Handicrafts Develop-
ment Corporation.

(4) National News Print and Paper 
Mills Ltd.

(5) Rehabilitation Industries Cor-
poration.

(6) Rehabilitation Housing Cor-
poration.

(7) National Research Development 
•Corporation of India.

(ft) Hindustan Steel Ltd.
(9) Bolani Ores (P) Ltd.
(10) Indian Refineries Ltd.
(11) Indian Oil Company Ltd.
(12) Neyveli Lignite Corporation 

Ltd.
(13) Air India International Cor-

poration.

Bxcavattoks at Chlttorgsrh
747. Shri Paagaifcar: Will the

Minister of Scientific Research aad 
Cultural Affairs be pleased to state:

(a) whether it is a fact that the 
excavation work at Chittorgarh in 
Udaipur district is in progress; and

<b) if so, the nature ef dads 6 ttf 
have been revealed up to the 1001 
June, 1989?

The Deputy Minister of Scieattta 
Research and Cultural Affairs (Sr. 
M. M. Das): (a) No excavation work 
is in actual progress now. However, 
a small scale excavation was rsrrini 
out and completed last year in the 
Sati enclosure.

(b) In 1958, during the course of 
general clearance and levelling up ef 
the quadrangle near the Victory 
Tower four small shrines, some quan-
tity of ash and charred bones were 
found. Thereafter in June 1068, 
small scale excavation was carried 
out in the Sail enclosure ta ascertain, 
if further evidence of performance of 
Sati could be had to conflm the tradi-
tion. The excavation revealed five 
structural phases. Phase I is marked 
by a small shrine flanked by two 
other shrines assignable, on architec-
tural consideration, to 11th century 
A.D. In the second phase of building 
activity also a small shrine seems to 
have been constructed. A stone 
pavement and two foundation walls of 
Phase II were partially exposed. The 
third and fourth phases are important. 
Three shrines and a rectangular 
structure of Kiln-burnt bricks were 
laid bare. A six inches thick layer 
of ash was noticed within the struc-
ture and the mud floor found to have 
been burnt. Close by are three pits 
containing uh. Another interesting 
structure exposed ia a paved platform 
of phase IV over which stands a Sati 
Stone. In the course of excavation 
two stray Sati Stones were also 
recovered.
Lignite DepociU in Kinwat (Bombay 

State)
748. Shri Fangarkar: Will the 

Minister of Steel, Mines and Fuel be 
pleased to state:

(a) whether Government of India 
have any information about the 
occurrence of lignite in Kinwat 
Tehsil of Nander district in Bombay 
State; and
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fb) if so, the details thereof?
Ike Minister of MtaMi and OB (Shri 

X. D. Malaviya): (a) Hie Govern-
ment of Indie have no information 
about the occurrence of lignite in 
Kinwat Tehsil, Nanded district in 
Bombay State.

(b) Dees not arise.

Collection of Central and Territorial 
Taxes in Manipur

749. Shri Paagariuur: Will the
Minister of Home Allaim be pleased 
to state:

(a) whether there has been any fall 
in the collection of Central as well 
as territorial taxes in Manipur during 
1958-59; and

(b) if so, the reasons therefor?
The Minister of State in the Minis-

try of Home Affairs (Shri Datar): (a)
As compared to the figures of collec-
tions lor 1957-58, there was a fall of 
Rs. 16,000 in the revenue realised from 
a Central tax, namely, Income Tax, 
and of Rs. 2,97,850 from certain terri-
torial taxes m Tripura during the 
year 1058-59

(b) The reasons for the decrease in 
revenue were as follows:—

Central Taxes Income Tax

1 Some revenue-yielding cases 
were granted registrations under 
Section 26-A of the Indian Income 
Tax Act, leading to a reduced demand, 
and

2. Absence of industrial activity 
during the latter part of the year.
Territorial Taxes. Local Sales Tax;

State Excise; Land Revenue and Hill
House Tax; Water rate.
1. Exemption from Local Sales Tax 

granted on mill-made textiles, tobacco 
and its products with effect from 14th 
December, 1957,

2. Reduction in the levy of Local 
Salex Tax on ready made garments

from i  per cent, to 1 per ceat. with 
effect from 1st April, 1988;

3. Lpss of Excise Revenue as a 
result of the prohibition policy 
adopted by the Administration, ejg.,

(1) Closure of all retail ganja and 
country liquor shops from 
1st April, 1058; and

(u) Progressive reduction in the 
quantity of opium supplied to 
opium addicts.

4 Loss of Land Revenue and Hill 
House Tax on account of absence of a 
system of collection on the spot;

5. Loss of Land Revenue resulting 
from prohibition of ganja cultivation; 
and

0. Collection of water rate having 
fallen into arrears in certain cases.

Income-tax Evasion
750, Shri Raghunath Singh: Will

the Minister of Finance be pleased to
state:

(a) whether the percentage of 
Income-tax evasion cases in the coun-
try is increasing; and

(b) if so, in what Zone or States 
the practice of evasion of income-tax 
is found most prevalent?

The Minister of Finance (Shri 
Morarji Desai): (a) The information 
available with the Income-tax Depart-
ment does not indicate that the per-
centage of income-tax evasion cases 
in the country is increasing

(b )  D o es not a rise

Soap-stone Mines In Stnghbhiim 
(Bihar)

751. Shri Raghunath Singh: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state whether it is a fact 
that six million tons of soap-stone 
mines have been traced in Singhbhum 
District of Bihar near Pathar Pahara?

The Minister of Mines and (Ml (Shri 
K. D. Malaviya): The Geological 
Survey of India investigated the
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occurrence of Soap-Stone (talc-mag-
nesite rock) of Pathsr Pahar near 
Bhitar Dari, Singhbhum district, Bihar. 
The reserves of this deposits to a 
depth of 50 feet are estimated at 
approximately 6 million tons.

Gypsum Deposits In Tehri Garhwal

75*. Shri Kafhunath Singh: Will the 
Minister of Steel, Mines and Fael be 
pleased to state whether it is a fact 
that gypsum deposits have been found 
in Tehri Garhwal, Dehra Dun, 
Garhwal and Nainital Districts of 
UP.?

The Minister of Mines and Oil (Shri 
K. D. Malaviya): Yes. Sir Deposits
^  W*. kSSNTCi <*S34S. VSv
Tehri Garhwal, Dehra Dun, Garhwal 
and Naini T&I districts of Uttar Pra-
desh. The detailed information m 
respect of the deposits investigated in 
these areas has been published in the 
Geological Survey of India’s publica-
tion “Indian Minerals Vol. IV No 4 
—Gypsum in the Indian Union”

Settlers in Andamans

78*. Shri Kaghanath Singh: Will the 
Minister of Home Affairs be pleased 
to state how many persons from out-
side have settled themselves in the 
Andamans during the last four 
months’

The Depaty Minister of Home 
Affairs (Shrimatl Alva): Three
hundred and twenty one families con-
sisting of 1,318 persons have been 
settled in the Andamans from the 18th 
March, 1059 to the 4th July, 1959. 
under the colonisation scheme

Commonwealth Development Bank

/Shri Ram Kriahan Gapta: 
Shri A  M. Tariq:

[  Shrimatl Ua Palchoodhnri:
Will the Minister of Finance be 

pleased to refer to the reply given to 
Starred Question No. 1883 on the 16th 
April, 19S9 and state at what stage 

stands the question of setting up a

Commonwealth Development Bank 
for the development of Common-
wealth countries?

The Minister of H ouse (Bhfi 
Morafji Desai): The question of set-
ting up the Commonwealth Develop-
ment Bank is still under study
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art̂  sftrcWT ^  TT aft^f w
I  , < K



*313 WrV#*A«tmm  AUGUST 1*. im  Written Aruto** aft*

(<r) *wJwf omraT% t  
fwisfr Wsft ̂ jsr w vf $*ft ?

*f«TW{ («ft fKQt *m») :
(v )  * ? -«-* « . ffV *T?TT

t« wrar 5 : «n1w , ^nm
* wwr, m  f f t  *r vpn * $ 1 
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H U  *t #  ^  'rrf «ft, w  &

*rrcft' fa&ft iprr « w  t t  «rft fr
H*JMR *r$ H’TTOT 3TC W?ll I
Central Government Employees In 

Naga Hills Tuensang Area 
7M. Shri L. Achaw Singh: Will the 

Minister of Finance be pleased to 
state:

(a) whether the Central Govern-
ment employees in Naga Hills Tuen-
sang Area are entitled to special com-
pensatory allowance of 33-1 [3 per cent, 
of the pay granted to the employees 
of the Naga Hills Tuensang Area; and

(b) if so, whether the Poets and 
Telegraphs employees have been 
granted the allowance and whether 
they are entitled to it with retros-
pective effect from February 1058.

Ike Minister of Finance (Shri 
MMfafJI Desal): (a) and (b). Em-
ployees of the Naga Hills Tuensang 
Area Administration whose head-
quarters are located within the Naga 
Hills Tuensang Area have been grant-
ed with effect from the 1st March 
1868 a special pay of 38) per cent, 
of basic pay subject to the minima 
and maxima bhown below:—
Clan of Officer* Minimum Maximum 

Rs. Rs.
CJass I Officers 300 p.m. 400 p  m.

(Mtcept the
Commissioner)

Clan II Officer! 125 p.m. 250 p.m.
Clais III Officer* 50 pan. 190 pjn.
Class IV Officer* 2s p-m. fixed.

The question of granting similar 
special pay to Central Government 
employees, vis., Posts & Tele^ripii* 
employees, etc., is under consideration.

Disciplinary Action against Q«VMi- 
ment Officials In Manipur 

Administration

761. Start L. Achaw Singh: Will the 
Minister of Home Affairs be pleased
to state:

(a) the number of Government 
officials in the Manipur Administra-
tion who have been suspended or 
transferred or dismissed and against 
whom disciplinary action has been 
taken since the appointment of a 
Vigilance Officer there; and

(b) whether any prosecution has 
been launched against any one of 
them or whether the action is con-
fined to departmental proceedings*

The Minister of State In the Minis-
try of Home Affairs (Shri Datar): (a)
During 1958, 46 employees were 
suspended, 5 of them were dismissed; 
none was transferred During the 
current year, 22 persons are involved, 
16 are under suspension. None Of 
them has been dismissed or trans-
ferred.

(b) Seven were prosecuted and 
some were dealt with departmentttty 
during the year 1958

Government Officers TravtfBng 
Allowances

76L Shri Damanl: Will the Minister 
of Finance be pleased to state:

(a) whether revised scheme of 
Travelling Allowances for Govern-
ment Officers has been formulated;

(b) if so, the details thereof; and

(c) what interim decision has been 
taken in regard thereto?
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» *  MtatMar K  F tm »» (Shri 
Marar# Dead): U) to (c). A com* 
ptete revised scheme has not been 
formulated. A  scheme to rationalize 
the existing scales of travelling and 
daily allowances was, however, con-
sidered towards the end of the year
1958. The proposals involved among 
others a reduction in the incidental 
expenses for air travel and an 
increase in the rates of daily allow-
ance. So far as the incidentals for
air journeys on tour are concerned,
orders have recently been issued 
subjecting the one-flfth of the air fare 
given as incidentals to a ceiling of 
Rs. 80 in respect of each single 
journey by air, but consideration of 
the other proposals has been deferred 
pending the recommendations of the 
Pay Commission.
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Camp College, New Delhi
765. Shri Keshava: Will the Minister 

°f Education be pleased to state:
.  (a) whether the Dayal Singh Trust

Society has taken over the Canap 
c'oilege, New Delhi; and

(b) if so, how does it affect. the 
Present staff thereof?

The Minister of Edacation (Dr. K.
I.. Shrimali): (a) Yes, Sir

<bJ All the whole-time teachers of 
lhe Camp College who were appoint- 
ed before the 31st March, 1958 and 
^ho had not taken up any job else-
where have been appointed on the 
staff of the Dayal Singh College, New 
£>elht.

State Bank of India
IN Shri Vajpayee: Will the Minis-

ter of Pisiacs be pleased to state:
(a) the progress made by the Pilot 

Scheme of the State Bank of India to 
help the small-scale industries by 
niaking available co-ordinated credit 
facilities; and

(b) whether applications for facili-
ties are first scrutinised by the Bank 
before forwarding to the State Qov- 
e’nunents or the Bank directly offer* 
assistance without consulting the 
ftppropriate Governmental and oifcer 
authorities?

The Minister of Finance ( t t d
*terar]l Deaai): (a) A statement glv-
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tag th« required information ia placed
on the Table of the House. [See 
Appendix II, annexure No. 94],

(b) The applications for short-term 
loans for working capital purposes 
are dealt) with and disposed off by the 
bank without consulting other autho-
rities.

Applications for medium/long-term 
advances involving relatively large 
•mounts are forwarded to State 
financial corporations and the State 
'Governments concerned tor disposal 

The financial requirements of co-
operative undertakings are referred to 
co-operative banks. \

Vivian Bos« Board of Enquiry 
?C1. Start Mahanty: Will the Minis-

ter of Finance be pleased to state*
(a) whether it is a fact that Gov-

ernment have paid the expenses of 
the witnesses whom the defendants 
wanted to call before the Vivian Bose 
Board of Enquiry;

(b) if so, what was the total amount 
paid to the witnesses; and

(c) the reasons therefor?
The Minister of Finance <8hri 

'Morarji Desal): (a) to (c) The Gov-
ernment have paid travelling and 
daily allowances to the witnesses, who 
were summoned to give evidence on 
behalf of the defendants before the 
Vivian Bose Board of Inquiry because 
in the opinion of the Board of Inquiry, 
the evidence of the witnesses sum-
moned was material and, therefore, 
the Board recommended to the Gov-
ernment payment of the expenses of 
the witnesses by the Government as 
an exceptional case The recommenda-
tions of the Board were accepted by 
the Government The total expendi-
ture on this account amounted to 
Rs 3200 (approx)
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Prod action of Minerals 
76® Shrimati Ua FalehaaAoRl:

Will the Minister of Steel, Mlaaa aa« 
Fuel be pleased to state:

(a) whether it is a fact that the 
production of manganese ore, chro-
mite and gold declined during the 
year 1958 as compared to previous 
year,

(b) if so, the details of actual pro-
duction of these items; and

(c) the reasons for the decrease u» 
their output?

The Minister of Mlaaa and Oil tthrl 
K. D. Malavtya): (a) Yea, Sir.

(b) The details of actual production 
of these items ate as followa:—

Mineral Unit 1957 r j jt

Manganese ore ’000 metric tons i,6fci *»*$3
Chromite metric tons 79,802 61,3*4(Prtw*i'U*I)
<5old Kilograms 9,573 5,291
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(e) The output of manganese or* 
during IMS declined due to several 
factors, th* most important being the 
extremely limited demand in the 
foreign market as a result of con-
tinued recession in the world steel 
industry and the consequent accumu-
lation of stocks with the foreign 
buyers. The competition of Brazilian 
ores in the U.S. market and the 
Russian ores in the continental 
markets has also put the Indian 
exporters to considerable disadvantage 
with consequential contraction of pro-
duction.

Chromite production also fell owing 
to a general fall in the external 
demand.

The lower production of gold is 
mainly due to the fall in the tenor of 
gold ore produced.
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Specitl IndUn Rupee Notes la Persian 
Golf States and Moaeat

773 Shri Shree Narajaa Das: Will 
the Minister of Finance be pleased to 
state:

(a) the total amount of existing 
Indian rupee notes exchanged for 
special rupee notes in the Ptrsian 
Gulf States and Muscat during the 
period allowed for the parposa;
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<t») nM har Mu y n M  at ilx 
weeks ending 22nd Jim* 1910 was 
•attended; and

(e) if so, up to what date?
The Minister of ftamaoe (flhrl 

Morarji Basal): (a) The total amount 
of ordinary India rupee notes ex-
changed for special notes in the 
Fenian Gulf States and Muscat dur-
ing the ux weeks ended the 21st June, 
1859 amounted to Rs 48'67 crores and 
a further Rs. 64 lakhs have been 
exchanged under the circumstances 
indicated below.

(b) and (c). No general extension 
of the facilities was granted after the 
21st June, 1959 However, Banks m 
Vsvt ŝ>
notes in hard cases on a collection 
basis, and send them to the Reserve 
Bank of India, Bombay for sanction 
of exchange on the merits of each 
case These arrangements were 
terminated on the 31st July, 1959 In 
the special circumstances obtaining in 
the Trucial States in the Gulf, such 
as lack of adequate banking facilities, 
difficulties of communication and the 
nomadic habits of the population, 
arrangements have been made lor 
direct exchange of individual tenders 
not exceeding Rs 500 for a further 
period ending 15th August, 1959

Domicile Certificate for Delhi 
Residents

774. Shri Mohammed Elias: Will lh«> 
Minister dl Home Affairs be pleased 
to state’

(a) whether it is a fact that the 
people of Delhi find difficulty in 
obtaining a domicile certificate;

(b) if so, the reasons therefor, and
(c) the steps taken to simplify the 

procedure?
The Minister of State in the Minis-

try of Home Affair* (Shri Datar):
(a) to (c). Normally no difficulty is 
experienced by the people m Delhi in 
obtaining domicile certificates These 
are generally issued within a fort-
night after completing the minimum 
required formalities. In some cases, 
positive proof of domicile is not avail-

able with the applicants aad the Police 
or the Tehsil staff are compelled to 
tnpfce enquiries in different quarters
uritil they are satisfied about the bona- 
fî es of the applicant

iMl India Conference of the Rind
775 Shri BiMtttf Mishm: Will the 

Minister of Mncatton be pleased to
St***:

(a) the main decisions taken at the 
Second All India Conference of the 
Bfmd held at Bombay on the 13th 
jiine, 1959;

(b) to what extent education of the 
blind is contemplated to be increased; 
arid

(c) the scope of employment envi-
saged for them1

The Minister sf Mncatton (Dr. 
K L. Shrimali): (a) The Resolutions 
adopted at this Conference have not 
yet been received

(b) and (c) A statement giving the 
requisite information is given
btflow-—

S t a t e m e n t

(b) The primary and kindergaten 
sections of a Model School for Blind 
Children were established at Delira 
£?un in January, 1959 It is proposed 
ti develop this School into a full- 
fledged secondary school by the end 
0f the Second Plan penod Proposals 
f<?r the Third Plan penod are under 
consideration

(c) A scheme for the establishment 
0t special employment offices for the 
physically handicapped has been 
drawn up m consultation with an 
I L.0  expert m the placement of the 
physically handicapped The first 
office for the employment of the 
physically handicapped was establish-
ed at Bombay in March, 1959. TIUs 
office will attempt to place physically 
handicapped persons including the 
tjhnd in ordinary industrial and com-
mercial establishments as well as in 
the public services on operations 
vrhich they can perform without
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impairing efficiency. The establish- 
ment of an additional office during tha 
current financial year ia under con-
sideration.

A proposal to expand the existing 
sheltered workshop for the blind at 
Dehru Dun (which has only 10 blind 
workers) to provide employment 
opportunities for 25 workers, is under 

'consideration
Committee on Baral Education

176. Shri Hem SaJ: Will the Minis-
ter of Edacation be pleased to lay a 
statement on the Table showing the 
recommendations of the Committee on 
Rural Education which have been 
implemented by the Central Govern-
ment and those which have been left 
over for the States for implementa-
tion?

The Minister of Education (Dr 
K. L. Shrimall): A statement is laid on 
the Table of the House [See Appen-
dix II, annexure No 35]
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Geoi fcyslsal Exploration In t a | A  ' 
W l Dr. Sam M t a f  Singh: Win

the Minister of Steal, M ines anA Fnal 
be pleased to state:

(a) whether the geophysical explor-
ation work earned out in the Punjab 
plains during 1957-58 has yielded any 
result, and

(b) if so, whdther that work if 
being continued?

The Minister of Mines and Oil (ghri 
K. D. Malaviya): (a) Yes, Sir. The 
work has been useful m giving an 
idea of sub-surface structural condi-
tions prevailing In the area

(b) Yes, Sir
Administrative 8et-up of Tripura 

Secretariat
779 Shri Dasaratha Deb; Will the 

Minister of Home Affairs be pleased 
to refer to the reply given to Unstar-
red Question No 1416 on the 5th 
March, 1959 and state what adminis-
trative changes are proposed to be 
made in order to re-organise the 
administrative set-up of TVipura 
Secretariat9

The Minister of Home Affair* (Shri 
G B Pant): A Anal decision on the 
re-organisation of the administrative 
set-up m Himachal Pradesh has not 
yet been taken The question of 
similar re-organisation in Tripura 
will be taken up after the Himachal 
Pradesh proposals have been finalis-
ed

Wages of Te&ehm ia Tripura
766. Shri Dasaratha Dab: Will the 

Minister of Edacation be pleased to 
state

(a) whether the teachers of the 
Secondary Government Schools in 
Tripura are getting wages at a pay- 
scale which is lower than that of West 
Bengal and Assam, and

(b) if so, the action proposed to be 
taken in this regard?

The Minister of Edacation (Dr 
K. L. Shrimall): (a) Yes, the scnles 
in case of some categories of teachers 
of the Secondary Schools ia Tripura

13,195* Written Anitpetor i y 6
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are lower than those of W ot Bengal 
and Assam.

(b) The question oI revision of 
scales of pay of teachers is under con-
sideration.

Soelal Edocatton

781. Shri Palladia: WUl the Minister 
of Education be pleased to state:

(a) what efforts are being made tor 
the success of the social education 
programme in the country; and

(b) the amount of the money spent 
by the Government of India during 
the Second Five Year Plan penod so 
far for this purpose?

The Minister of Education (Dr. 
K. L. Shrimali): (a) and (b). A state-
ment is laid on the Table of the House 
[See Appendix II, annexure No. 36]

Odd Snaggting

m  rShfi A. K. Gepalaa:
\  Shri Tanga mani:

Will the Minister of Raaaoe be 
pleased to state:

(a) the value of contraband gold 
seized by Customs during January— 
June 1959;

(b) the value of other goods seized 
during the same period; and

(c) the total number of cases of 
smuggling detected during the same 
penod?

The Minister at Finance (Shri 
Morarji Desal): (a)7U. 29,57,944.

(b) Rs. 78,80,000 (approximately)

(c) 7,448

Staff Councils

Recruitment to National Defence 
Academy

f  Shri A. K. Gopalan:
\Shri Tangamani:

Will the Minister of Defence be 
pleased to state:

(a) the number of candidates select-
ed by the Union Public Service Com-
mission and the Services Selection 
Board of the Defence Ministry for 
admission to the Army and Navy 
Wings and the Air Force Wing of the 
National Defence Academy for the 
22nd Course; and

(b) the State-wise distribution of 
the candidates selected?

The Minister of Defence (Shri 
Krishna Menon): (a) and (b). It is 
not m the public interest to give the 
figures

A statement showing State-wise dis-
tribution of the candidates selected, by 
percentages, is laid on the Table of 
the House. (See Appendix n, an-
nexure 87].

784. Shri F. L. Barapal: Will the 
Minister of Home Affairs be pleased
to state:

(a) how many resolutions were 
received by his Ministry during 1958 
from the semor staff councils of 
various Ministries;

(b) how many of these resolutions 
were accepted by Government;

(c) how many resolution? were 
referred to the Co-ordinating Com-
mittee by the various staff councils; 
and

(d) the decision taken thereon by 
the Committee?

The Minister of State fas the Miaia- 
try of Home Affairs (Shri Datar): (a)
121.

(b) 50 accepted, and decision on 17 
deferred pending receipt of (he report 
of the Pay Commission.

(c) 3.

(d) One was partially accepted, 
while the other two were not agreed
to.
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Clerks la W i Wi Um  at the Govern- 
|| h<U

785. Shri S. K. Baaerjea: Will the 
Minister of Home Affairs be pleased 
to state:

(a) the number of: (i) Lower Divi-
sion Clerks, and (ii) Upper Division 
Clerks working In the various Minis-
tries of the Government of India, 
(Ministry-wise), governed by the 
Central Secretariat Clerical Scheme;

(b) the number of clerks amongst 
them who have been confirmed; and

(c) the length of service of junior- 
most confirmed employee and senior- 
most temporary employee?

The Minister of State la the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). A statement is laid on the 
Table of the House. [See Appendix
II, annexure No. 38].

(c) In the Lower Division, the 
junior-most confirmed person counts 
seniority from 27th October, 1951 and 
the senior-most temporary employee 
from 3rd January, 1944. In the Upper 
Division, the junior-most confirmed 
person counts seniority from 5th 
December, 1B51 and the senior-most 
temporary employee from 20th 
February, 1942. The senior temporary 
employees would have been confirm-
ed if they had passed the typing test

lalanattasMd Geophysical Tear

7M. Shri S. M. Banerjee: Will the 
Minister of Scientific Research and 
CuMiai Affaks be pleased to refer to 
the reply given to Unstarred Question 
No. 1888 on the 13th March, 1959 and 
state:

(a) the exact nature of contribution 
made by the Survey of India in the 
International Geophysical Year on each 
of the following subjects:

(i) Latitude and Longitude,
(ii) Geomagnetism,
<JLU) Gravity, and 
liv) Oceanography;

(bj the number of persons at ecdi 
Class viz.. Class .1, fit, IB S&ft IV 
employees engaged in this work; and

(c) the total amount spent?
The Deputy Minister of SelaattBe 

Research and Cultural Affairs (Dr.
M. M. Bas): (a) (i) Systematic
observations at Dehra Dun Observa-
tory for the study at precise astronomi-
cal latitude and Longitude and their 
variation with different instruments 
and by different observers daring the 
International Geophysical Year and 
supply of the results to World Data 
centres.

(ii) Magnetic observations lor the
horizontal force, dip and declination 
at 60 repeat stations occupied during 
both and l»5*-5# seasons* and
553 field stations spread over the 
whole of India for the study of the 
Karth’i  magnetic field and its anoma-
lies.

(iii) Systematic Gravity observa 
tions with two Geodetic Precisiot 
Gravimeters at 8 representative sta-
tions in India for the study of Earth 
tides and at another 1200 field stations 
in Central India for the determina-
tion of the gravimetric deflection of 
the Plumb-line at the Indian Geodetic 
Origin, namely Kalyanpur* Also 
gravity anomalies on various hypo-
theses for 79 field stations in various 
parts of India were computed for 
studies of the Earth's figure and its 
crustal structure

(iv) Systematic tidal observations 
at 15 permanent tidal observatories 
and at 9 temporary stations, as well as 
current observations at 60 sites were 
curried out for studies of tides, cur-
rents and of mean sea level Meteoro-
logical data at several tidal observa-
tories were also collected for studies 
of storm surges, oceanic circulation of 
currents, changes in sea level and the 
distribution of salinity and sea water 
temperatures.

(b) Class I—1, Class II—8, Class HI 
—57 and Class IV—39 personnel were’ 
employed on this job.
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(c> Re.

Kx-Senrfeenten tat Tripara

Wl. Shri BangStt Thakar Will the 
Minister 01 Defence be pleased to state
the progress msde so far with regard 
to rehabilitation of the Tripura ex* 
Servicemen in Tripura and when It is 
expected to be completed?

The Minister of Defence (Shri 
Krishna Menon): The total number of 
ex-servicemen m Trip ira registered 
by the District Soldiers’, Sailors' and 
Airmen’s Board is 5,658. So far 618 
ex servicemen have been re-employed 
in Government service and 4 ex- 
serviccmen have been settled cn land. 
Two ex-servicemen were also given 
training in Basic Agriculture. Pre-
liminaries are being completed for 
settlement of 641 ex-servicemen on 
land in different areas of Tripura 
during the year. The Tripura Admi-
nistration »  also considering the ques-
tion of allotment of some more land, 
and when the acquisition formalit.e, 
ora over about 183 more cx-servjce- 
mei vill be rehabilitated on land

Effciti are being made to sp?ed up 
the rehabilitation of ex-sen icemen in 
Tripura, but it is not possible to fore-
cast when the task will be completed

Technical Aid

788. Shri KhtmJI: Will the Minister 
of Finance be pleased to st&te:

(a) the basis on which persons are 
selected for trainmg abroad under the 
various technical assistance schemes 
such as the Colombo Plan, Point Four, 
United Nations Technical Assistance 
Organisation, etc.;

(b) the proportion maintained bet-
ween private and public sectors in 
such selections;

(c) the number of persons selected 
both from the private and public 
sectors and their break-up during the 
past three years; and

(d) the amount, if any, spent by the 
Government of India on such schemes?

MMMa* et Unshoe (Shri 
Mora*# Deaai): (a) The following 
broad criteria are applied to the selec-
tion of persons for training abroad 
under the various Technical Assistance 
Schemes handled by the Ministry of 
Finance, viz., Colombo Plan, Point 
Four Programme, United Nations 
Technical Assistance Operations Pro-
gramme and Indo-French Technical 
Cooperation Programme:

(i) The proposal should be lor 
technical training of a practical kind 
as distinct from purely “academic 
training" .

(11) Only such training facilities 
should be sought as are not obtainable 
in India.

(Hi) The proposal should be related 
to a specific development project in-
cluded in the Second Five Year Plan.

(iv) The propose! should be made 
in respect of a person who is already 
m employment hat aonoaUy not less 
than 5 years experience and in whose 
case it is considered feat the acquisi-
tion of expert knowledge would help 
in the efficient implementation of a 
project on his return. Special justi-
fication should be given if a person 
with less than five years experience is 
recommended.

(v) The person reeenunended for 
training should poetess qualifications 
and experience sufficient to enable him 
to benefit from his training abroad.

(vi) The candidate should normally 
be below 45 years of age. This age 
limit will, however, net apply in eases 
of observation tours by senior persons.

(vu) If foreign experts have al-
ready been obtained in • ptrthohr 
field, special justification in support of 
a request for training in that field
should be given

(viii) A candidate recommended 
under one programme should not be 
recommended simultaneously under 
another programme.
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(b) No proportion it maintain*} between private and public sectors lb 
mob selections.

(c) Name of the Scheme Number of persons selected

1956-57 1957-5* 1958-59

Public Private Public Private Public Printe
Sector Sector Sector Sector Sector Sector

Colombo Plan 207 IS
Pout Four Programme 67 30
UNTAO Programme 63 6
Indo-Fveach Tecb. Co -
operation Programme

(d) The Indian sponsoring autho-
rities of the trainees have to bear the 
following ‘local costs' in respect of 
their nominees:

(I) Salaries of trainees during 
their absence from India i.e 
the trainees should be kept 
on the pay rolls of the Estab-
lishments and paid the ap-
propriate salary;

(II) Expenditure on travelling 
upto the port of embarkation 
in India and back; and

(in) Any otber expenditure con-
nected with the preparation 
for departure from India 
e.0., on Passport, Med cal Cer-
tificate of Fitness etc 

In the case of United Nations Techni-
cal Assistance Operations Programme, 
the sponsoring authorities have also to 
bear 50 per cent of the international 
travel cost In the case of Indo- 
French Technical Cooperation Pro-
gramme, the employers of trainees of 
the private industrial sector have also 
to bear the cost of travel from India 
to France.
Steiner Service to Andaman Islands

7N. Slut Sabbtah Ambalam: Will 
the Minister of Hone Affairs be pleas-
ed to state:

(a) the number of families from 
Madras State which have settled in 
the Andaman Islands so far; and

(b) whether any arrangements have

240 k*7 134 22
187 65 177 *99
»5 1 3 1

77 1

been made to increase the frequency 
of steamer service to Uie Andaman 
Islands?

The Deputy Minister of Hone Affairs 
(Shrimatl Alva): (a) Twenty six
families from Madras State have set-
tled in the Andaman Islands so far.

(b) Yes, Sir There are now two 
vessels plying between the mainland 
and the Andaman Islands and they 
make about 36 round trips in a year

Typing Tests
790. Shri Easwara Iyer: Will the 

Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that a large 
number of Grade I and Grade 12 
Clerks who were eligible for confirma-
tion at the initial constitution of the 
Central Secretariat Clerical Scheme 
have not been confirmed because of 
their inability to pass the typewriting 
test,

(b) the number of such persons 
(grade-wise);

(c) whether at tyie time of their 
recruitment typing test was a pre-
requisite condition for confirmation 
and

(d) whether these persons were ever 
employed on regular typing duty?

The Minister ol State fa the Minis-
try of Heme Affaln (Shri Datar): (a)
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and (b). 179 persons eligible for 
confirmation in Grade I at the Central 
Secretariat Clerical Service and 610 
persons eligible lor confirmation in 
Grade II of the Service at its initial 
constitution, have not been confirmed 
because of their inability to pass the 
typing test.

(c) These persons were recruited 
against purely temporary vacancies 
during the War and subsequent years 
Under the rules in force since 1938, 
persons directly recruited to the Thud 
Division of Clerks (Lower Division) 
against permanent vacancies or vacan-
cies likely to become permanent were 
required to pass the typing test be-
fore the.'; cauld he caolkua£.<L Pecsacu 
appointed to the Third Division against 
purely temporary vacancies were not 
required to pass the typing test. As 
regards persons directly recruited to 
the Second Division (Upper Division 
of Clerks), their confirmation was not 
subject to passing the typing test. The 
Second Division was abolished in the 
Central Secretariat in 1939 but was 
continued in the Attached Offices It 
was revived in the Secretariat in 1954 
and redesignated as Grade I of the 
Central Secretariat Clerical Service 
Under the rules of the Central Secre-
tariat Clerical Service brought into 
force w.e.f. 1-5-1954, confirmation both 
in Grades I and II was made subject 
to passing the typing test. Person* 
referred to in part (a) of the Question 
were recruited on a purely temporary 
basis without any commitment regard-
ing their permanent absorption. They 
were, however, given nine chances to 
appear at the typing test in the course 
of four years.

(d) There is no separate cadre of 
typists in the offices participating in 
the Central Secretariat Clerical Ser-
vice, and Lower Division Clerks are 
appointed for typing as well as other 
routine work.- They are allotted typ-
ing or other duties accordmg to admi-
nistrative requirements. It is not pos-
sible to say whether the Lower Divi-
sion Clerks referred to in part (a) of 
the Question Were assigned typing 
duty or not. As regards Upper Divi-
sion Clerks, they are required to type 
their own notes and drafts.

Mid-day meals for Primary gehtel 
Students

191. Shri SMMUah: Will the Minis-
ter of Education be pleased to state:

(a) whether free mid-day meals 
for the students of the Primary 
Schools have been introduced in the 
Union Territories and the States; and

(b) the Central assistance given to 
the States for the purpose during
1958-59’

The Minister of Education (Dr. K. 
L. Shrimali): (a) Yes, Sir, a scheme 
of mid-day meals has been intro-
duced in certain States and Union 
Territories

fb) According to the revised pro-
cedure for sanctioning Central assis-
tance introduced dui mg 1958-59 
'lump sum ways and means advances’ 
are sanctioned to State Governments 
group-wise and not Scheme-wise. 
Therefore, it is not possible to indi-
cate as to how much Central assist-
ance has been sanctioned to various 
States for this particular Scheme 
only.

College Education In Delhi

792. Shri Ram Krishan Gupta: Will 
the Minister of Education be pleased 
to state:

(a) whether the working group ap-
pointed to study the problem of col-
lege education in Delhi and to re-
commend measures for solving it on 
a long term basis has submitted ita 
report; and

(b) if so, the main recommenda-
tions thereof?

The Minister ef Education (Dr. K. 
L. Shrimali): (a) The Working Group 
has not yet been formally constitu-
ted.

(b) Does not arise.
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IM M  H Sweater? Sxaarinatlens
Shri Kua Krishna Gapta; 
Shrimatl na Palconhdhurl:

Will the Minister ot MacaMon be 
pleased to state:

(a) whether the seven-point plan 
to tackle the problem of failures in 
secondary and higher secondary 
examinations has been formulated;
--rl

(b) If so, the details thereof?
The Minister of Education (Dr. K. 

L. Shrimali): (a) and (b). There is 
no seven-point plan as such for 
tackling the problem of failures at 
secondary level. In their meeting 
on 27-7-1959 the All India Council 
for Secondary Education did discuss 
this question from various points of 
view and decided to set up a Com-
mittee to examine the matter fur-
ther.

.< CWi

» * v . >rw t  n w  w r  a fiu w r

^  u u  *  9Td^RT
swt  *

^  $*rr *5^
^ rrg$r w  *  »f it

fjp fa  fr*TT *RT t  ?

*fr<wr nft ( ’ift J»sw) : 
afwrfa ftrerfrsr »rc 

*3  ftnn tot $ fa a fro t t  
it*  YfwR fafasft VTf^r
TfTT I

C u ta n  held up at Bombay

795. Shri S. A. Mehdi: Will the 
Minister of Finance be pleased to 
state:

(a) whether it is a fact that there 
was a Customs hold up at Bombay 
Harbour on the 25th July, 1999;

(b) if so, the details at the inci-
dent and the goods seized; and

(c) whether any action has been 
taken against the importers who got 
the consignment of watches in the 
name of “Rayon Pieces”?

The Minister of Finance (8hri 
Morarjl Desai): (a) to (c). Yes, Sir. 
In pursuance of information receiv-
ed by the Bombay Custom House a 
consignment of two cases manifested 
as “Rayon suitings” which had been 
imported from Hongkong by s. s. 
‘Canton’ on 20th July. 1959, was 
examined on 25th July, 1939. It was 
found that whereas urn* of the cases 
contained goods :i« declared, the 
other had highly re-itricted articles 
which included 1500 "Roamer” wrist 
watches, 150 gross refills for ball 
point pens, 19 takas Chinese ‘Eoski’ 
silk, and a few brassiere* and under-
wear, collectively valued nV 
Rs 1,50,000/- approx.

Two persons were arrested In this 
connection, and produced before a 
Magistrate. They have been enlarg-
ed on a bail of Rs. 50,000/- each.

Recruitment ef Class 1 and Class II
Scheduled Castes and Scheduled 

Tribes
796. Shri Daljlt Singh: Will the 

Minister of Heme Affairs be pleased
to state:

(a) the number of class I, class II 
(Gazetted) and (Non-Gazetted) posts 
reserved for Scheduled Castes and 
Scheduled Tribes during th« First 
and Second Five Year Plan periods, 
Ministry-wise and year-wise; and

(b) the number of such candidates 
as have been selected and appointed 
to the posts belonging to the Sche-
duled Castes and Scheduled Tribes 
during the same period Ministry- 
wise?

The Minister of State In the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). Statements containing 
the information for fhe yaars 1982 to 
1957 are laid on the Table at the 
House. [See Appendix n, annexure 
No. 39]. Such information for (he 
year 1958 is not available as all tha
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annual rattuns regarding apftaal re* 
prasmrtations which have become 
due only recently, have not yet been 
received from the various Ministries

Forged Currency Notes
717. Shri Daljlt Stafrh: Will the 

Minister of finance be pleased to 
elate:

(a) the number of eases of print-
ing of forged currency notes detect-
ed during 1958 and 1959 so far, and

(b) the action taken against the 
offenders*

The Minister of Finance (Shri 
Morarjl Desai): (a) and (b) During 
the calender year 1953, 4190 eases of 
forged currency notes were delect-
ed Similar information in respect of 
the first half of 1959 and the action 
taken against all these offenders is 
being collected from the States end 
Union Territories and will be placed 
on the Table of the House as soon as 
It is ready

Loans to Village Cooperatives

798. Shri S. A. Mehdl: Will tnt 
Minister of Finance be pleased to 
state*

(a) whether it is a fact that the 
Beaerve Bank of India haj refused to 
give loan to village cooperatives be* 
yond their share capital, and

(b) if so, the action taken by Gov* 
emment to remove these difficulties»

The Minister of Finance (Shri 
Morarjl Desai): (a) The Reserve 
Bank at India does not grant any 
loan to village cooperative societies 
direct

(b) Does not aria?

Baprasentatton of Scheduled Castes
t* la m u -tu  and Esaise Depart-

ments

799. Shri K. C. Farmar: Will the 
Minister of Finance be pleased to 
state:

(a) f&e total number of Class n  
and Clan III officials m the Income* 
tax and Central Excise Departments 
in the year 1958-59 and the number 
of Scheduled Caste personnel among 
them (Department-wise);

(b) whether it is a fact that the 
reserved percentage for the Schedul-
ed Caste persons has not been 
observed,

(c) if so, the reasons therefor, and
(d) what action Government pro-

pose to take to fill up the reserve 
posts7

The Minister of Finance (Shri 
Morarjl Desai): (a) to (d) The re-
quired information is not readily 
available It will be collected and 
laid on the Table of the House as 
soon as possible

Income-tax Cases in Assam
800. Shri P. C. Borooah: Will the 

Minister of Finance be pleased to 
state

(a) how many cases of '* 7
are pending in Assam for more than 
one year,

(b) how many appeals against the 
decisions of the Income 1a* Officers 
are still pending for more than one 
year, and

(O how many income tax cases 
are still pending m Stbsagar district 
of Assam9

The Minister of Finance (Shri 
Morarji Desai): (a) to (c) The in-
formation asked for is not readily 
available It is being collected and 
will be laid on the Table of the 
House as early as po*sibl2

Export of Cool
801 Shri P. G Deb: Will the Minis-

ter of Steel, Mines and Fuel be pleas-
ed to state

(a) the total shipment of coal to 
foreign countries during April, May 
and June, 1959; and

(b) the total shipment to Pakistan 
during this period?
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The Minister ef Steel, Mines mm) 
Fnel (Sardar 8waran Singh): (a) 
162,046 tons.

(b) 16,092 tons.
Income-Tax Casea Pending In 

Orissa
802. Shri P. G. Deb: Will the Minis-

ter of finance be pleased to state:
(a) how many cases of income-tax 

are pending in Orissa for more than 
one year;

(b) how many appeals against cases 
decided by Income-tax Officers are 
more than one year old; and

(c) Jxdw m an y  in c o m e -ta x  cases a re  
s t ill  pending in  Angul P a rlia m en ta ry  
Constituency area  o f  Orissa?

The Minister of Finance (Shri 
Morarji Desai): (a) to (c) The
information asked for is not readily 
available. It is being collected and 
will be laid on the Table of the House 
as early as possible.

Public Relations Committee, Delhi

86$ Shri S. A Mehdi: Will the 
Minister of Home Affairs be pleased 
to state:

(a) how many meetings of Public 
Relations Committee, Delhi, were held 
in May, June and July, 1959,

(b) the recommendations made 
therein; and

(c) the decisions taken thereon?
The Minister of State in the Minis* 

try of Home Affairs (Shri Datar):
(a) Five.

(b) and (c). A statement showing 
the recommendations made in the 
meetings and the action taken thereon 
is laid on the Table of the House. 
[See Appendix II, annexure No 40.J

Silver Smuggling

804. Shri S. A Mehdi: Will the 
Minister of Finance be pleased to 
state:

(a) whether it is a fltet tfaat 
smugglers possessing five seers of 
silver and watches etc. ware arrested 
in Kerala Police Station on the 22nd 
May, 19B9;

(b) if so, how many persons ware 
arrested; and

(c) the value of the smuggled goods
seized? Jjj

The Minister of Finance (Shri 
Morarji Desai): (a) Yes, Sir. A
smuggler was apprehended by the 
Punjab Armed Police near Khalra 
(not Kerala) check post while cros-
sing the Indo-Pakistan border from 
Pakistan to India on ffte 20th S&y, 
1959 (not on 22nd May, 1959)

(b) He only was arrested
(c) The value of smuggled goods 

consisting of about 5 seers of silver 
and one wrist watch was about 
Rs 92d

STATEMENT CORRECTING THE 
REPLY TO UNSTARRED QUESTION 

NO 1652 DATED 10-3-1959

Tbe Minister of Mines and OS 
(Shri K. D Malaviya): I beg to lay
a statement on the Table correcting 
the reply to Unstarred Question No 
1658 dated 10-3-1959

S t a t e m e n t

In item 5 under part (a) and item
(v) under part (b) the name of the 
locality was given as ‘Atan', Cuttack 
District Now the Geological Survey 
of India, on verification from topo 
sheet of Survey of India, have advised 
that the hot spring is located one mQe 
east of ‘Atiri’ village on the left bank 
of Chatra Nala. The place ‘Atiri’ is 
m Purl District and not in Cuttack 
District
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for Adjournment

I t *  bn.
, MOTION FOR ADJOURNMENT 
R e p o rte d  CHnmsx s ta t im x n t  re

UBE8ATZON OF LADAKH, SlK K IM  AMS
B h u t a n

Mr. Speaker: I have received notice 
of an adjournment motion from 
Sarvashn Vajpayee and U L Patil 
The grave threat to India's security 
and territorial integrity emanating 
from the offensive propaganda cam-
paign let loose by the Chinese Com-
munists for the 'Liberation' of 
Ladakh, Sikkim and Bhutan”

Shri S. M. Banerjee (Kanpur) What 
about the other motion about the 
crisis in U P 7

Mr. Speaker: I am coming to that 
Crisis m UP is a domestic matter

Shri S. M. Banerjee: It is very 
important, Sir All people

Mr. Speaker: Order, order I have 
disallowed it

Shri Braj Raj Singh (Firozabad) 
Sir, m a House of only 431 if 07 
are

Mr. Speaker. Order, order If he 
is more interested there let him go 
and sit there (Interruption) Order, 
order I am not going to allow this 
indulgence of discussing matters which 
I have disallowed, which according to 
me are domestic matters

Shri Braj Raj Singh: Sir, there was 
another adjournment motion on the 
subject of Tibet m my name also

Mr. Speaker: Yes Shn Braj Raj 
Singh also has given notice of the 
same adjournment motion

Shri Braj Raj Singh: It was not the 
same motion. Sir, there were some 
other matters My point is, >ome- 
time back there was a news items m 
the papers, which has not been con-
tradicted to my knowledge at least 
that there was some plan of forming 
a Himalayan Federation consisting of 
Ladakh, Tibet, Bhutan, Sikkim and 
parts of our NEFA area There had

been rumours of a news in the Press 
that there had been exhortations in 
Tibet exhorting Tibetans to liberate 
these areas This is a very senous 
matter Insecurity may prevail all 
over India on account of this

Shri Vajpayee (Balrampur) Sir, 
there is news m the papers that on the 
17th July there was a mass meeting 
m Lhasa in which Communist leaders 
m Tibet made speeches calling for 
the liberation of Ladakh, Bhutan and 
Sikkim Secondly, there is a news 
that huge Chinese forces are being 
concentrated on the borders of Sikkim 
and Bhutan I would like to know 
what is the position My adjourn-
ment motion is not m the nature of a 
censure motion against the Govern- 
rnent The only thing we want is that 
security of India must be safeguard-
ed and anv threat that is coming from 
any quarter must be met

Shri Braj Raj Singh: Sir, I submit 
that my adjournment motion may he 
read m the House so that hon Mem-
bers may know what it is

Mr Speaker* The hon Member has 
explained it m a much better way 
than what is contained in the adjourn-
ment motion

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehro): Sir, I entirely agree with the 
hon Member that the integrity of 
India should be safeguarded at all 
costs There can be no doubt about 
it, every Member in this House 
agrees

Now, coming to this particular 
motion, it is based apparently on a 
news item today which itself is based 
on some despatch to a London news-
paper In this newspaper reference 
is made to a speech that Mr Chiang- 
ko-Hua is supposed to have delivered 
on a certain day I have not wen 
that report of the speech—I do not 
know A report of that speech was 
given in the official Chinese paper 
called China Today I have read that 
report Thu particular passage is not 
there That of course does not lead 
us to believe that it is not possible,
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[Shri Jawaharlal Nehru] 
but it is not there. Anyhow, it would 
be i  very exceedingly foolish penoa 
who would say the remarks attribut-
ed to this gentleman about Ladakh, 
Sikkim and Bhutan. We shall try to 
find out whether any speech was de-
livered on that date and, in so far as 
we ean, what the contents of that 
speech were. We have had no infor- 
r.ntion from any reliable source of 
such statements being made by any 
per ŝn who can be considered re-
liable Therefore, it is rather diffi-
cult far me to deal with something 
in ths air.

As for the report that there are 
large forces, Chinese forces, there are 
Chinese forces, pretty large forces, I 
believe, m Tibet. It might even be 
called ‘very large forces’ all over 
Tibet, which came there when this 
rebellion started there. We have no 
exact, information as to the extent of 
those forces. I do not think that any 
large forces arc concentrated on our 
frontiers. Some arc there, no doubt. 
Anyhow, we are quite awake and 
alert over this matter, and if we get 
any reliable information I shall nlace 
it before the House I may say that 
in one of our last no'es to the Chinese 
Government, which was sent I ihink 
on the 23rd July, we protested inter 
alia against the propaganda in the 
Chinese official organ describing 
Indians as imperialists.

Shri Braj Raj Singh: Sir, the Purne 
Minister may be asked to say some-
thing about the Himalayan Federa'h i 
•too. We Just want to get some 
information about it.

Mr. Speaker: The hon. Prinu
Minister has placed all the available 
information before the House.

Shri Ham Bama (Gauhati): May I 
know whether it is a fact that the 
Chinese Government have sent some 
communications to our Government, 
recently, suggesting that the McMoban 
Line no longer prescribes or describes 
the international boundary as it was 
not ratified by the Chinese Govern-
ment, and as it was only a British

creation there should be some sort of 
redrawing of the line?

Shri Jawaharfal Nehru: No, Sir;
we have received no such communi-
cation now or at any earlier stag*. 
So far as we are concerned, the 
McMohan Line is the firm frontier 
firm by treaty, firm by usage, firm by 
geography. There are minor pockets, 
small areas in the McMohan Line or 
elsewhere on the frontier where some 
arguments have occasionally arises, 
where questions, sometimes of a mil* 
or two this way or that way, have 
arisen in the past and discussions have 
taken place and will continue, no 
doubt. So, sometimes we have these 
arguments about these matters; in 
fact, we are having, I think, about 
one or two matters even now, bijt 
they do not affect the major frontier 
line called the McMohan Line.

Shri Hem Bama: May I know from 
the Prime Minister that when Mr. 
Chou En-lai made a reference to 
their undefined frontiers with fheir 
sou th ern  n e ig h b ou rs— w h e n  h e  t tr o
like that—did he include India with 
the Southern neighbours? Did he 
have that m mind*

Shri Jawaharlal Nehni: I cannot
say or interpret Premier Chou En-lai’s 
speech and what he had in mind. But 
the impression that was given to us 
by Mr Chou En-lai some years back 
was, having regard to all the circum-
stances, they accepted this, what is 
called McMohan l in e — unfortunately 
we might have a better name tor it; 
but still, they accepted that as the 
international frontier.

Shri Surendranatti Dwlvedy 
(Kendrapara): Has any map been
published showing some portions of 
India w the Chinese territory?

Shri Jawaharlal Nehru: No new
maps have been published; I do not 
know.

Shri Vajpayee: May 1 know whe-
ther it is a fact that as many as SO
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divisions of Chinese troops arc sta-
tioned in Tibet at present?

Shri AwthatUl Nehru: I could
not My; I do not know that exactly.

Mr. Speaker: In the circumstanc's, 
I do not think it necessaiy to give my 
consent to this adjourrnnen* motion.

Auucoed con tam ination  or im ported 
W h e a t

Mr. Speaker: I have received an-
other notice of adjournment motion 
which is about the “reported news 11 
Ananda Bazar Patrlka, Calcutta, 
dated 12-8-1959 that about 3,000 tons 
of wheat unloaded in No 8 Jetty .it 
Gifctr&r >W been- ;wisra£ sp" j»\\SV 
DDT and thus become poisonous and 
unlit for human consumption Cen-
tre should immediately issue instruc-
tions not to distribute this wheat and 
institute an enquiry immediately in 
the matter"

I have brought it up here because 
there has been a similar instance m 
Cochin which led to poisoning in a 
mass scale What is the position’

Shri S. M. Banerjee: Kindly allow 
me to submit a few points

Mr. 8peaker: The hon. Member has 
already quoted that particular news-
paper.

Shri S. M. Banerjee: My submission 
is this; out of the 3,000 tons as report-
ed in the newspaper, 1,108 tons have 
already been sent and distributed in 
Calcutta and also sent outside Cal-
cutta. Only 258 tons are now m the 
store and the news in the newspapers 
says that 17,000 packets of DDT 
powder were unloaded in the same 
Jetty and the same god own some 
days back. I want to know the real 
truth about the matter which is re-
ported in the newspapers, because, the 
history of the Food Department of 
West Bengal is that they can give 
anything for human consumption.

The Minister of Food and Agricul-
ture (Shri A. P. Iain): X have got the 
full facts. A steamer carrying Gal-
loway American wheat was shifted

from 25 KPD to 8 jetty, Calcutta, on 
the 29th July, 1959 and discharged
3.000 tons of wheat at Calcutta jetty 
t>ll 3rd August, 1959. Before {he 
steamer wag berthed at Calcutta jetty, 
another steamer discharged in the 
xame shed drums of DDT powder on 
the account of the Director-General 
of Supplies and Disposals. Some of 
these drums were still lying in the 
>hed when the wheat discharge com-
menced Since the wheat was dis-
charged in bags there was no possibi-
lity of any grain getting mixed with 
the DDT powder. Moreover, the Port 
Commissioners cleared all the DDT 
powder as quickly as possible and 
made the floors clean, but in view of 
the rtsk at the spittings getting oar-
ed with the sweepings of the DDT 
powder, instructions were issued to 
segregate the sweepings separately. 
The sw?i pings, about 200 bags, are 
still in the shod and any stock found 
unfit for consumption will be destroy-
ed.

In the news item it was stated that
3.000 tons of wheat got completely 
mixed up wuh DDT powder and 
became unfit for hurr^n "'^sumption 
That statement is absolut ,/
No food gram got mix“d up w»th Li. 
powder except the spilling.' referred 
to above

This morning, 180 tons of wheat arc 
still lying in the godwons, but there 
was no trace of DDT powder even on 
the surface of the bags and the stock 
was found to be completely free from 
admixture

Shri S. M. Banerjee: In the report 
it is clearly stated that certain senior 
employees of the Port Commissioner’s 
office went and informed the Food 
Ministry officials and other people— 
the Intelligence Department—and no 
action was taken. The letter.is dated 
the 12th August. I want to know 
whether the stock has been analysed 
properly. If they find that it is fit 
for human consumption even with the 
DDT powder, then it la all right! The 
Minister’s statement does not satisfy 
us. Either they should give us the 
facts or this news should be contra-
dicted.
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Mr. Speaker: 12th August w m
only yesterday

Shri S. M. Banerjee: That ia why I 
have given notice of an adjournment 
motion Otherwise, I would have put 
only a question

Shri A. P. Jain: The bags have been 
tested and they have been found 
free from any admixture The ques-
tion was onlv about the sweepings 
which have been kept apart

Shri Panigrohi (Pun) May I know 
whether those bags have been sent 
out*

Mr. Speaker: It is not suspected,
the bags have been examined, they 
do not contain anv poisonous matter 
What more is to be done7 I do not 
allow this adjournment motion

12*65 hr*.

PAPERS LAID ON THE TABLE

A m e n d m e n t s  t o  M i n i n g  L e a s e s  (M o -
d i f i c a t i o n  or T e r m s ) R u l e s

The Minister of Mines and Oil 
(Shri K. D. Malaviya): 1 beg to lay
on the Table, under sub section (1) 
of Section 28 of the Mines and Mini 
rals (Regulation and Development! 
Act, 1957, a copy of Notification No 
GSR 861 dated the 25th July, 1959 
making certain further amendments 
to the Mining Leases (modification of 
Terms) Rules 1956 fPlaced tn Lib-
rary, See No LT-1519/59 ]
H y d e r a b a d  K h a d i  a n d  V i l l a g e  In d u s * 

t r i e s  B o a r d  (D i s s o l u t i o n )  O r d e r

Tbe Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to lay on the Table, under sub-
section (5) of Section 4 of the Intei- 
State Corporations Act, 1957, a copy 
of the Hyderabad Khadi and Village 
Industries Board (Dissolution) Order, 
1959, published in Notification No 
GSR. 878 dated the 27th July, 1959 
[Placed m Library, See No LT-1518/ 
59]

18, vm  Demands for 
Sxee«i Grant*

A m e n d m e n t  * o  Cvstoms Duties 
D r a w b a c k  (F ix e d  R a t e s )  R o w

The Deputy Minister of Finnans 
(Shri B. R. Bhagat): I beg to lay on
the Table, under sub-section (4) of 
Section 43B of the Sea Customs Act, 
1878, a copy of Notification No GSR 
887 dated the 1st August, 1959, mak-
ing certain further amendment to the 
Customs Duties Drawback (Fixed 
Rates) Rules, 1958 [Placed in Lib-
rary, See No LT-1520/59]

A m e n d m e n t  t o  C u s t o m s  a n d  C e n t r a l  
E x c i s e  D u t i e s  R e f u n d  (F i x e d  R a t e s  

R u l e s

Shri B. R. Bhagat: I beg to lay on
the Table, under sub-section (4) of 
Section 43B of the Sea Customs Act, 
1878 and Section 38 of the Central 
Excises and Salt Act, 1944, a copy of 
Notification No 888 dated the 1st 
August 1959 making certain further 
amendment to the Customs and Cen-
tral Excise Duties Refund (Fixed 
Ratf*s) Rules 1958 rPlaced in Lib-
rary See No LT-1521/59]

P r i c e s  o f  r i c e  i n  W e s t  B e n g a l

Shri B It. Bhagat: On behalf of 
Shri A M Thomas, I beg to lay on 
the Table a copv of a corrigendum to 
the statement showing retail pnees 
of coarse rice in Calcutta and in sub-
divisions of West Bengal during 1958 
and 1959 laid on the Table on the 7th 
August 1959 rPlaced in Library, See 
No LT 1522/59 ]

DEMANDS FOR EXCESS GRANTS
E x c e s s  A p p r o p r i a t i o n , 1955-56

The Minister of finance (Shri 
Morarji Desai) I beg to present a 
statement of Excess Appropriation in 
respect of the Budget (General) for 
1955-56
D e m a n d s  f o r  E x c e s s  G t a n t s  1956-57 

Shri Morarji Desai: I beg to pre-
sent a statement showing Demands 
for Excess Grants in respect of the 
Budget (General) for 1886-57
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ANDHRA PRADESH AND MADRAS 
(ALTERATION 07 BOUNDARIES) 

BILL, 1989

PlRTION
Shri R. C. Majhi (Mayurbhanj— 

Reserved—Sch. Tribes): I beg to pre-
sent a petition signed by 574 peti-
tioners relating to the Andhra Pra-
desh and Madras (Alteration of 
Boundaries) Bill, 1959

12.18 hrs.
OIL AND NATURAL GAS COMMIS-

SION BILL—contd.
Mr Speaker: The House will no* 

take up the further consideration of 
the following motion moved by Shn 
K D Malavaiya on the 12th August.
1959, namely:—

’That the Bill to provide for the 
establishment of a Commission 
for the development of petro-
leum resources and the produc-
tion and sale of petroleum and 
petroleum products produced bv 
it and for matters connected there 
with, be taken into consideration" 
Shri Braj Raj Singh (Firozabad) 

What is the tim  ̂ allotted for thi 
Bill?

Mr. Speaker: The total time allot 
ted for the Bill is 3 hours, time foi 
genera] discussion, 40 minutes The 
balance is 2 hours 20 minutes Time 
allowed for clause-by-clause consi-
deration is one hour. Deducting the 
time taken yesterday, 1 hour 20 
minutes remain. When shall I call 
upon the hon. Minister to reply?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): There 
are hon Members vet to speak If 
there are points to be replied to in the 
genera] discussion, I might require 
about half an hour or even less than 
that.

Shri Narayanankntty Menon (Mkun- 
dapuram): The discussion of this 
Bill may continue up to 3 o’clock 
•Only four hours have been allotted 
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and it is too short a time for this 
important Bill.

Mr. Speaker: Let us see. Shri Nal- 
durgkar.

jfe  has already taken 9 minutes 
May I know how many hon. Memben 
wapt to take part in the discussion?
I st*  eight hon. Members rising. If 
we carry on till 3 o’clock will it not 
be an extension by two hoursT

Shri Narayanankntty Menon: Three
hoiU’s were allotted for the general 
discussion Yesterday an hour was 
taken and 2 hours and 20 minutes re-
main So, if we carry on till 3 o’clock, 
it will "be an extension by only 20 
minutes

fit. Speaker: That is all right; I
am sorry I understood differently. 1 
thought hon Members wanted exten-
sion of the consideration stage itself 
til) 3 o’clock

Shri Narayanankotty Menon: Even 
if the consideration stage is extended 
till 3 o’clock, it is only an extension 
bv 20 minutes

Sardar Hukam Singh (Bhatinda):
2 hours and 20 minutes remain for 
the consideration today That means 
it would go up to 2‘40 Hon. Members 
are asking for 20 minutes more, in 
order that we may complete the con-
sideration at 3 o’clock

Mr. Speaker: The total time is 
hours*

Sardar Hukam Singh: Yes

Mr. Speaker: That is all right.

Shri Naldnrgkar (Osmanabad):
yesterday I was dealing with clause 
20 It says-

‘“The Commission may, by 
general or special order in writ-
ing that all or any of the powers 
or duties. ..be exercised or dis-
charged also by any person spe-
cified in this behalf in the order.**
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All these words are tantamount to 
delegating legislative power to the 
Commission under clause 26. There-
fore, this is in contrast with clause 
t. The intrusion of an unauthorised 
person & the fairs of the Commission 
it undesirable. There will be various 
eases of contracts and other dealings 
in which question ig to involved fes to 
the right to sue or the liability to be 
sued In such circumstances, various 
complicated questions of law and fact 
will be involved. I am, therefore, of 
the opinion that clause 26 is ultra 
vires of the powers of this House

In clause 2, it is stated that the 
Commission shall be a body corporate 
and in clause 4, it is stated that the 
Commission shall consist of a Chair-
man and not less than two other 
members. But the maximum num-
ber has not been mentioned here 
There is also no clarification m this 
clause as to the appointment of the 
persons—whether these persons will 
be appointed from the shareholders or 
from other categories. This clause is 
silent on this point. I submit clause 
4 is too vague.

Clause 9 says:
“A person shall be disqualified 

for being appointed or for conti-
nuing as a member, if he has, 
directly or indirectly, any inte-
rest in a subsisting contract made 
with, or in any work being done 
for, the Commission except as a 
shareholder (other than a direc-
tor) in an incorporated company "

The shareholder of an incorporated 
company is exempted. The only 
condition imposed upon him is that he 
has to disclose to the Central Govern-
ment the nature and the extent of the 
Chares held by him in such company. 
But what is to be done after disclo-
sure of all these facts is studiously 
avoided or omitted in this clause. 
Suppose on the basis of the nature and 
extent of the shares if it is felt de-
sirable then, he should be declared 
disqualified to continue as a member 
of the organisation; there is no such 
power vested in the Central Govern-

ment or any other body. 1 submit 
that in public interest, the Central 
Government must be vested with the 
power to declare a person as disquali-
fied, after considering the nature and 
the extent of the shares held by Mm 
m any company. Otherwise, that 
person will exercise undue monetary 
influence and the ultimate result will 
be considerable losses to the Commis-
sion.

In clause 10 it has been mentioned 
that the Commission may associate 
with itself any person whose assistance 
or advice it may desire, but it is not 
stated whether such association may 
be with remuneration or whether his 
advice and services, axe tree. 
has been mentioned about this point 
therein. If the question at remunera- 
t.or arises, who should decide it? Ike 
wnole clause is silent on this point 
So, it requires more clarification '

In clause 15, the Commission has 
been vested with power for the crea-
tion of any post carrying a salary up 
to Rs 2,000, under sub-clause (b), 
the Commission is vested with power 
to incur expenditure up to Rs SO lakhs 
I am afraid that the Commission 
should not be vested with such large 
powers A post carrying a salary of 
Rs 2,000 is not an ordinary post So, 
all these powers should be curtailed 

In clause 16 it has been provided 
that:

“All non-recurring expenditure 
incurred by the Central Govern-
ment for or in connection with the 
existing organisation up to the 
date of establishment of the Com-
mission and declared to be capital 
expenditure by that Government 
shall be treated as capital 
expenditure by that Government, 
to the Commission, and shall be 
brought into the books of the 
Commission."

From the financial memorandum, it is 
evident that the expenditure incurred 
by and for the Oil and Natural Gas 
Commission up to the end of 1M8-89 
amounts to about Rs. 962 lakhs. I 
would submit that all the statements 
of expenditure should be placed before



the House and the House should not 
be left in the dark as to on what mat-
ters expenditure has been incurred, 
because it is a considerable amount of 
Rs. 662 lakhs.

In clause 19, there are serious 
defects. In sub-clause (3) it is pro-
vided that the monies of the Com-
mission shall be invested in such 
securities as may be approved by 
the Central Government. I am of the 
opuiion that the policy of investment 
should be laid down by the Central 
Government and the policy enunciated 
should be laid before both Houses of 
Parliament, so that there will be full 
discussion and there will be no repe-
tition of Mundhra deal again.

Clause 21 provides that the budget 
will be prepared by the Commission, 
and submitted for the approval of the 
Central Government. I feel that the 
budget should be submitted to the 
Central Government only for consi-
deration; it should be submitted to the 
House for final approval.

Finally I want to say that though 
this Commission was organised m 1950 
and though the hon. Minister has 
frankly admitted that there were no 
expected results, still we should not 
be oblivious of the services rendered 
by the Commission and the work done 
by them for discovering petroleum 
resources As such, the Commission 
and the Oil Ministry must receive the 
appreciation of our country

In conclusion, I appeal to the hon 
Minister and the House to accept my 
motion for reference of this Bill to the 
Select Committee, because there are 
various defects in the various clauses 
to which I have already made refer-
ence and they relate to the fundament-
al aspects of the Bill. With these 
words, I conclude.

Shri Raghnblr Bahai (Budaun): I 
welcome this Bill specially because the 
provisions of th’s Bill are more or less 
in accordance with the recommenda-
tions of the Estimates Committee that 
went into the working of the Oil and 
Natural Gas Commission very minute-
ly recently. The Estimates Committee 
has stated:
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“The Committee feel that if the
0  & N G. Commission is to function 
efficiently as an industrial body it 
must be armed with sufficient 
powers and given sufficient status 
so as to provide flexibility in ad-
ministration as well as operation."

A little further it proceeds to say that 
they recommended that an early deci-
sion should be taken to convert the 
Oil and Natural Gas Commission into 
an autonomous body with suitable 
provisions for control by Parliament. 
I wish this decision should have been 
taken a little earlier by the Govern-
ment

So far as the work of the Commis-
sion is concerned, it is true that the 
Commssion has done commendable 
work and I congratulate the 
for the moderation of the language in 
which he described the work that waa 
done by the Commission. But there 
is great scope for intensifying its 
work, specially in the future yean 
In regard to this the Estimates Com-
mittee remarked that while they wel-
comed the increasing expenditure on 
surveys and drilling they wondered 
whether at the present rate of 
expenditure and progress there is any 
reasonable prospect of fulfilling the 
targets within the Plan period. In this 
connection, I would invite the atten-
tion of the House to the reports issued 
by the O & N G Commission for 1956-57 
and 1957-58 We find that in 1956-97 
the allotment that was made in the 
budget was something like Rs. 1*56 
crores, while the actual expenditure 
was only Rs 79 lakhs, meaning there-
by that only about half of the allotted 
money was spent during that year. In 
1957-58 we find that something like 
Rs 4*58 crores were sanctioned and 
provided in the budget out of 
which only Rs 1*72 crores were spent, 
meaning thereby that only one-third O f 
the allotted money was spent We 
further find that the total expenditure 
incurred by this Commission up to the 
end of 1958-59 was to the tune at 
Rs. 5*62 crores, although the total ex-
penditure on capital account approved 
by the Planning Commission for
1959-60 and 1960-61 is to the tune of 
Rs. 23 crores Thus we find that
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tShri Raghubir Sahai] 
although the money allotted was much 
more the amount that was spent was 
very little. That raises a problem 
before us, and that raised a problem 
before the Estimates Committee as 
well as the Government. It is really 
very good that now the Government 
has come before this House with this 
Bill for converting the Commission 
into a statutory body with autono-
mous powers. It is really and emi-
nently a reasonable proposal and we 
welcome it

In this connection the report of the 
Soviet experts will also have to be 

nhaar exgwnb; wihr wure 
called from Russia, made a survey of 
>ac  entire country and they submitted 
a very valuable report I am sorry 
that yesterday while the Minister was 
making his preliminary remarks he 
did not go into the details and tell 
the House as to what the actual recom-
mendations of this Soviet expert com-
mittee were and what actually was the 
work done by the Commission in com-
parison to the task laid down by the 
experts committee From the reports 
I have quoted it appears that the work 
done was not very good

I am glad that another proposal has 
been accepted in this Bill, and that is 
the recognition of the pnvatc sector 
I for one have felt that the tardy pro-
gress that was made by the Commis-
sion in regard to thi«- import'll woik 
was due to the fact that the entire 
work was taken up by the govern-
mental machinery m the public sec-
tor. It has got its strong points but, at 
file same tune it has got its 
own limitations Now, as has been 
remarked by the hon Minister tVy 
are working under competition It 
would have been much better if in 
the very beginning the private sector 
had been given sufficient scope for 
doing this work As members of the 
Estimates Committee many of our 
friends were able to visit West Bengal 
as well as Jwalamukhi and from what 
we saw we felt that the work in West 
Bengal, which was being done by

foreign private agwides, was much
more efficient than the work done at 
Jwalamukhi. Of course, I do not wifb 
to deprecate the work that is done at 
Jwalamukhi. It is very valuable work 
and we are all praise for it but I am 
just drawing a line of distinction at 
comparison with those private people 
who are doing it much more efficient-
ly. So, it is really a good thing that 
this principle has been recognised in 
this Bill

We also feel that Indians as such axe 
new to this work and we are indebted 
to the Russian and Runmanian experts 
who have come to this country to help 
us m 01/  exp/ora Cion. But, at the state 
time, it is our bounden duty—-and it is 
an obligation on us to see that these 
foreign experts are not retained in this 
country for a minute more than neces-
sary By this tune we should see that 
our young men are trained in this spe-
cialised branch and we are able to 
stand on our own legs as early as pos-
sible so that the aid of these foreign 
experts is dispensed with at a very 
( a i d a te

I find from this Bill that although an 
attempt has been made to convert it 
into an autonomous body the quali-
fications of members have not been 
laid down In this connection, I would 
invite the attention of this House to 
the verv weighty observations of the 
Estimates Committee They remarked:

“The proposed statutory com-
mission should consist of experi-
enced geologists and geo-physi-
cists amongst its technical mem-
bers so that the commission may 
have the benefit of technical ad-
vice from more than one mem-
ber"

Now, .such a thing should have bsen 
prov.df-d

The power of rule-making has been 
provided m one clause of the Bill. 
From there I find that the disqualifica-
tions will be laid down. Why not lay 
down the qualifications as well so that 
there may not be any misunderstand* 
ing about it and no mistake about the



composition of the commission. I alio 
ted that although the Estimate* Com-
mittee laid sufficient stress on the 
inclusion of one or two non-official 
members in the commission, that has 
not been specifically provided in the 
provisions of the Bill. That is a lacuna 
and I would request the hon. Minister 
to fill up that lacuna as in the com-
position of the commission there 
should be provision for the inclusion 
of a qualified non-official member.

Another suggestion that I would like 
to advance is that, as already a stand-
ing committee on oil has been set up 
by Government, a provision should 
have been made in the Bill to the 
effect that it should be consulted by 
At\£» £ananjssunt> ja> ja.U .irqnnrtjaoi .mas-
ters relating to the oil industry in 
India, that is, exploration of oil and 
petroleum gas, exploitation, produc-
tion, refining, collaboration with pri-
vate concerns, agreements, prices, 
transport etc The opinion of well- 
informed persons, who would consti-
tute this committee, should be at the 
disposal of this Commission. That pro-
vision should have been made because 
that would have made the task of the 
Commission lighter in my humble 
opinion

There is anothei proposal that I 
wish to make and that is that a con-
sumers’ council should have been 
formed and should have been advocat-
ed in this Bill These two recommen-
dations have been made by the Esti-
mates Committee also We find that 
there are so many grievances about 
high price* of kerosene oil and other 
petroleum products in the country 
Unless and until a proper consumers’ 
council has been set up and they are m 
a position to place their views before 
the Commission it would not be pos-
sible to remove the difficulties of the 
public very soon

I wish that the targets that have 
been included in the Soviet experts' 
report should be fulfilled as early as 
possible. Hie other day the hon. Min-
ister said that in the course of our 
experiment* we found thst some of
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the item* indicated in the Soviet ex-
perts’ report had to be modified. I 
wish that a body should be set up who 
should be charged with the duty of 
examining the recommendations of the 
Soviet experts and adjusting those 
recommendations in the light of our 
up-to-date experiments and ex-
perience.

V/1U1 these words 1 wish to accord 
my welcomc to this Bill.

Shri Morarka (Jhunjhunu): Mr.
Speaker, Sir, like the previous speaker, 
1 also welcome this Bill which seeks 
to clothe the existing organisation of 
Oil and Natural Gas Commission with 
statutory powerj, and >n* mds to confer 
a high degree of autoi.omy on its func- 
ttaa At dies stage I d<t act (rrop&se 
to deal with the performance of this 
Commission during the last three 
years Perhaps there would be another 
opportunity to go into those details. I 
wish to confine myself, at this stage, 
<0 examine whether the intentions for 
which the statutory body is being 
created now would be carried out or 
not

This Bill ha.i been brought before 
the House m pursuance of the recom-
mendations of the Estimates Commit-
tee The hon Minister said yesterday 
that he has found a lot of difficulties 
and a lot of time is being wasted in 
the departmental administration odf 
these oil exploration projects. There-
fore this Commission has been con-
sidered necessary Even in the state-
ment of objects and reasons it stated 
that)—

“Exploration work in the public 
-.ector has reached a stage where 
for efficient and expeditious pro-
gress much more autonomy and 
elasticity are required than would 
be possible if the Commission con-
tinued to work as a Government 
Department ”
I do not think there is anybody in 

this House who disputes the necessity 
of creating this statutory body, bat if 
you examine the provisions of this 
Bill as it is brought I think there are 
certain lacunae. There are certain 
defects m this Bill which would not



[Shri Morarka] 
cootnr upon fein Commission that 
degree at autonomy which the hon. 
Minister intends to have.

Before I go further, I would like to 
read what the hon. Minister said yes- 
terday. He said:

aa6x OU mA AUGUST

"Recently there was a break-
down in our Cambay drilling ope-
rations. Previously also once or 
twice there were certain break-
downs in our work. We had to 
approach the Government for fin-
ancial sanction of purchases in a 
big way. Obviously, it takes time 
for examinations, scrutiny by my 
colleague the Finance Minister, 
and it is not always easy to con-
vince the Finance Minister that I 
am right. Perhaps, generally I 
have to admit my mistakes so far 
as rules and regulations are con-
cerned."

Then, further he says-

“In order to get the sanction for 
a small sum of Rs 50,000 which 
could save perhaps Rs. 50,000 by 
way of salaries a day, we have to 
wait for ten to twenty days It 
is inevitable, because the rules 
bind us.”

*nie valuable experience of the hon. 
Minister, which he narrated in the 
House yesterday, was that the finan-
cial rules of the Government are 
such that he cannot function effective-
ly and, as a matter of fact, a lot of 
time and money is wasted in obtain-
ing Government sanction. If you would 
kindly look at the provisions of this 
Bill, what would you find* Hie rele-
vant provisions dealing with finance* 
are clauses 16 and 17 and, if you like, 
clauses 18 and 19 Then there is the 
power of borrowing in clause 20 and 
budget provisions m clause 21

In the first place—and that is my 
first criticism—this Commission is not 
going to have any amount. No amount 
has been earmarked for this Commis-
sion as self-contained finances There
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is no amount as capital given to this 
Commission to begin with. Any 
or every time the Commission wants 
money or it would need money. It 
would still have to go to the Govern* 
ment with all its proposala.

Shri Naoahlr Bfaaraeha (East Khan-
desh) • Not every time but one* a 
year

Shri Morarka: No, Sir. My hon. 
friend says, “Not every t l ^  but 
one i a year.” I will try to convince 
him as to why 1 gay every timif. 
Claust 16, sub-clause (1) refers only 
to non-r<\.urring expenditure incurred 
by the Central Government so far 
the expenditure which has already 
boen incurred by this Government 
Department would be treated as ex-
penditure incurred by this new statu-
tory boJy and would be brought m 
the books of the new statutory body. 
That clause deals only with the 
amount already spent, and that is non-
recurring amount

An Hon. Member: Will you kindly
read that clause*

Shn Morarka: If you would permit 
me, I would read this clause

It says

' All non-recurring expenditure 
incurred by the Central Govern' 
ment for or in connection with the 
existing organisation up to the 
date of establishment of the Com-
mission and declared to be capital 
expenditure by that Government, 
shall be treated as capital expen-
diture provided by that Govern* 
ment to the Commission, and shall 
be brought into the books of the 
Commission "

What I wish to say is that this 
only with the amount already spent 
and does not at all >W1 with the 
amount which is lying with this Gov-
ernment Department and which h** 
net been spent. So, this does not faave
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•ngr more amount with the Commis-
sion lor spending in the remaining 
period.

If you come to sub-clause (2), it 
aays

“The Central Government may, 
after due appropriation made by 
Parliament in this behalf, provide 
any further capital that may be 
required by the Commission for 
the carrying on of the business 
of the Commission or for any pur* 
pose connected therewith on such 
terms and conditions as that Gov-
ernment may determine ”

Under this clause, this Commission 
may go to the Government any time 
the Commission wants money I am 
not referring to the Budget. Under 
the Budget, you can go only once 
Under this sub-clause (2), the Com-
mission can go to the Government any 
time when there is need for further 
capital But, before you go to the 
Government for further capital, you 
must have at least initial capital to 
carry on the business of the Commis-
sion Today, this department has got 
some surplus money, cash which is 
already allotted to tins department, 
but which it has not spent I do not 
find any provision under which this 
surplus amount can be vested in this 
Commission Sub-clause (2) talks 
only of the further capital

At this stage, if I may draw your 
attention to the financial memorandum 
which is appended to this Bill, the 
financial memorandum talks of non-
recurring and recurring expenditure 
About recurring expenditure the 
memorandum says

"The Bill provides that each 
year the Central Government may 
pay to the Commission such sums 
as may be considered necessary for 
the performance of the functions 
of the Commission under the Bill ’

At no place this Bill provides in these 
terms an obligation on the part of the 
Central Government to pay the amount 
annually It provides for submission 
of the budget It provides for exami-

nation of the budget by the Govern-
ment. It provides for the contribu-
tion of further capital in sub-clausa
(2). But, it does not provide that the 
Central Government each year will 
pay to the Commission such sums as 
the Commission may require If this 
Corporation had been registered under 
the Indian Companies Act, then, under 
the law, it would have been required 
to have its own capital structure Even 
where you have incorporated other 
corporations under special statutes, 
you have provided the capital struc-
ture of each corporation One of the 
mam requirements of autonomy is 
that the Corporation must have self- 
contained finance, it must have its 
own finance Here, what you have 
done is, you are transferring the exist-
ing assets and you transferring the 
expenditure to this new statutory 
body You are not providing at all for 
any amount to be put at the disposal of 
this Commission Whenever more 
money is required, whenever more 
amount is necessary, you will have to 
go to the Government and justify this 
You know when companies are floated 
with capital and if more capital is re-
quired, you go to the shareholders 
That happens very rarely, twice or 
thrice in the life tune of a company 
You do not do that every year, you 
do not do that every now and then 
Here, though you are creating a sta-
tutory body, so far as the finances are 
concerned, you are keeping the posi-
tion just as it existed hitherto In 
other words, you will have every time 
to go to the Government to justify the 
financial needs and that for such and 
such things, you want this amount

Clause 19 says

"The Commission shall have its 
own Fund and all receipts of the 
Commission shall be earned there-
to and all payments by the Com-
mission made therefrom ”

Thi* clause does not indicate at all 
wherefrom this fund could be created 
and what money would be credited
to  th is

The Minister of Warn Oil (Star! 
K D Malaviya): Borrow money
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8ktI Kanriu: They say, borrow 
®»ney That Is clausa 20 Clause 30 
aayr

“The Commission may, with the 
previous approval of the Central 
Government, borrow money m the 
open market or otherwise for the 
purposes of carrying out its func-
tions under this Act”

Again, they have to come to the Gov. 
eminent for approval, and again they 
have to justify to the Government 
It is all right for them to say, borrow 
money Unless the Government 
guarantee the money, who would lend 
money to the Commission7

Dr M S Aney (Nagpur) Don’t 
you think that when the Government 
will give you permission to borrow, 
it will be giving you the guarantee 
also*

Shri Morarka* What are the possi-
bilities of this Commission raising 
money on its own credentials, on its 
own creditworthiness without the 
guarantee of the Central Government9 
Sanction to the department is one 
thing Giving guarantee to the 
lender is another thing Unless the 
Government gives guarantee to the 
lender, it would be difficult for the 
statutory comnussion in my opinion 
to borrow money I think the Cor-
poration initially ai least must be 
started with a definite amount, out of 
which the Commission must incur ex-
penditure and if any receipts are 
made, they must bo credited to that 
fund

The hon Minister said yesterday 
that they have got a definite pro 
gramme and during the next two 
years, the Commission is going to 
spend Rs 12 crores if not more When 
things are definitely known and when 
programmes are sanctioned not only 
by the Planning Commission, but, I 
take it, even by the Government, cer-
tainly minimum provision of fund 
could have been made here That 
would have obviated the necessity of 
the hon. Minister going every now and 
then to the Finance Ministry to justify 
the various projects.

fkrt I  D. Malavly*: Not «  te . 
quantly

Shri Morarka: I do hope that the 
hon. Minuter would examine this 
point

While I do not support the motion 
made by my hon friend for reference 
to Select Committee, because the 
Minister told us yesterday that there 
are certain contracts be is in a hurry 
to enter into, I still feel that there 
are certain lacunae, not of a drafting 
nature, but of a substantial nature 
which deserve serious consideration of 
the hon Minister, if he really wants 
to bestow certain autonomy, both 
financial and administration on this 
corporation

I come to the next point and that is 
a small point comparatively which 
deals with the previo '3 consent of the 
Central Government for doing certain 
things Under clause 10 sub-clause 
(1), the Commission has taken power 
to associate itself in such manner and 
for such purpose as may be provided 
by regulations made under this Act 
with any person whose assistance or 
a d v ic c  it may desire in performing 
any of its functions under this Act 
Under th is  c la u se , this Commission 
m a y  enter into partnership with any 
concein It may associate itself with 
any other body of individuals or 
foreign conccrns T h a t, according to 
me, is much mor° important than 
sanctioning a pos* on Rs 2000 or sanc-
tioning a post having a salary of more 
than Rs 2000 a month If there are 
certain powers reserved for sanction 
of the Central Government, I think 
that this power under clause 10 sub- 
clause (1) is one of those important 
powers which must be reserved for 
sanction of the Central Government

About the Composition of th*> Com-
mission

Shri K. D. Malaviya: Do you mean
to say that every time that the Com-
nussion needs the assistance of ex-
pert advice from anybody, it has to 
wait for the sanction of the Govern-
ment?
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Shri Hanutet No. I am sorry: 
hot I am grateful that the bon. Minis-
ter has raised this point X do not 
i«7  every time the Commission takes 
advice or opinion, it has to go to the 
Central Government. If the Com-
mission associates itself with—what 
it the meaning of associating itself 
with? I take it, it is not merely taking 
advice or engaging some expert on a 
fee basis That is certainly not
associating with You do not say
when you hire an expert on a fee 
basis that you are associating with 
him.

8hri K. D. Maiaviya: If you read 
the provisions of clause 2, the matter 
will be clear

8kri Morarka: Sub-clause (2}
says*

"A person assocated with it by 
the Commission under sub-section 
(1) for any purpose shall nave a 
right to take part in the discus 
sions of the Commission n levant to 
that purpose, but shall not have 
a nght to vote at a meeting of 
the Commission, and shall not be 
a member for any other purpose"

That is quite a different thing alto-
gether That does not answer my 
point
IS hnt.

Shrl K D Malaviya* That only 
clarifies what association’ mtans 
‘Association’ is moro or less defined 
here as seeking technicnl advicp or '•o- 
operation in elucidation of certain 
po.*»tsf either from an individual or 
from a sroup of people who are tech-
nically competent to do it Such 
people who are technically competent 
to do it may or may not be associated 
temporarily in certain technical assess-
ment of the Oil and Natural Gas 
Commission on payment of fees

Shri Morarka: My reading of
clause 10 (1) is that it has a wider 
meaning than what the bon Minister 
intends to give to it If the intention 
of that sub-clause is only limited to 
what the hon Minister says, I have

no quarrel But clause 10 does not 
mention anything about this techni-
cal advice only It clearly says-

“The Commission may associate 
with itself in such manner and for 
such purposes, as may be provided 
by regulations made under this 
Act, any person whose assistance 
or advice it may desire in perfor-
ming any of its functions under 
this Act"

And we know what the functions 
under this Act arc Therefore, I 
think the scope of this clause as it 
exists m the Bill is a Htle wider 
than what the hon Minister has m 
mmd

Shri Narasimhan (Krishnagin) 
But there is the regulating power

Shri Nathwani (Sorath) It refers 
onl> to ‘associate’ snd not ‘employee’

Shri Morarka Accot(<in’  to »ns 
the word assoriaU’ has a different 
connotation It dfos not mean 'em-
ployee’

Shri Narasimhan: Association is to 
be regulated under the rules

Shn Morarka* May I inform my 
hon friend that the hon Minister is 
inclined to accept m\ view’

Shri K. D Malaviya: Not inclined 
to accept, but the hon Member is 
entitled to have his say

Shri Morarka: The title of this BUI 
reads

‘A Bill to provide ior the estab-
lishment of a Commission for the 
development of petroleum resour-
c e  and the production and sale 
of petroleum and petroleum pro-
ducts produced by it and for 
matters connected therewith"

If we turn to clause 14 which deals 
with the functions, the function of 
marketing the petroleum products U 
mentioned only in sub-clause (1) in 
a general way, but the particular
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[Shri Morarka] 
items which are mentioned in sub- 
clause (2) do not contain this market-
ing of petroleum products. I think 
that since one of the main purpose 
of this Commission is to market the 
petroleum products also, it should 
find its place in sub-clause (2) which 
particularly describes the functions of 
this Commission

There is a particular drafting point 
which I want to mention here, and 
that is in regard to sub-clause 3 (a) 
of clause 21, which reads thus

“no re-appropriation from the 
head ‘loan’ to another head of ex-
penditure and vice versa m the 
budget shall be sanctioned by the 
Commission,”

"The wording here is from the head 
‘loan’ to another head of expenditure 
and vice versa I do not know how 
in this Commission, the head 'loan' 
can be on the expenditure side This 
Commission would only receive loans 
from Government So, the head ‘loan’ 
can come only on the receipts side 
and not on the expenditure side Only 
if this Commission intends to give 
loans to other bodies can the head 
loan’ come on the expenditure side 
But nowhere in the Bill is it men 
turned as to what this word ‘loan’ m 
inverted commas means I take it 
that it means that when Government 
make loan to this Commission, then 
out of that loan, when appropriations 
are made, those appropriations will 
be sanctioned by the Central Govern-
ment If that is so, then again, I 
would say that the financial autonomy 
is impaired, and we do not give the 
financial autonomy which must neces-
sarily be there in a tody like this I 
cannot think of any other meaning 
which this sub-clause 3 (a) can im-
part, unless it be said that it is going 
to be one of the functions of the 
statutory commission to give loans to 
others in the near or distant future

Then, the Bill provides for the 
placing of the reports and the audited

accounts before both Houses of ParBs  ̂
ment. But there is no time-limit 
prescribed I think it is very neces-
sary that a definite time-limit should 
be prescribed, firstly, for the Commis-
sion to make their report to Govern-
ment, and then, for Government to 
lay those reports on the Table of the 
House That can easily be done by 
amending sub-clauses (3) and (4) of 
clause 22

This Bill, as it has been pointed out 
already by the hon Member from 
Badaun, is a very important Bill. It 
is going to entrust the exploration of 
oil, its refining and marketing, to this 
body Oil has a special significance 
m the world in the present context 
Even in America, 76 per cent of the 
energy is derived from oil Therefore, 
m view of such importance and. in 
this context, it is all the more neces-
sary that this body be clothed with 
powers which are essential for perfor-
ming its functions properly

I want to make only one more point, 
and that is about the refineries The 
Bill provides as one of the functions 
of this Commission the refining of 
oil Now, Government have set up 
two refineries, one in Assam and an-
other m Bihar I would like to know 
from the hon Minister what the re-
lationship between those refineries 
and this statutory commission will be 
I was hoping yesterday that in his 
speech, the hon Minister would make 
a mention of that Also, the bon 
Minister has in his mind the idea of 
creating another corporation for the 
marketing of the petroleum products 
Marketing is also one of the functions 
under this Bill So, I would like to 
know what type of relationship the 
hon Minister envisages between the 
different bodies that he wants to 
create

Shri Narayaaankotty Manas: Before
1 say something on the Bill proper, 
I should like to congratulate, with-
out the fear of contradiction tram a 
large section of this House, the com-
mendable work that has been done
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tv  the Ott and Natural Gas. Com- 
mfenion during the short term of its 
existence. But if we look into the 
provisions of this Bill, it is only with 
a feeling of profound depression sad 
■arrow that this House could watch 
the halting policies of Government 
as far as petroleum is concerned. For 
the last three years, whenever the 
question of petroleum came up before 
this House, Government had taken 
the consistent stand of refusing to 
disclose positively what the policy 
of Government would be with regard 
to the relationship between the public 
■eetor and the private sector in this 
industry, and they have avoided 
purposely on every occasion disclos-
ing their own commitments with the 
private sector in this industry. But 
not only from the actions of this 
particular Ministry but also from the 
varying actions of the different Minis-
tries, we were able to understand at 
times that they had got a consistent 
policy, and that policy has been cate-
gorically disclosed by means of this 
legislation. That policy is disclosed 
when Government have decided that 
the proposed autonomous body, name, 
ly, the Oil and Natural Gas Com-
mission, should confine itself to ex-
ploration, and that too not exclu-
sively, of petroleum products in India 
and also distribution of petroleum 
produced by the public sector. This 
largely means that a sort of co-exis- 
tence is to be arranged between the 
public and the private sector. As 
has been said many times by the 
hon. Minister, the whole modus 
operandi of dealing with this indus-
try in the public sector is by starting 
a mild competition with the foreign 
oil monopolies in the country. I 
should like to tell the hon. Minister 
that at least now he Should try to 
learn a lesson from similar experien-
ces that other Governments have got 
by trying this modus operandi of 
nationalising the oil industry in com-
petition with the oil monopolies of the 
world. In many countries, govern-
ments similar to the hon Minister's 
•wn—and similar Ministers like him— 
tried such a method with the oil

monopolies by starting a mild com-
petition by and large, but that co-
existence proved to be the co-exia- 
tence of a lion and a lamb. The 
nucleus of that mild competition that 
had been built up has been devoured 
by the foreign oil monopolies, in 
whichever country it has been tried.

1 should like to remind the hon. 
Minister of the sorrowful and shame-
ful experience that Aslan countries 
had when in Iran Dr. Mossadeq tried 
the bold step of nationalising the 
entire oil industry. Within about 30 
days of that decision, unanimously 
accepted by the Iranian Parliament, 
Dr. Mossadeq, the Prime Minister of 
Iran, was running in the public streets 
followed by ruffians. There was a 
coup d’etat and he was ejected, and 
the Anglo-Iranian Oil Company 
succeeded over the sovereignty of 
Iran.

More or less the same thing happen-
ed in modem Egypt under Col. 
Nasser. The hon. Minister will find 
that under the initiative of CoL 
Nasser, after three years of discussion, 
there was an Arab Petroleum Con-
gress a few months back. There was 
an honest effort made by the new 
governments of the Middle East to 
evolve a new national oil policy. But 
unfortunately that Arab Petroleum 
Congress could not even pass a resolu-
tion because the whole Congress was 
overshadowed by the imperialist oil 
industry.

The truth that prevailed in respect 
of oil for centuries prevails even 
now; oil is mingled with the question 
of imperialism, and this sort of dilly-
dallying and starting a mild competi-
tion with the oil magnates and then 
step by step trying to win them over 
will not work here, because experien-
ce everywhere has shown that *»«■» 
sort of mild competition will only end 
in miserable failures. If you carry 
on with this halting and doubting
policy, this will undoubtedly be the 
result.
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IShn Narayanankutty Menon.]
Nov, I seek a clarification from the 

hon. Minister. I want to know whe-
ther it Is a drafting mistake or lack 
of understanding of English, as it is 
understood by everybody else,' that is 
responsible for this sentence m the 
Statement of Objects and Reasons'

"Oil industry being a highly 
integrated one, exploration work 
and exploitation should more 
appropriately be entrusted to an 
agency which can function more or 
lees as a commercial agency m 
the private sector”

I take it for granted that the hon 
Minister does not mean what this 
particular sentence means If it is a 
mistake in the English used in that 
sentence, it should be corrected so 
that the misunderstanding could be 
very easily removed

Very good objects have been set as 
far as this particular Bill is concern-
ed. We well know that the Bill is  
confined only to exploration work in 
India But as far as the real oil 
policy is concerned, the question is  
not one of exploration alone, because 
while exploration 15 going on one side, 
the question of imports, the question 
of distribution and that o£ the func-
tioning of the foreign oil monopolies 
are very relevant and important 
questions in India The Commission 
leaves thebe out from its jurisdiction 
I do not know how Government 
decided that way without any r< - 
ference to any control or even an in-
fluencing effect upon the large chunk 
of real oil business in India, that is, 
both the refineries in the pubbc 
sector and imports as also the much- 
debated pricing question

I should like to ask the hon Minis-
ter when he decided to come before 
this House to have >n autonomous 
corporation involving the entire 01) 
business and the oil policy of India, 
what prevented him from giving au-
thority and jurisdiction to this Com-
mission to deal with the whole oil

question so that an 'integrated and 
uniform policy in regard to oil cmld 
be evolved and the Commisjfcn could 
have control over that policy? S w  
quite sure that the Minister will not 
agree that such a provision should be 
incorporated in this Bill whereby the 
Commission could get the entire 
control over the oil policy, because 
the oil policy is not decided by the 
hon Minister alone

I will come to certain points when 
I can point out to the House that toe 
Government have been bungling for 
the last three years as far as the oil 
policy is concerned. On 20th May, ■ 
1958, the hon Finance Minister en-
tered into an agreement with the oil 
companies concerning the pricing 
question This House was told that 
an interim agreement was reached, 
because it would take some more time 
to look into the companies’ accounts 
and arrive at a formula whereby the 
pricing question could be solved and 
prices could be reduced Since then 
one year and four months have gone 
by and still Government have no! 
comp before the House to tell us what 
is the real state of affairs concern-
ing the pricing question, and regard-
ing the examination of the accounts 
of the companies I could very well 
tell the House that the Government 
were not able to look into even a 
small sheet, a paper, real paper, con-
cerning the real accounts of the com-
panies, because those accounts arf 
kept either in London or m New 
York What they got was only 
vouchers not signed by anyone Our 
auditors—I could very well assert— 
were not able to get even a small 
glimpse of the real state of affairs of 
the accounts of the oil companies I 
should like the hon Minister to tell 
the House now what is the real posi-
tion at present as far as the pricing 
question is concerned. Every month 
India is losing on account ot over, 
profits made by these oil companies 
being taken away from this country, 
because there is no solution oC the 
pricing question If the hon Finance



Minister—who k, unfortunately, net 
here It directly concerned with the 

this Mouse, in all humility, 
opected that such an important 
question would be discussed here and 
the House would be given a chance 
to know what the real state of affairs 
regarding the pricing question was.

13.18 hrs.

[ S b o o m a t x  R e n u  C h a k r a v a f t t y  tn the 
ChairI

1 saw a photograph in one of the 
U.S. magazines, the Chemical and 
Engineering News of the U.S.A. which 
was referred to in some other con-
nection. irv this House, showing the 
hon. Finance Minister, during his
visit to the U.S.A. last year, having 
a congenial discussion with the
managing director of the U.S Mercks 
Another man was also involved in 
the conversation. 1 tried to find out 
who that smiling guy was I could 
identify him as the top boss of the 
Californian Texas From newspaper 
reports, I find that the hon Finanec 
Minister spent about a full day having 
discussions with the boss of the Cali-
fornian Texas The Californian 
Texas, in the name of Caltex here, is 
also involved in the pricing question 
We cannot for a moment think that 
the Finance Minister of India spend-
ing a full day m the United States of 
Amenca with an ml boss was talking 
shop He must have talked of oil 
alone and nothing else I also under-
stand from newspaper reports that 
early this year, a very big boss of 
Californian Texas from America visit-
ed this country The purpose of the 
visit was quite unknown both to 
Parliament and the people of India 
But I understand he visited India at 
the invitation of the hon Finance 
Minister We would like to know 
why the hon Finance Minister 
d»d have consultations with the 
Californian Texas Were they re-
garding the pricing question or the 
imports question? Why are oil 
magnates invited to India at the ins-
tance of the hon. Finance Minister?
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Yesterday, when moving the Bill tor 
consideration, the ban. Minister was 
telling us that at every stage, because 
the Commission was not autonomous 
enough, there was difficulty with the 
Finance Ministry. He was just telling 
honestly the truth. I assert that there 
are bound to be more difficulties with 
the Finance Ministry even if this 
Bill is passed and the Commission 
made autonomous. I can tell this 
House that the Finance Ministry for 
the last one year has taken a con. 
sisteflt policy, a policy of sabotaging 
the honest attempts of the people of 
this country and Parliament to arrive 
at a decent settlement with the oil 
companies so that at least a small 
dvunfc of ti* profits that have been 
made by these oil companies, the 
money that is bemg taken away from 
this country, may be received by us. 
That is exactly why the pricing 
question has not yet been settled

It is reported that the profit made 
by the three oil companies m India 
is no way coming down Last year, 
the Burmah Oil Co, a subsidiary of 
the Shell Oil Co, made a profit of 
£6.7 million In no way is it a com-
paratively low figure Everybody 
knows that if we can arrive at a 
decent settlement with these oil 
companies as far as the pricing 
question is concerned—certainly on
the basis of the formula which is 
accepted internationally now—we will 
be able to get about Rs 25 crores 
more. This delay is causing serious 
concern as far as Parliament and the 
people are concerned The hon
Minister 'should t( 11 us when and 
where a settlement is going to be 
effected If at all there are serious 
difficulties what are those difficulties7 
From that we may know what 
further difficulties are there and 
when a settlement could be reached.

The second question ii regarding 
the excise duty concessions It is 
true that when an agreement was 
arrived at in 1951 and the excise duty 
concessions were granted to all the 
three oil refining companies, we were
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told more or lew that the under-

• standing was that at a very early date 
these companies would voluntarily 
forego these excise duties or con-
cessions that have been granted to 
them. Some tune ago, the excise duty 
concessions granted for gasolene have 
been surrendered. Now, I find that 
they surrendered. Now, I And that the 
Burmah Shell Co., have come down 
with a voluntary surrender of the ex-
cise duty concessions as far as furnace 
oil, light diesel oil and high-speed 
diesel oil are concerned. But, unfor-
tunately, the Caltex Co, and the 
Stan vac Co., both of them American 
companies, have refused to budge an 
inch and they have not shown an in-
dication whether they are going to 
surrender the excise duty concession 
or not

Shri Achar (Mangalore): May I
just point that the companies have 
budged an inch and we have.. .

Mr. Chairman: Order, order I do 
not think that this interruption is 
right at this stage. The hon Member 
may ask for a chance to speak But, 
I think, it is not right on his part to 
interrupt like this

Shri Achar: I only tried to clinch 
the point.

Shri Narayanankutty Menon: 1 am 
very* glad to learn from my hon. 
friend a very good piece of informa-
tion which the hon Minister has re-
fused to give on the floor of the House 
till yesterday. In the wake of the 
revelations made by Shn Achar, the 
hon. Minister will tell us whether 
both the Stanvac Oil Co., and Caltex 
have budged not an inch but a foot

When the Burmah Shell have sur-
rendered this exice duty concession, 
the magnitude of that should be aeon 
by the House. The exice duty con-
cession granted to them is roughly as 
follows: As far as furnace oil is con-
cerned, it was Rs. 14.4 per ton; light 
diesel oil, Rs. 25 6 Fer ton and high-
speed diesel oil Rs. 0.2 per gallon. 
You can very well imagine from the

total business don* by the Stanvac and 
the Caltex companies the magnitude 
of the sum that they ought to sur-
render in the wake of the voluntary 
surrender made by Burmah Shell

I submit that the hon. Minister 
should not rest content with taking 
such steps as he has taken—and alio 
the Finance Minister has taken or has 
not taken during the last two years 
as far as this particular surrender is 
concerned. All possible steps that the 
Government of India can take should 
be taken against these oil com-
panies so that they also voluntarily 
surrender and come in line with the 
Burmah Shell.

Oil exploration h*s been included 
within the scope of this Bill. We are 
not told whether the oil exploration 
in India is going to be the State’s 
exclusive business or whether the 
State intends to take a monopoly. The 
Past practice and the policy declara-
tions have shown that they waut to 
share this oil exploration with the 
private sector and especially with 
foreign companies. A notorious ex-
ample of such sharing in the spoils of 
oil in India is the now disgraceful 
India-Stanvac agreement Crores of 
rupees of our money, which we share 
with that Stanvac Oil Co, have been 
wasted Bnd without any 1 eason at 
all.

Many wells have been drilled and 
they have declared many a well dry. 
They go on hopping from place to 
place As far as the Oil and Natural 
Gas Commission is concerned, I under-
stand that not even the valuable data 
which we could get after spending 
this money have been made availa-
ble to them. Certainly the Stanvac 
Co., and the Foreign oil companies 
are not in the habit of sharing the 
results of their investigations with 
any free government which wants to 
have its own oil exploration.

Therefore, I should like to know
from the hon. Minister also whether 
Government propose to do anything 
so far as this India-Stanvac project
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Is concerned, in view of the fact that 
tte project has thoroughly failed to 
find even a trace cf oil They have 
not made an earnest attempt to find 
out oil in the Bengal basin I can 
repeat what I have said here many 
times that whenever we enter into 
aa agreement with foreign oil com* 
panies, the foreign oil companies are 
not interested in finding oil here. 
Their main interest in spending their 
own and Indian money is not to find 
out oil It is always far more profit-
able for these oil companies to 
apend crores and crores of rupees and 
not find oil than m investing money 
to find oil Because, you know when 
they spend money to find out oil they 
axe killing the business they are do-
ing in India by importing oil and by 
taking huge chunks of money as 
profit After a few > -»ars they have 
not been able to fnd out oil m the 
Bengal basin Thev ar<* interested 
in selling here the oil that they im-
port This is excluded from the scope 
of this Bill

Mr. Chairman: The hon Member
must conclude m two minutes

Shri Narayanankutty Menon: Now, 
a large amount of the products that 
we require are to be imported and 
that importing is exclusively done by 
the oil companies Th« hon Minuter 
will understand that in 1951 when we 
signed an agreement, nobody was 
there to look into the general pattern 
of our requirements and now w e are in 
a quandary because these oil refineries 
have been modelled in such a way 
that we are producing surplus gaso-
lene and the kerosene on which we 
require for consumption in this coun-
try could not be produced I say that 
the blunder we made m 1951 should 
not be repeated The Commission 
ahould get the authority to determine 
the pattern of production in this in-
dustry. The Commission should 
gradually get the exclusive right to 
Import oil from foreign countries 
The hon. Minister knows and the Par-
liament also knows that as far as im-
port is concerned, we will have to

take different patterna of import with 
regard to different countries.

The other day the hon Minister 
said that he is now contemplating the 
import of kerosene oil from Rumania 
That will have a salutary cffect as far 
as kerosene oil price and foreign ex-
change position are concerned But I 
think the main difficulty of distribu-
ting remains We should have the 
distribution in the public sector Un-
less Government reverses the policy 
of distribution, having it confined to 
its own products, this policy of im-
porting kerosene oil and having com-
petition will not succeed

My only appeal to the hon Minis-
ter is that the whole policy involved 
in this Bill should undergo a change 
The Commission should get the entire 
hold upon the oil business m India 
and then only will we be able to 
establish a free oil and petroleum 
policy in India Otherwise, we wilt 
be completely devored by the foreign 
oil manufactuiers and I hope the 
hon Minister will be pleased to give 
a reply to these points If that cannot 
be included m this Bill by means of 
amendments, he will please come 
before this House with a different 
Bill wi‘h such a pattern of oil trade 
for India

Shri A. C Gnha (Barasat): Aa
others have done, I also welcome this 
Bill as far as the purpose and aims 
of this Bill are concerned but I 
expected the Minuter to present to 
this House before the discussion on 
the Bill started some report about the 
working of the Commission during 
the last three years There might 
have been something casually men-
tioned in this House or in the annual 
report of the department, still, I ♦hlnlr 
an integrated note about the working 
of the Oil and Natural Gas Commis-
sion for the last three years could 
have been supplied That would have 
helped a proper discussion on this 
Bill Moreover, Government also 
could have 'ndicated the future policy 
as regards exploration and exploita-
tion of the petroleum as also its
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n o o  about tbe nationalisation at the 
coal Industry However de*.rable that 
may be from the ultimate economic 
and theoretical point of view, appa-
rently there are some practical diffi-
culties for implementing that policy 
at least for sometime to come But for 
«tl I think the commitments in the 
.country are not so bg  as to prevent 
a definite policy declaration on the 
part of the Government as to the 
future regarding the oil exploration, 
exploitation and distribution The 
hon Minister should have taken some-
time in his introductory speech to 
indicate the future policy of the Gov- 
cmment in tifrr tugged SSm Menott 
in his speech has also particularly 
stressed this point and I feel that 
■eveiy section of the House will ask 
the Minister to indicate the future 
policy and the polcy should be that 
the monopoly should be preserved by 
the public sector Gradually we can 
buy the only company that is exploit-
ing oil m India—the Assam Oil 
Company—end for the refineries also, 
under the terms of the agreement, 
certain arrangements may be made 

Yesterday, Shri K D Malaviya has 
mentioned why this Bll has been 
introduced During the course of these 
three years, the department has 
found it difficult to work within the 
framework of the Government rules 
and financial regulations and to do 
things expeditiously as it would like 
to He has said that a Commiss on 
that will be entrusted with the task 
of searching oil must have full powers 
to change and modifv its programme 
in such a way that It ads to the expe 
ditious discovery of oil and gas, these 
are his words 1 am doubtful whether 
this Bill will gve the necessary 
autonomy and flexibility to the Com-
mission that is going to be set up 
There arc still several clauses in this 
Bill which would restrict the auto-
nomy of this Commission in many 
fanoortant and significant matters Shri 
Morarka referred to proviso fa> to 
clause 21 1 would draw the attention

It, vm  M rn A  O n m *
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of the Howe to provfeo (b). Thant 
it haa bean stated that reappnftieM- 
turn will be allowed within * limit Of 
ten per cent or five lakhs of rupees, 
whichever is less for augmenting the 
provision under any head of expendi-
ture as approved by the Central 
Government 

I think that thu> power is wen now 
enjoyed by the Ministries Even now. 
the Ministries have some power over 
re-appropnation within the main bud-
geted heads I am not sure but I 
think that under the present arrange-
ment they can do re - appropriation 
within the main heads of the Budget 
sanctions by even more than ten per 
cent I am afraid that this proviso »  
rather more restrictive than the 
power already enjoy erf by (ha Min-
istries This wilf not improve the 
position very much 

Under this Bill no amount is sanc-
tioned to th s Commission at the 
initial stage The National Coal Board 
Act of UK mentions definitely that 
within the next five years £150 
million would be given to the National 
Coal Board This sum is specifically 
ment oned and after five years, as and 
when necessary, Parliament may sanc-
tion any amount Here also the Com-
mission should have been given an 
initial amount but that has not been 
given This would also act as a handi-
cap for the proper functioning of the 
Commission There are several other 
clauses according to wh ch the Com-
mission will have to refer matters to 
the Government for appropriate sanc-
tion, for instance, the implementation 
of any scheme or proposal which will 
involve a capital expenditure exceed 
m g  Rs 30 lakh*. It may appear to 
be a very big amount For any 
s h 'm i  excctdng that the Commis-
sion will have to go up to Govern-
ment for sanction But in oil explo-
ration I think it is not a very big 
amount Many of these schemes may 
run into crores of ruoees I will not 
mmd this reference to the Central 
Government provided I am satisfied 
that th* Central Government would 
act prnmollv and exned tiouslv. as 
soon as a reference is made to them
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■ As has been the experience of the
department, it takes a long time for
the Central Government or the Min-
istry to accord sanction for a parti-
cular proposal. Under proviso (b ) to
clause 15, many of the schemes of this
Commission may get stuck up wfith the
Central Government. There is also 
another provision in the Bill the 
purpose of which I cannot understand. 
No industry which will use this gas 
as a raw material shall be set up by 
the Commission without the previous 
approval of the Central Government.

This Bill is authorising this Com-
mission not only to explore but also 
fu lly to exploit the petroleum 
resources of the country including the 
natural gas. I cannot understand why 
an embargo of any industry using 
natural gas as a raw material should 
be put. There are two other corpora-
tions, I think, for the exploitation and 
extraction of oil and also refining and 
distribution of oil. This Commission 
also has, among its functions, got this 
commercial aspect; the sale of petro-
leum and petroleum products and also 
distribution. I do not know what is 
the intent’on of the Government in 
this regard. Perhaps, they have put 
all these things just as they do in the 
article and memorandum of a com -
pany. They put so many relevant and 
irrelevant things as part o f the 
business in which the company may 
indulge. Here also. I think, it is 
placed iust in that loose manner. 
I f really it is the intention of the 
Government that this Commission 
should also indulge in these com m er-
cial vpp+.ures. then, what would be 
the relation of this Commission with 
similar other bodies set up particu- 
Mrlv for thp »?xtract'on. refining and 
d'str^bution of oil in India?

Nothing hns been <<aid in this Bill 
about the nature and composition of 
this Commission. It is said that the 
Commission shall con«ii«t o f a Chair-
man nnd not !(><;<; than two other 
members, No+hlns has been mention-
ed as to how the members of the 
Commission will be selected, excent 
that a whole-time finance member in 
charge o f financial matters relating to
161 LSD— 6.
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the Commission shall be there. I 
think it should also have been men-
tioned that the members of the Com-
mission would be selected only from 
those who have some experience in 
similar matters, industrial, financial 
or other matters. The practice of the 
Government so long has been to fill 
up these commiss ons and corporations 
with members from  the permanent 
service. The result so long has not 
been very satisfactory, and I expect 
that the hon. Minister w ill see that 
this Commission is not also staffed 
only with permanent servicemen; I 
should say, rather, that the permanent 
serviceman should be excluded from  
all these commercial ventures. Men 
who have some experience of doing 
business of a similar nature or men 
who have some experience o f business 
organisation should only be taken to 
run these ventures. If somebody 
engaged in some department of the 
Government of India here for years 
is suddenly taken to run a steel 
factory, a fertiliser factory or this Oil 
and Natural Gas Commission, that w ill 
not be the proper way to run the 
public sector.

There is also another clause, clause 
19, for the investment of its funds in 
such securities as may be approved by 
thp Central Government. I cannot 
understand what can be the occasion 
for a Commission like this to invest 
its funds in any security or any other 
thing. This Commission should draw 
its money as and when necessary from  
the Government within the sanctioned 
budgeted amount. In the budget pro-
vision there should not be any provi-
sion for investing its funds in any 
securities or other things. In fact, the 
Com*mission should not have in its 
bands anv large amount o f money, 
which may remain e’ ther with the 
Reserve Bank or with the Government 
and only when the Commission w ill 
reauire such amount that amount may 
bp drawn. This clause 1 9 bus a 
dangerous notentiality. I thjnk it 
may not be possible to amend the Bill 
so as to exclude this provision, but I 
hope that by administrative steps the
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Minister will see that no such invest-
ment is made by this Commission in 
any security or in any other body.

Then I would like to go to the first 
clause The hon Minister mentioned 
yesterday that this Oil and Natural 
Gas Comm ssion has also been con 
ducting some exploration m Jammu 
and Kashmir But under the provi-
sions of this Bill, as it is now placed 
before the House, this Commission 
cannot operate m Jammu and 
Kashmir He expects that by persua-
sion and consent it may be possible 
for this Commission to operate If 
that is so, I think it might have been 
possible also to persuade the Kashmir 
Government to agree that Jammu and 
Kashmir may be included within the 
provisions of th s Bill

Lastly, I should say something about 
the prospects in the recent oil explo-
rations Some high hopes were given 
on different occasions I do not say 
that those hopes have mostly betn 
belied, but as \et, I think nothing 
very definite has come out of those 
hopes • Yesterdav the hon Minister 
stated that exploration in Hoshiarpur 
m Punjab has practically proved 
fruitless The exploration in West 
Bengal also has not proved to be very 
much of a success Therefore, at 
least for West Bengal I can say—I 
made this demand on two or three 
other occasions—that exploration for 
oil in West Bengal should be done 
through this Oil and Natural Gas 
Commission and not through any for-
eign company Here I agree with what 
Shri Menon said, that it is not m the 
interests of these foreign oil compa 
nies to find oil in India, they can 
well afford to spend Rs 2 crores or 
Rs 3 crores rather than find oil m 
India and thereby lose the Indian 
market for their oil

So, after the establishment of this 
Oil and Natural Gas Commission I 
think the exploration for oil in any 
portion of India should be dona 
exclusively through this Comnqissioii
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and that should not be given to «ojr 
foreign company. I also expect that 
this Commission will undertake a 
fresh exploration for oil in West 
Bengal, because from other scientific 
data it was expected that oil would 
be found in West Bengal and the 
Gangetic Valley and I hope that this 
Oil and Natural Gas Commission will 
fulfil the expectations of this House 
and make the country self-sufficient 
as regards oil, which is so very 
essent al not only for the industrial 
development but also for defence and 
the economic development of the 
country

Shri Hem Barua (Gauhati). Thu 
Oil and Natural Gas Commission first 
camc into existence in August, 1956, 
and now it is in August, 1959 that there 
is a proposal to give this Commission 
a stdtutorv status I welcome this 
Bill wholeheartedly, and I just want 
to congratulate Shri Malaviya for 
inti odunng this Bill m Parliament 
Though it is a fact what the suggestion 
was monied out a fairly long time 
back and it is a belated move yet it 
s ,i \e’ \ welcome and commendable 

mo\

I 'hink Shri Malaviya is lucky, 
luck n in the sense that he is presiding 
over a department that is ultimately 
going to decide the destiny, to a large 
extent of our country Shri Malaviya 
is important because oil is important; 
that is how I feel

Then, it is a pity that, as the Minis-
ter has pointed out yesterday, this 
Oil and Natural Gas Commission was 
so long functioning only as a subordi-
nate office or a department of the 
Government It did not have any 
powers It did not have the power to 
draw up programmes and execute 
them It did not have the power to 
administer its own programmes It 
did not have the initiative to execute 
its own programmes It was working 
like that, and the Minister was, parti-
cularly, very straightforward yester-
day when he pinpointed the difficulties
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which the Oil and Natural Gas Com-
mission had to experience during the
operation work in Carnbay. The oper-
ation work in Cambay had to be held
up on several occasions, b.rcau:«: it

• took time for the Oil and l';"tural Gas
Commission to cut through the red-
tape of the Government. It was func-
tioning only as a subordinate office of
the Government and there was diffi-
culty. I feel that this exploration of
oil is a very complicated matter. It
needs a very strenuous and a very
steady effort no doubt. It is always a
slow process and then at times hopes
are raised, as Shri Guha said, and
indeed high hopes were being raised.
These hopes are not realised. But then
this is such a complicated process that
there can be expectations and the ful-
filment of expectations depends upon
many other factors and forces. Some
of these forces arc beyond the control
of men also. That is why possibly it
is said that the geophysicist is the
most optimistic of men that the world
has. He has a strong heart and a
strong mind and also faith. But then,
this is a slow process, as I have said.

1
Yet. there are occasin g. as have

happened in Cambav, when it could
not be a slow process and had to be
geared up on a war footing. When we
found it difficult to execute the pro-
grammes because of 'financial difficul-
ties and because of the control that the
Government exercised on it, steps
could not be taken and all that sense
of urgency was lost. It is against that
background that the proposal to give
a 'statutory' status to the Oil and
Natural Gas Commission is a very
comendable one.

I

4

In this connection, if I do not pay
a compliment or a tribute to the Oil
and Natural Gas Commission I think
I would. be failing in my duty. The
Minister himself said yesterday that
it has not suscceedcd in achieving the
target. It might be true, but, at the
same time, there is no denying the
fact that this Commission has all along
been very sincere in its efforts, and it
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is trying to do i+s best. Even a cur-
sory glance at tilL' report of the Minis-
try of Steel, Mir.rs and Fuel for 1958-
59 would convince anyone of the efforts
that the Oil and Natural Gas Commis-
sicn has been m i k ing in spite of the
na turu l dimcull~('.' and other things.

For the exploration of oil there are
difficulties, as I have said, and this is
always a gamble. If I can use the
language of sports, I will call it a
gamble of bagatelle. It is all so un-
certain an d in spite of this, this report
convinces me that it has been trying
to do commendable work and it has
been doing commendable work. and I
W:l11t to pay a compliment to the Oil
and Natural Gas Commission.

This is righlly described as the oil
agc. The world demand for oil is
increasing at the rate of six per cent
per year, as a.~:li!1st the Indian demand
for oil which I think is approximately
seven per cent. At present, our
demands, at a modest computation, I
think, are put at six million tons and
by J 9fi5 there is a likelihood of this
amount increasing to 10 million tons.
What about our country? We are
launching on five year plans. We are
serious about our economic develop-
ment and all that. but, at the same
time. th is is a country where 180
million tons of animal dung are consu-
med. If we compute this by petrolum
standards. it comes to 60 million tons
of petrol. What about our needs re-
garding petroleum? We have been
meeting our needs by imports from
abroad by at least 90 per cent. That
is how our petrolum consumption is
met. Of course, we are going to have
two oil refineries. They are going to
be on steam in the course of two or
three years. But even then, the im-
port will be about 70 per cent. or
something like that. The situation is
not going to improve. That is why I
say that this is an urgent problem.
There might be people who may say
that this is a strategic problem. It is
no doubt a strategic problem, but, at
the same time, this is an urgent prob-
lem from the standpoint of national
development and from the standpoint

-



289 Oil and AUGUST 13, iM9

rShn Hem Barua} 
of our standard of living It is a stra-
tegic material no doubt, 'because it is 
oil that decides the fate of the world 
Bertrand Russell was possibly right 
when he said that the second world 
war was decided not by the 
atom bomb but b> oi1, steel 
and uranium I And that there 
is too much of intelligent think-
ing by Bertrand Russell when he said 
like this But what about us’  Our 
intentions are peaceful and we do not 
talk of the strategic problems But 
then there are things to be remember-
ed We want oil m order to uphold 
civilisation as well, because oil moves 
not only the wheels of war but also the 

wheels of civilisation, and from that 
standpoint vie want oil That is why 
the proposal giving in the shape of 
this Bill to give more powers to the 
Oil and Natural Gas Commission as 
an autonomous body is a very wel 
come one and a welcome decision on 
the part of the Government

This suggestion was made by the 
Malaviya delegation in 1955 after it 
visited the foreign countries and this 
particular suggestion was also made 
by the So\iet experts, m their report 
of 1956 The Statement of Objects and 
Reasons says

“Exploration work 111 the public 
sector has reached a stage where 
for efficient and expeditious pro-
gress much more autonomy and 
elasticity are required than would 
by possible if the Commission con-
tinued to work as a Government 
department”

The Soviet expeits visualised an 
autonomous body and they have 
given an idea of an autonomous body 
In the Statement of Objects and Rea 
sons also there is the picture of an 
autonomous body so that it might 
have more elasticity

Now, I want to mention one thing 
The Commission may be autonomous 
to a certain extent so far as the fin-
ancial aspect is concerned, because
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is stud that it will have a Fuad. 
®ut, as Shri Morarka said, wherefrom 
‘t could be made available is diftt- 
cUlt to say At the same tune, the 
^ommssion will have its own Fund 
ahd it will borrow money at the open 
Market There is a provision like 

in the Bill It has power to 
^nction reappropnation, etc These 
Jniancial powers are granted to the 
Commission and this is a welcome 
ĥing, bccause, everytime the Com-

mission wanted to launch on a prog-
ramme of its own, the Finance Minia- 
*y’s axe fell on it Now, since it 

going to be an autonomous body 
'V i lb  finanna) jddwpts and a TunS at 

jts own I think it will be able to doth1 ngs better

When we sptak of autonomy of this 
ôd> we must note this There are 

Provisions m the Bill which suggest 
tfiat instead of launching on the auto- 
nomy of this Commission we are 
‘ tipping its wings That is what I 
"  ish to point out because oil explo-
s io n  io an integrated piocess and 
ctause 14 of the Bill enumerates the 
Unctions of the Commission They 
*la\t mentioned the responsibilities, 
and fiom a veiy casual glance at the
3.U t appears that they are only 
1 lemi ntar> responsibilities For 
llistanco it is given the right to 
t xplore oil and petroleum in this 
countiy but there are various com 
Panies operating in this country—fore- 
’fjn world monopilists like Stanvac 
and the rest There are other world 
Monopolists also who have their 
eyes on the virgin soil of oil m this 
countrv This wfis brought out by 
Atr Underhill of Stanvac when he 
’’poke in Calcutta at the Rotary Club 
Me said a vary significant thing May
* quote from his speech’  He said

“The lack of active interest on 
the part of established foreign oil 
compcmes in searching for oil 
in India is due to unattractive 
terms now offered by Govern-
ment"
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He is having the terms all right, 
and he is trying to find oil and is 
exploring for oil in West Bengal 
where he has failed But then he 
lives in hopes and that is what he 

.said At the same tune lie said that 
the terms offered by the Government 
are unattractive If the terms were 
attractive enough possibly there 
would have been more world mono-
polists I do not want to dilate on the 
world monopolists capturing our 
markets, because that is too well 
known But I would like the Com-
mission entirely to be attached to all 
the functions rather than to divide the 
responsibilities between the public 
sector and the private sector That 
is my formulation

There might be an argument and 
that is a right argument too, namely, 
that the Government docs not have the 
necessary finances to accelerate its 
programme That is a very welcome 
argument Yet, it i& also true, that the 
Oil and Natural Gas Commission as 
it is today is getting the co-operation 
of some foreign countries including 
West Germany When we can have 
the co-operation of the foreign coun- 
tues like that on their own and main-
tain the autonomy of the Commission 
in that case there is no meaning in 
trying to divide the responsibility 
between the Commission in the public 
sector and the agencies in the private 
sector

14 hrs

There is another thing It is given 
the responsibility of the sale of pctio- 
leum and petroleum products At 
the same time, there is the res-
ponsibility of distribution also here 
We have just started a Company 
called the Indian Oil Company 
In reply to a supplementary here, 
the hon Minister said that this 
company will be selling the oil 
products produced in the two refine-
ries at Gauhati and Baraum There 
are other selling agencies m the pri-
vate sector selling oil in this country 
Then, the Oil and Natural Gas Com-
mission also will be engaged m the 
sale of petroleum, maybe by impor-

ting petroleum into our country or 
producing petroleum in this country

Thus, the selling function u distri-
buted between three agencies—the 
Oil and Natural Gas Commission, the 
Indian Oil Company and other mono-
polist selling agents I feel that if it 
would have been possible to give this 
cntiu function to this Oil and Natural 
Gas Commission, possibly it would 
have saved much time energy and 
money and duplication of efforts as 
well It gets some autonomy so far as 
the financial aspect is concerned, but 
so far as the business aspect, the pro-
fessional and industrial aspect of it, 
is concerned, it does not enjoy much 
of autonomy

When I read the Soviet experts' 
leport a picture of the autonomous 
Commission i merged before my eyes 
and thjt \ih d comprehensive and 
consolidated picture since the opera-
tion in the oil field or the oil indus-
try is itself a comprehensive and con-
solidated thing But that picture 
which emerged before my eyes is 
damaged in this Commission and we 
get a torse of it rather than a com-
plete picture

I welcome this Commission because 
it is going to render yeoman service 
to our countr) I have congratulated 
Shri Malaviva about it, because he is 
so serious about it and that is going 
down in histroj But at the same 
time I think if a little more care is 
taken and a little more thought is 
given possibly in course of time, this 
Commission would come to gain more 
autonomy and that autonomy will be 
fruitful for our country

Shri Narasimhan (Knshnagiri) 
Shri Malaviya’s is no mean achieve-
ment The Bill before the House is 
no doubt an achievement, but the 
biggest achievement to his credit is 
that he has made our Government, the 
Parliament and the country oil- 
mlnded

Shri Hem Barua: He has made K 
combustible



Skri Nirashnhan: The drills that 
have been driven In various camera 
of the country are not such an engi-
neering feat; he has drilled the idea 
into the head of the Cabinet and there-
fore, he has every right to expect our 
thanks.

Coining to the Bill itself, Shri 
Kaghubir Sahai did very well in refer-
ring to the Estimates Committee’s 
recommendations. He welcomed this 
as a further implementation of the 
committee’s recommendations, but it is 
no use for the Government just to be 
benefited by one portion of the com* 
mittee’s report and neglect the other 
portion. While recommending a step 
like this, the committee had also 
recommended how the composition of 
s&ft 'yt. 'V'NfcN,
not be lost sight of by the Govern-
ment. The Estimates Committee has 
strongly recommended that the Com-
mission should be manned by a good 
number of experts. That should not 
be forgotten.

Merely forming the Commission 
does not give the autonomy all of us 
aspire for. It is quite possible for 
commissions and corporations to get 
overwhelmed by personnel, either in 
the Cabinet or in the Secretariat. To 
expect that mere organisation alone 
would bring about an independent out-
look is too fond a hope. The behavi-
our from the secretariat or ministerial 
side should also be conducive to the 
autonomous functioning of these insti-
tutions. Ministries, Secretaries and 
Parliament—all of us have to help in 
the autonomous functioning of these 
institutions. A mere piece of legisla-
tion is not going to do it. A proper 
atmosphere has to be created for the 
autonomous functioning of these insti-
tutions.

Of course, we are all very convinc-
ed about the utility of this kind of 
institution, but the other side of it 
should also be remembered. I hope 
you will permit me to quote from a 
brochure issued by the Lok Sabha 
Secretariat:

“While the public corporation
has eliminated many weaknesses
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characteristic of traditional gov-
ernmental organisation, fe hat 
given rise to new and equally 
difficult problems. At the outset, 
the reaction to excessive bureau* 
cratic controls was to abandon 
controls altogether.”

This also should be remembered. Then, 
it is said here:

“Existing controls to assure res-
ponsiveness to direction by politi-
cally responsible officials have 
often been abandoned without pro-
viding adequate substitutes. Public 
corporations do not function in a 
political vaccum. Bemova] from 
so-called political pressures may 
mean, in fact, that significant poli-
tical power is being placed in the 
hands of a small, unrepresentative, 
jnd m extreme cases possibly even 
a seli-pcrpetuating group control-
ling the public corporation. Public 
corporations are created to serve 
a public purpose, and their so- 
callcd business decisions are likely 
to have important political reper-
cussions."

This i* the other side of the picture, 
-tfhich should also be remembered, 
while, promoting such institutions. 
This should also be remembered by 
those who are going to function in 
this institution.

As pointed out by someone else, 
Shri Malaviya in his opening remarks 
mentioned about the Soviet experts’ 
report. They have mentioned about 
the possibilities of striking oil in the 
various parts of the country. They 
have also mentioned areas in Madras. 
T hope when the Commission comes 
into being, the tempo of investigation 
tn that part of the country will receive 
more impetus.

The main expenditure, I imagine, is 
the cost of drills and operating them.
I hope some attempt will be made to 
manufacture these drills in our own 
country. 1 wish the Commission every 
success and we expect that at a result



of this measure  ̂we will all be very 
lucky in having more and more oil.

Shri Sopakar (Sambalpur)* I asso-
ciate myself m congratulating {he 
hon Minister in making up his mind 
to give a statutory status to the Oil 
and Natural Gas Commission But I 
wish to know, as the House would like 
to know, the reason for the delay m 
making up their mind by the Govern-
ment lor such a long penod Yesterday 
in his speech the hon Mimster ex-
plained and enumerated some of the 
difficulties which they felt on account 
of the fact that the Commission was 
not a statutory body, and this difficulty 
was felt, according to him, as long 
ago as July 1958, if not earlier There 
(ore, one fails to understand why this 
Bill did not come before this House 
at least one year earlier As long ago 
as April 1958 the Estimates Committee 
recommended that the Oil and Natural 
Gas Commission, unless it is given 
statutory power, would be faced with 
many difficulties At the time of sub-
mission of the Report in April 1958, 
the Committee said on page 4 of the 
report

“The Committee have since 
been informed by the Ministry of 
Steel, Mines and Fuel that the Oil 
and Natural Gas Commission have 
since suggested that the question 
of conversion of O N G C into 
statutory organisation should be 
held in abeyance and the question 
of delegation of additional powers 
need not be pursued at this stage 
as they intend to formulate pro-
posals for reorganisation of the
O N G C on the lines of the 
Atomic Energy Commission recen-
tly constituted"

Even at that time they had the Atomic 
Energy Commission as their model 
They did not adopt it and, unfortu-
nately, the Commission itself

Shri K. D. Malaviya: Where is the 
hon Member quoting from7

Shri Saps kin  Page 4 of the Report 
of the Estimates Committee
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It Is unfortunate that the Commis-
sion itself resisted at that time the 
proposal of giving additional power to 
it and the conversion of that Commis-
sion into a statutory body

We have experienced certain diffi-
culties and we could guess the diffi-
culties which were felt by the Govern-
ment Whenever an oil find is dis-
covered and whenever there is a big 
gushing of oil in Cambay oil field or 
some other oil field, the hon Minister 
at once comes to the House and makes 
a declaration that we are now m a 
very fortunate position and the House 
congratulates him and applauds him 
at that time In such a case even at 
that time we were told that on expert 
advice the. oil wells have been sealed, 
and «o  found after that that even the 
mouth of the hon Minister used to be 
coaled from that time We made a 
shrtwd guess that the difficulty that 
was faced by the Government was 
due to the fact that the Commission 
was not converted into a statutory 
body and it had not sufficient powers 
to function as any private concern 
used to function Therefore, I feel 
that after the conversion of the Com-
mission into a statutory body after the 
Bill is passed there will be no impedi-
ments in the proper functioning of 
this Commission

1881 {SAKA) Natural Gat 22#
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We find that even after grantmg 
statutor\ powers to these public sector 
organisations—we have experienced it 
in our dclibeiations in the Estimates 
Committee sometimes—even after
gi\ing them a lot of power, these 
public sectoi concerns are still tied 
down to the apron strings of the Cen-
tral Govemmet even in small matters. 
The> are very much dependent on the 
Secretaries and the departmental heads 
and they have to follow certain finan-
cial rules in meticulous details They 
have not the freedom of action which 
the private concerns usually have. 
Therefore, I would like to have an 
assurance from the hon. 
Minister that although thu 
Commission will be a government



[Shri Supakar] 
controlled body, it will have sufficient 
freedom to function properly so as to 
develop our oil resources within the 
minimum possible time and to make 
up for the delay which has occurrred 
during the past three years, after the 
establishment of this Commission.
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Regarding the details of the Bill, I 
would like to draw your attention 
to one or two points in which I have 
certain doubts. When the Commission 
was established in the year 1956, the 
scope of its function was wider than 
what the statutory commission is going 
Ay Jstiv awr. /  «»&5r At  onutarsttcatf 
the difference and why there is an 
apparent curtailment of the rights 
and functions of this organisation in 
the present Bill. You will see that 
one of the functions of the Oil and 
Natural Gas Commission when it was 
originally set up in the year 1956 was 
“administering and implementing 
agreements with oil companies, 
inspecting oil drills held by private 
oil concerns to ensure that there is no 
wastage and introducing improved 
methods of recovery” . In short, the 
Oil and Natural Gas Commission, as 
originally constituted, was supposed 
to be some sort of guardian, an over-
all controlling body, of the oil economy 
of India. It had not only to explore 
and work out oil fields of its own, but 
it had to see that the private sector 
concerns, which have nothing to do 
with the Government functioned pro-
perly in the best interests of the 
economy of the country as a whole 
Now I wish to know why this whole-
some clause in the function of the 
Commission, which was there as early 
as 1930, has been dropped and 
whether this function of looking into 
the functioning of other concerns, 
even private companies, is going to be 
looked after by the Government 
departments themselves or this idea 
has been dropped altogether. I feel 
that if this clause were there it would 
have given the Commission an addi-
tional authority to look into the 
functioning of these private concerns

IS, 1950 Natural Oat aDjU-
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against which much criticism has 
been levelled by some of the hon. 
Members who have spoken before 
me. That would have given the Com* 
mission a proper perspective as to how 
things have to be worked out. I wish 
to know if there is any legal or consti-
tutional difficulty in this aspect for 
the proper functioning of the Com-
mission which makes it difficult or 
impossible to incorporate this caluse 
in this Bill.

These are some of the points which 
I wish to make and 1 hope that the 
Government, though they have not 
mcludcd any of these .provisions in 
the Bill itself, may think of incorpo-
rating this important clause at a later 
stage when they seek to amend the 
Act.

Mr. Chairman: Before we proceed 
further 1 should like to know as to 
how much time the hon. Minister is 
Koing to take to reply to the first 
reading.

Shri K. D. Malaviya: I am entirely 
in your hands. Perhaps I would take 
about half an hour. I was given to 
understand that it will continue . . .

Mr. Chairman: I was not in the
Chair then but I have looked into 
the Hansard and I find that what was 
decided was that the consideration 
stage has to conclude by 3 P.M.,
which means . . .

Shri Naushrir Bharucha; After all,
one hour is within the discretion of 
the Chair. If you exercise . . .

Mr. Chairman: Shri Bharucha will 
bear with me a little. The matter wax 
re-opened just before we began consi-
deration today. The matter was dis-
cussed and finally it was decided by 
this House that the consideration of 
the Bill would be concluded at 3 p.m. 
Now, if again after about 1} or 2 
hours’ discussion, you feel that you 
want to extend the time, I am quite 
prepared to do it provided that again
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we should be clear in our minds. 
There are not* large number of hon. 
Members left to speak. I think one or 
more hon. Members want to speak, 
some of them have asked for only 
five minutes and 1 think we might be 
able to finish the work within the pro-
gramme set out by this House. How 
long would Shri Bharucha like to 
take?

Shri Naushir Bharucha; Fifteen 
minutes.

Mr. Chairman: If it is the opinion 
of the House that possibly the hon. 
Minuter may be asked to speak on 
Monday, we can extend the timo a 
little more It is within my di-cre- 
tion. So, I would request hon. Mem-
bers to be as brief as possible and 
just emphasise points which have not 
yet been made Then, we may be 
able to give everybody a chance

Shri Kathwani: Mr. Chau man, I 
use to v, eltome this Bill The change 
by way of converting this organisation 
into a statutory one was long over-
due It was long felt that this body 
should be given an autonomous 
character and unless it has been given 
that kind of independence it could 
not function well. But when we come 
to examine some of the provisions 
we find that some provisions are such 
as not to lead to independence or 
autonomous character of this Body 
If we look to clause 4 we find that it 
is* provided that the Commission is to 
consist of a chairman and not less 
than two other members Whereas 
the minimum is prescribed, the maxi-
mum is not laid down Generally, it 
is usual to have an upper limit also 
fixed because it may operate other-
wise to weaken the independence of 
members. They may live under an 
apprehension or fear that the size 
of the Commission may be increased. 
It may be swamped by the Govern-
ment by its nominees or who take a 
particular pomt of view. Therefore 
such a provision is not calculated to 
lead to the spirit of independence

Government could have easily come 
forward with a ceiling because there 
are other ample powers otherwise, 
even under this Bill, with the Govern* 
ment. For instance, in clause 14, 
sub-clause (3) power has been given 
to the Government to give direction 
to the Commission and it must be 
earned out by the Commission. So, 
the first thing that I wanted to empha-
sise was as regards the maximum 
number of members

Then the second point is as regards 
the composition of this Commission, 
that is, about including technical men 
or scientists among the members ol 
tlus Commission I could not follow 
the hon Minister when this morning 
he referred to clause 10 and tried to 
explain that it was meant to cover a 
situation in which technical men were 
to be associated with the Commission. 
By resorting to clause 10 power was 
given to the Commission to invite 
technical men to join the Commission. 
But why should technical men be 
delegated to an inferior position? 
Whereas in clause 4, the Bill provides 
that one of the members shall be a 
wholctime finance member in charge 
of the financial matters relating to the 
Commission, nothing is said as regards 
any one or more members being 
technical men or scientists or experts. 
I do not want to minimise the impor-
tance of finances in this connection, 
but certainly the importance of includ-
ing amongst the members of the Com-
mission

Shri K. D. Malaviya: They are
mahajans

Shri Nathwani: I beg your pardon 
I want to know . .

Mr. Chairman: The hon. Minister 
will reply to his points on Monday.

Shri Nathwani: There was a remark 
and I want to meet it if I can. I 
attach great importance to technical 
men being given the status of being 
a wholetime member and particularly
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[Sfan Nathwam] 
when the Estimates Committee had 
recommended that more than one 
technical member should be a membet 
of the proposed statutory commission 
Nothing has been said about this

Then the third point that I wish to 
emphasise is about the term of office 
In order to give a sense of complete 
independence to the members, the 
period ought to have been laid down 
in this Bill itself because Government 
has got ample powers with them
otherwise As I have already said,
clause 14, sub-clause (3) gives power 
to the Government to issue directives 
I find that this is something which 1 
do not find anywhere else Then
clause 5 says:

“Provided that the Central Gov-
ernment may, if it thinks fit,
termmate the appointment of any 
member before the expiry of his 
tern of office, after giving him a 
reasonable opportunity of showing 
cause against the same ”

So, if Government thinks At, his 
services can be terminated He ceases 
to be member I do not think that it 
is calculated to enhance the digmtv 
or the position of a member—to 
include a provision like this in a Bill 
At least such a provision, if Govern-
ment was keen about retaining it, 
should have been delegated under the 
rule-making powers Instead, it is 
thrust in the forefront I am opposed 
to have such a power at all being 
given to the Government

14-29 his.
[Mr Deputy-Sfeaksk tn the Chair]

Then about disqualification, clause 
6 says:

“if he has, directly or indirectly, 
any interest in a subsisting con-
tract made with, or in Bny work 
being done for, the Commission 
except as a shareholder (other 
than a director) in an. incorporat-
ed company".

he will be disqualified i  am refer-
ring to clause « and personally, J 
think, that it should have been word-
ed more widely so as to include any 
kind of interest whatsoever* and not 
interested merely in a subsisting con-
tract or any work which is being done 
for the Commission.

Shri K. D. Malaviya: Illustration

Shri Nathwani: I am thankful to 
you I wilt cite from another Act 
I have got an Act of 1952 with me. 
There also the qualifications of 
members are defined There it is 
stated as follows Section 3 refers to 
the constitution of Forward Markets 
Commission Sub-clause 3 says*

"No person shall be qualified 
foi appointment as or for continu-
ing to be a member of the Com-
mission if he has directly or 
indirectly any such financial or 
other interest as is likely to affect 
prejudicially his functioning as a 
member of the Commission ”

In mv opinion, this wording is wider 
than what is provided for here in 
clause 6 We could have profitably 
incorporated this provision here also 
My grievance is that we are getting 
several statutor> corporations, but so 
far as the composition, terms of office 
and qualifications of members are 
conccrned we are not trying to 
evolve any pattern Of course, 
according to the exigencies of ttfc 
nreumstanres, we mav make depar-
tures therefrom Without rhyme or 
reason, as it suits, we go on putting 
down certain provisions If we keep 
in mind what is already provided for 
in other similar statutes, perhaps, it 
would lead to greater clarity both in 
thinking and expression

This also brings me to my last 
point That was a point raised by the 
hon Member from Osmanabad He, 
of course, argued that clause 26 which 
deals w.th delegation is unconstitu-
tional or illegal I did not follow bins



fully. But, ray grievance it that it it 
to widely worded »  to stultify cer-
tain previous clauses. Why should 
we bother at all for composition, for 
qualifications, etc., when by another 
clause in the Bill, you empower the
Commission to delegate all its powers 
to any person it likes. I do not And 
any precedent. I know that a general 
power of delegation is given to a 
statutory corporation. You know 
under the Indian Companies Act, the 
rudes are there, Table A is there 
wherein the board of directors are
given power to delegate. But, the
power to delegate is given only in 
favour of members of the board and 
not in favour of any person. If the 
hon. Minister is interested in follow-
ing any previous precedent, r wflT 
cite one.

Shri K. D. Malaviya: Yes.
Shri Nathwani: For instance, we 

have the Air Corporations Act, passed 
in 1953. There also, both the Corpo-
rations are given power to delegate. 
Section 40 provides for it. It is very 
interesting to compare its phraseology 
with the one which we have got in 
this Bill. Whereas all powers can 
be delegated to any person it thinks 
fit—this is the provision in the exist-
ing Bill—, when we come to section 
40 of the Air Corporation Act, this 
is what we find:

“Each of the corporations may 
appoint a committee or committees 
consisting of some or any of its 
members with or without the 
addition of any officer or employee 
of the corporation and delegate 
any of the functions and powers 
to such committee or committees, 
and may limit the exercise—

What I am trying to emphasise is that 
power can be delegated only to one 
or more of its members or officers or 
employees. Therefore, the power 
sought to be given under this Bill 
for delegation is very wide, is unwar-
ranted, unjustified and does not 
flt it with the pattern of the 
Bill ittelf which tries to lay down
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qualification, membership and so on. 
That is all I have to say.

fchri Khadilkar (Ahmednagar): 
Mr. Deputy-Speaker, I also join in the 
chorus of congratulations showered 
from all sections of the House on the 
hon. Minister sponsoring this 
measure.

But, I must, at the very outset, ex-
press this. The object of the Bill as 
>t is given is to provide for the estab-
lishment of a Commission for the 
development of petroleum resources 
and the production and sale of petro-
leum and petroleum products produc-
ed by it and for matters connected 
therewith. If we take this Title of 
the Bill and another clause giving the 
functions, clause 14, sub-clauses (1) 
and (2), we find that there is more 
restriction in scope so far as this 
Commission is concerned.

As several hon. Members have 
pointed out, certain recommendations 
in this regard were made by the Esti-
mates Committee. Therein, it was 
clearly stated that, for the purpose of 
oil, instead of having a sort of a body 
run as a department, we must have 
an autonomous corporation. Why 
this conclusion was reached, unfor-
tunately, was not taken into consi-
deration while bringing forward this 
BUI.

Before coming to some of the pro-
visions of the Bill if I find time, I 
would like to point out certain aspects 
of the economics of oil. As the hon. 
Minister knows fully well, explora-
tion of oil which is more or less pri-
marily entrusted to this autonomous 
bcidy which has been constituted, is 
the least important part of oil econo-
mics, as I have tried to understand it. 
Marketing, distribution, transport— 
what they call the taker service— 
ai-e really the parts where the price 
factor is determined. Therefore, if 
we, at this late stage, try to set up a 
body more or less to explore in diffe-
rent fields with the aid of geologists 
ahd geo-physicists and find oil where- 
*Ver possible, I think the purpose for 
which this Commission is get up will 
not be served. I would like to know,



I Shri Khadilkar] 
are we going to set up another Com-
mission for marketing or distribution 
or for tanker service? Because, in de-
termining the price, these are the 
factors which really count much more 
than crude oil itself. This is what my 
research m this field has led me to 
believe. Therefore, it is not quite 
clear to me so far as this Commission 
is concerned, why its scope is restnct- 
ed in the Bill.

The hon. Member who opened the 
debate suggested and I would like to 
endorse that suggestion that looking 
to the nature of this industry at this 
stage, this autonomous body should 
have much more wider functions than

is my first submission.

Another aspect that was touchcd 
and which is equally important when 
we discuss oil is, some hon Members 
asked whether we should take foreign 
collaboration and at what stage At 
the present stage of development and 
looking to the different processes 
through which oil has got to go, as 1 
said, exploration of oil is a big gamble 
as everybody admits. We have very 
limited resources at our command 
We cannot afford as the French did 
in Sahara and ultimately succeeded 
and other big concerns did in the 
Sinai area where a couple of hundred 
wells were drilled with no results, to 
take this deep gamble Another aspect 
is that our technical know-how is very 
limited: let us admit it plainly. To-
day, I know that a 10,000-foot well 
is completed m a week or ten days 
by those concerns who have advanc-
ed in the field. Our performance 
is, nearly three months we take and 
then too, we do not complete the 
work. I would like to request the 
hon. Minuter, so far as exploration is 
concerned at different levels, to take 
it up if foreign collaboration is avail-
able The Soviet Union and Rumania,
I know, have made tremendous ad-
vance in the field of exploration. So 
also Western Germany. In Italy also, 
they have made considerable advance, 
so far as this part is concerned. Why
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not collaborate with these concerns 
wherein keeping a dominant position, 
so far as exploration is concerned, so 
that the country might not be put to 
a disadvantage? This policy aspect 
must be very clearly laid down.

My study leads me to the conclu-
sion that because the contract for the 
rupee company took a long time, we 
have wasted nearly Rs. 20 crores. If 
we go this way, then in the coming 
seven years, we are going to waste 
another Rs 100 crores as we did—let 
me remind my hon. fnend m the case 
of steel We have wasted money be* 
cause we have started very late. 
When we start late, the cost of pro-
duction of the materials which are 
absolutely vital for its development 
goes up, and we are at a disadvantage 
At this present juncture when our " 
foieign exchange resources are very 
limited and technical know-how is 
very scarce, I do feel that with the 
help of the Soviet and the Rumanian 
experts. wl > could break the interna-
tional oil monopoly ring, and we could 
make some headway and definitely 
proceed further with a little more 
self-confidence.

I know what is happening in Jwala- 
mukhi I have tried to understand 
what the position of oil is from the 
geophysicists and geologists in this 
country who have some experience. 
We should not do a thing merely for 
the sake of prestige. As I said, we 
arc not here to explore oil in un-
charted regions like Kashmir or else-
where, let us be firm where we have 
got better potentialities, for instance, 
in the Bengal Gangetic belt—on all 
hands it is admitted—or Assam or 
Cambay. Why not make a concen-
trated effort in a particular field ex-
peditiously instead of wasting money 
in regions where results are not 
likely to be very helpful or where the 
present position is not very optimis-
tic? This point must also be explain-
ed to this House. That is my next 
submission

The third thing which is equally 
importan’ is this. Some hon. Member 
had said just a little while ago that
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we were short of petrol Per-
haps, that statement was due to 
ignorance. Today, we are in need of 
crude oil products of a different 
variety, and we are exporting petrol 
Petrol, from the point of view of 
consumption, even internationally, to-
day, is going down because of the jet 
age. That apart, in India, our mam 
requirements are crude and kerosene 
For this, we have got ta spend crores 
of rupees of foreign exchange There-
fore, while deciding upon priorities 
and having foreign collabortion, we 
should consider at what stage wc 
should have it

In this connection, I would like* to 
point out that—some Members may 
not like it, but—in economic develop-
ment, wc have got to be objective 
My study leads me to this conclu-
sion—and let the hon Minister also 
say whatever he has got to sav—that 
because of political reasons. Govern-
ment decided to have a refinery al 
Gauhati with a limited capacity Oil 
technology, at the present junctuie. 
however, means a certain optimum 
capacity where you get the maximum 
results But Government are having 
one refinery nt Gauhati and another 
in Bihar This has resulted in 
immense loss, so far as the production 
point of view is concerned Are we 
going to determine the location of 
the«e things from the point of view 
of politics, or are we pomp to look 
to the needs of the countrv as a 
whole’  This is another aspect that 
has to be borne in mind

Shri K. D. Malaviya: I hope Shri
Hem Barua is not listening to what 
the hon Member says

Shri KhadilVar: I have told him
already; he said that he would smash 
me. But I cannot help it This is the 
position I would like to know what 
the hon. Minister's opinion about it 
is

Shri Narayanankatty Menon: This 
opinion came a year before

*|07 041 *** SRAVANA 22,

Shri Kfeadilk&r: So far as foreign 
collaboration is concerned, if at the 
stage of marketing or at the stage 
of distribution, we could get even a 
small share, then the main headache 
about price reduction would have 
been solved and the hon. Minister 
would have been able to solve that 
riddle with which he has been 
struggling for a very long time. 
Therefore, the suggestion that I have 
made should be examined, not with 
an ultra-patriotic attitude, because 
wc cannot afford to take it, if we 
want quicker development and avoid 
waste

So far as these autonomous bodies 
are concerned, my experience has led 
me to this conclusion One hon. Mem-
ber opposite had pointed out by 
referring to a Lok Sabha Secretariat 
report how these autonomous bodies 
function, and several things were 
mentioned earlier by him. But. for 
want of time I could not go into them 
m detail My experience is that they 
are new princely States where the 
managing directors and the bureau-
crats who are controlling the orga-
nisation do not even give enough 
latitude to the technical staff, and that 
hinders production I am sure the 
hon Minister must have seen the 
method that is followed in the Soviet 
Union, where they are making big 
strides m technological development. 
If he wants to havo a similar deve-
lopment here, he must avoid, while 
setting up this commission, this kind 
of a state of affairs where bureau- 
cratisation is rampant and the manag-
ing director functions as if he is a 
dewan of an old State which fortu-
nately we have not got now, but of 
which we have got the memories.

There is just one last word and 1 
shall finish So far as technological 
development is concerned, we have 
given some attention to it, and we 
have given some emphasis to it in 
our Estimates Committee’s reports. 
We need a central institute where we 
shall be able to train people and
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where oil technological research would 
be carried on.

I would again appeal to the hon. 
Minister that he has made a good 
beginning, but if he wants to reap the 
benefit of it, then this Bill should be 
referred to a Select Committee, and 
the base of this Bill and the functions 
of this commission should be broaden-
ed to meet the requirements of the 
situation.

Shri Ajit Singh Sarhadl (Ludhiana): 
I shall confine my observations to 
just three points, that too, very briefly.

The first point that I would like 
to make is that there seems to be a 
slight confusion about the Bill, to 
which there has been some reference 
by mv hon friend who spoke earlier. 
We find from the preamble of the 
Bill that one of the functions of this 
commission would be sale of petro-
leum and petroleum products produc-
ed by it. But if we look into the 
functions as laid down m the Bill, we 
find that it has not been provided that 
one of the functions of the commis-
sion will be to sell the products that 
it will be producing from the reser-
voirs, after exploration. Happilv. the 
Deputy Minister of Law is here, and 
I would like to point out to him that 
I do not think that items (e) and (h) 
of clause 14 which deal with transport 
and disposal of natural gas and re-
finery gases produced by the commis-
sion or with the performance of any 
other function which is supplemen-
tal, incidental or consequential to 
any of the functions aforesaid or 
which may be prescribed, would cover 
this. The term ‘which may be pres-
cribed* would also not cover this, 
because ‘prescribed’ must go with the 
previous items.

There is really a confusion as to 
how this work of the sale of the pro-
ducts which the commission will be 
producing from the reservoirs which 
It would have after prospecting first 
be done. Would it be entrusted to 
any agency? That is my second point.

This hag also been dealt with by the 
previous speaker. This should be 
clarified in the Bill.

The second point to which I should 
like to draw the attention of the hon. 
Minister is one which pertains to the 
policy of Government as reflected In 
the provisions of this Bill. Govern-
ment have to be congratulated__

Shri K. D. Malaviya: May I point 
out to the hon. Member that nothing 
prevents us from making any speci-
fic arrangemont for sale, although it 
has not been specifically provided feu 
in items (a) to (h) of clause 14 (2)?

Shri Ajit Singh S&rhadi: I am sorry. 
I would respectfully submit again that 
when the functions are specifically 
provided in the clause that deals 
with the functions, then the last 
clause which deals with what 4 he 
Government should prescribe should 
be read in conjunction with the pre-
vious items

Shri K D. Malaviya: “In particular 
and without prejudice to the generali-
ty of the foregoing provision"—does 
this not give us complete freedom to 
make those provisions?

Shri Ajit Singh Sarhadl: I would
respectfully submit again that when 
in the preamble itself where one of 
the objects is mentioned as sale, and 
nowhere do we find any provision 
giving power to the Commission for 
sale, there is a difficulty The title is 
not a part of the Act; it would not 
be a part of the Act thereto.

The Deputy Minister of Law (Shri 
Hajarnavis): Is it not contained in 
clause 14(1)? I am sure Shri Ajit 
Singh Sarhadi is quite familiar with 
the decision of the Privy Council 
overruling the Federal Court The 
Federal Court proceeded to interpret 
a similar clause in the manner in 
which the hon. Member views this 
clause. But the Privy Council said 
that what you have got to see is the 
content of the general clause. Here 
sub-clause (2) merely gives particular 
instances of the general power which
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has been given I think the decision 
of the Pnvy Council was in Shivnath 
Banerjee's case

Shri AJit 8 iagh Sarhadi: Time is 
short and so I cannot argue this 
point. But 1 wish to draw the atten-
tion of the hon Minister to this My 
feeling is that this needs looking into 
It would have been much better it 
these powers had been entrusted to 
the Commission specifically and 
clearly m the provisions

The second point, to which I was 
just referring, is about the policy of 
Government as reflected in the provi-
sions of the Bill The functions of
the Government are not limited to 
exploration, production and function*; 
incidental of this Commission alone 
I would draw attention to the fact 
that we have already a v, holly go\- 
ernment-owned and governmentallv 
managed private limited company
known as the Indian Refineries
Limited with an authorised capital of 
Rs 30 crorcs incorporated on 20th 
August 1958 That is tunning two 
refineries One of the functions of 
this commission too is refining How 
is there to be co-ordination and» co-
operation7 Would it not have been 
better if the ambit and purview of 
the Commission had been enlarged at 
least to bring the two refineries in 
the public sector within the super-
vision of the Commission’

I believe the Estimates Committee 
have recommended a statutory cor-
poration for the purpose of removing 
those bottlenecks which were being 
found m the working of the Oil and 
Natural Gas Commission Certainly 
that was the objective But when a 
Bill is being brought here, it should 
be in a consolidated form taking a 
long range view of things Parti-
cularly, we have already got certain 
refineries run by Government m the 
public sector dealing with explora-
tion We have got the Indo-Stanvac 
project where we have made a con-
tribution of about Rs 12 crores Of 
course, it has failed upto the fifth 
tert. All the same, it has got an area

of about 1(1,000 square miles as con-
cession area for exploration. For the 
purpose of co-operation and super-
vision, the Bill should have been en-
larged to cover the Indo-Stanvac 
project also where we have got an 
investment of nearly Rs 12 crores. 
Then again, we have existing refine-
ries where there has been some 
assistance and some concessions given 
So my submission is that we should 
have a long range policy in a Bill 
of this kind I hope Government will 
look into this

My third point relates to the 
working of the Commission I con-
gratulate Government on the facts 
and figures given and the progress 
Vrhich the Commission has made, par-
ticularly m the Jwalamukhi area in 
the Kangra district where the ope- 
lations have been very successful. As 
regards Hoshiarpur, I have been told 
that it has not been successful It was 
the expectation of people round about 
that it would be successful because of 
the indication of oil seepage there I 
•vould beg of the Minister to look 
into it and see if there is no possi- 
bili*v of further exploration without 
wastage of money

I am glad the Oil and Natural Gas 
Commission is doing a lot in those 
areas It has started a training school 
for technicians, where 20 students are 
being trained It has sent many 
people for training outside It has sent 
trainees to the French Petroleum 
Company It has sent some people to 
the Assam Oil Company also for 
training The area where Jwalamukhi 
is situated, the Kangra area, is the 
most backward area m Punjab or, for 
that matter, northern India I would 
only say that some encouragement 
should be given to the local back-
ward people in this matter Not one 
—I am subject to correction—has 
been taken from that area either for 
training here or for being sent abroad 
I would suggest that that point 
should be considered. You will appre-
ciate, and the House will appreciate, 
how much heart-burning it creates fat 
the area when there is such a good 
development taking place but the
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local inhabitants are not participants 
thereof They are only working as 
ordinary labourers—no more and no 
further 1 hope Government and the 
Commission that would be set up will 
give consideration to the claims of 
the people who are there so that they 
will not feel that their area is being 
exploited and the country is being 
benefited but they are not being 
benefited They feel that they should 
be benefited immediately and not 
ultimately alone

Shri Naushlr Bharucha- I think by 
now it has emerged very clearly that 
the general principle of establishing a 
corporation for speedy and vigorous 
exploration and exploitation of the 
nation’s oil resources is acceptable I 
am also inclined to believe that it is 
very necessary for the purpose of the 
corporation that there should be a 
plan prepared well In advance for the 
purposes of survey, drilling and pro-
duction and that red-tape should, as 
far as possible, be eliminated

A Commission which frames its 
own budget lays down its own plans 
of exploration and exploitation and 
has a budget not dependent upon 
political vicissitudes is generally
likely to make good its aim Defi-
nite responsibility will be fixed on 
such a corporation While we readily 
give the status of a corporation to 
his Commission, I might as well give 

•» friendly warning to the hon
Minister that thus House would be 
very jealously watching the per-
formance of this body and will call 
it to account at any time it likes

I am not, however, quite satisfied 
with the composition of Uie Commis-
sion It has been laid down that not 
less than three members shall con-
stitute the Commission Of course, 
that means the maximum number is 
not prescribed I think it should
have been laid down that not less 
than seven members should constitute 
the Commission Of these, one should 
be the Chairman. Tlien there should

be a technical member who should be 
a geologist, then another technical 
member m exclusive charges of 
equipment, then a third technical 
member in charge of operations only, 
then a fourth member in charge of 
finances, a fifth in charge of adminis-
tration and personnel and there should 
be a sort of Vice-Chairman or any 
other member who will look after 
what is the most important side of 
the Commission, namely, the com-
mercial side, where it deals with 
fixing prices, laying down the price 
structure, dealing with distribution 
etc

I think unless the Commission 
divides its functions in this manner, 
there is likelihood of one member 
being handicapped by overwork ang 
not being able to look to the major 
and important details of his office If 
there are only three members and if 
one is absent on inspection and the 
other is ill, I do not see how the Com-
mission can function with one mem-
ber only The functions, as vou will 
see, have been laid down in the Bill 
They are of a wide and variegated 
character including geological survey 
Exploration of petroleum in itself is 
a huge task requiring to be done bv 
a huge department That is one func-
tion of the Commission I think unless 
it is placed in charge of a separate 
member, sufficient justice mav not be 
done to it Then drilling operations 
are a very major function That again 
requires to be placed in the exclusive 
charge of another technical member 
With regard to the sale of petroleum 
I do not know whether any policy 
has been so far prescribed, but that 
also requires the entire attention of 
one member
15 hrs.

As to research programme I am sure 
this Commission will not have suffi-
cient resources to spend much on re-
search It is a very important part of 
exploration But I submit that the 
Commission of S is far too «mall.And 
I do not know whether the hon Minis 
ter-in-charge has done bo simply w11" 
a view to economy. A »um of a few



thonwnd rupee* spent on the salary of 
a tew more members is likely to yield 
very handsome returns

There is one point about expendi-
ture. It is «aid that capital expendi-
ture involving more than Rs SO lakhs 
should not be undertaken by the Com- 
reimlon at its own accord I am in-
clined to give the Commission greater 
latitude in this matter because in a 
matter of oil exploration Rs 30 lakhs 
la not such a big figure, but there is a 
possibility that the Commission will 
fee wise enough to split its one scheme 
into 3 or 4 schemes and see that each 
scheme does not exceed Rs 30 lakhs 
That way this particular provision can 
well be circumvented I would, there-
fore, favour a straightway authority 
being given to the Commission that no 
scheme which is under Rs 1 crores 
should require further sanction or 
Further formalities from the Govern-
ment or from the House
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May I point out that so far as the 
Electricity Act »  concerned, there a 
(kgure of Rs 1 crores has been laid 
down Any project which involves 
capital expenditure exceeding Rs 1 
crare only requires additional sanc-
tum The same formula might be 
applied here

With regard to capital structure, the 
question of allocation that is how all 
zapital expenditure already incurred 
by the existing Commission is to be 
passed on to the new statutory body
• very important May I point out 
that this thing u going to raise a 
amtroversy When the State Oectn- 
uty Boards were formed, similar pro- 
nsions were also incorporated in the 
Electricity (Supply) Act, 1948 Today 
are find that the Bombay State Elec-
tricity Board is quarrelling with the 
State Government because the Gov-
ernment wants to pass off as capital 
utd assets such items as have been 
bund to be useless There is a 
VMrvsl as to what part of the 
■toructure will be treated as loan n̂d 
•bat part will be treated as capital,
lAi Lsn_7

1*81 (5AJCA) Natural Gas 3316 
Commission Bill 

*&<! on what part there will be inter- 
e*t charged

All these remain indefinite
evta m this BiU. If greater attention. 
weft> paid to this, it would have been 
P°toible to evolve a formula as a 
««ult of which the capital structure 

the Commission could have been 
placed on a more equitable *»»»« and 
the danger of friction could have been 
av̂ ided between the Commission and 
th* Central Government

$0 far as the borrowing powers of 
the Commission are concerned, I aarffl

ib favour <s( permitting Cte Com - if 
nuSsion to step into the money market 
u^ependently and try to borrow 
Wl\hout Government guarantee it is 
toijnd to borrow at higher rates of 
interest and its loans are likely to be 
°* a suable magnitude In fact, it 

go in for a loan of as much as 
«  5 crores That is likely to spoil 
“ *e money market because without 
Government guarantee they would 
have to quote a higher rate of interest 
“ 91 the pitch will be queered for 
Central and State Governments when 
toey enter the money market There- 

1 would have liked that the 
Central Government should borrow 
o® behalf of the Commission and pbih 
on the necessary amount to it

**•» ceiling is prescribed on the 
borrowing powers of the Commission 
n all such cases where Corporations 

are authorised to enter the mnmy 
^Vket, a ceiling is prescribed. That 
is <|one in the case of the Bombay 
Municipal Corporation that It 
borrow more than so many timap ftj 
f^enue It is also done in Bnyi»i»* 
by the State Electricity 
wn r̂e, of course, the ceiling prescribe 
*“  *s fantastic, round about £1800 
“ “ lion Apart from that, some eeil- 
ing should have been prescribed here

tyith regard to the Budget it has to 
be presented to the Central Cevern- 
“ % t There are safeguards and 

*ses regarding reappropriation I
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think these clauses regarding raappro* 
priation are going to hamper in a free 
«M at surplus balances under one 
head tor the purposes of a different 
head. I  think this also requires to 
he n o n  carefully looked into.

There is also an obligation for the 
preparation of annual accounts, the 
balance-sheet and the profit and loss 
account But a very important thing 
in which we are very much interested 

the question of parliamentary 
Mgntrol. It is a very wide issue which 
[Intrigues us all A balance has to be 
qtruck between crippling supervision 
nf Pasilignmctt- and. »& i&gaerdstaa el 
qJL Under the Bill, only the annual 
report is to be placed before Parlia-
ment I ask why should not the

Kiual financial statement also? Why 
uld it be only the annual report 
which may contain only a great many 

photographs of the hon. Minister per. 
tanning the opening ceremony of the 
drilling operations or something like 
1foat? No real substance may be 
pasted on to us. I have seen such 
reports.

As has been done in the case of the 
Electricity Act, it should be provided 
that when this report is placed on the 
Table, there should also be an esta-
blishment schedule along with it and 
there should be a financial statement, 
and the proposed plans of the Com-
mission for the ensuing year should 
be placed. In the Electricity Act it 
has been provided that the State 
Govemnvent shall place these things 
before the Bouse and that the Electri-
city Board shall take into considera-
tion any comments made on the said 
Statements in the State Legislature 
Qq the same lines, why can we not 
incorporate here also that the said 
Commission shall also take account of 
the comments made by Parliament? 
This is a very important thing which 
imposes an obligatory duty on the 
Commission to take note of the com-
ments of flta Members at this House.

One last point Of count, 
liability of the Commission to pay 
taxes is there. But I should' like to 
know whether the Commission 
intends at any future time to make 
any contribution to the general 
revenues sudh as the Railways do. I 
am inclined to think that we should 
accept the principle that whenever 
we create a statutory corporation, not 
only it should pay taxes but, like the 
Railways, it should make a contribu-
tion to the general revenues

Apart from that, I am also inclined 
to believe that the House should 
accept the principle that this Com-
mission should be treated as a utility 
concern and the prices of producta 
and services which they sell should 
be prescribed by the House or limited 
under some sort of arrangement.

It is not also clear as to what will 
be the control on prices which fth  
House will exercise. These are thing* 
which require to be considered

I understand that this Bill is in the 
nature of an experiment It is all 
right so far as the main principle is 
concerned. But there are many other 
clauses which may require to he 
amended in the light of the experience 
that we gam

Why I welcome this Bill is that we 
are not only short of kerosene oil and 
other products for domestic consum-
ption, but, far more important to my 
mind is the question of oil for pur-
poses of national defence. If this 
Commission is in a position to expand 
our oil resources and give us what 
we want, I think, history will record 
that today was a red-letter day in the 
annals of our nation and also a great 
stage m the history of the Oil and 
Natural Gas Commission.

ShH Jaipal Singh: Sir, before we 
proceed with the asset business—I 
think this comes to an end now—may 
I plead that in view at the importance 
of the subject—I am sorry 1 could



3g|$ JfeNM w  BRAVAMA I1
*■ >

brim ft to yo«r notice earlier 
toQMM I was on duty elsewhere, on 
Wmm. duty u d  not private duty— 
Ms would like tbs Chair to wtend the 
gsa*r*l consideration stage, when it 
«BMH op again at a latar stager

ffr. Deputy Speaker: I  am sorry. 
Thf hon. Member was not—

Sfcri fafra) Singh: At a later stage, 
tot now, X desire that this House 
sjiould have a wider and greater 
ogportunity to have a general discus-
sion on this SUL

Mr. Depety-Speaker: It has been
amended once and then again a 
second time Therefore, it would not 
be possible for me to extend it.

Shri Jtlptl Sloth: Now, I am not 
asking you to extend it now, but 
when it comes again.

Shri K. D. Malavtya: Mr. Deputy- 
Speaker, I am most grateful to the 
House for having warmly accepted 
the idea*; and principles behind this 
Bill.

Mr. Depoty-8peaker: He may con-
tinue on Monday. We will now take 
up the other discussion

li-ia hn.
MOTION RE: REPORT OF NATION-
AL COAL DEVELOPMENT CORPO-

RATION
Start Rameehwrnr Tantia (Sikar): 

Sir, I beg to move:
“That this House takes note at 

the Annual Report of the National 
Coal Development Corporation for 
the year 1957-58, laid on the 
Table of the House on the 17th 
February, 1959."
Mr. Deputy-Speaker, Sir, I want to 

congratulate the Minister of Steel, 
|Qoes and Fuel as well as the Chair-
man and tiie managing director of 

National Coal Development Cor- 
ppratlan for bringing out their 
report for the year 1997-58 in
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which they have mentioned all the 
problems. They have also stated 
fraokly about the drawbacks and 
difficulties in the past year. Hus Cor-
poration was set up as a private limit-
ed company in September 1996 and 
this la its second report. The pro-
gress made in these one and a half 
years is not bad. In 1955-56 the coal 
output in these 11 collieries taken 
over by the Corporation was 29 lakh 
tons. It rose to 318 lakh tons In 
1958-57 and 33*57 lakh tons in 1957- 
58. From the working of the first 
six months of 1958-59, it seems that 
the production will go up to 35 lakh 
tons in that year It is not bad. 
Apart from this they are planning fo 
raise up their production by investi-
gating new coal mines for which they 
are working at present and when aft 
that comes it seems that they will 
approach the target of 10 million 
tons.

But it is not very encouraging to 
look at the profit and loss account and 
the balance sheet The total amount 
of gross capital is about Rs. 8 crons. 
Apart from that there is a reserve of 
about one crore of rupees. So, it all 
comes to Rs. 9 crores. The total pro-
fit is shown as Rs. 30 lakhs and the 
net profit, Rs. II lakhs. A develop-
ment rebate of Rs. 10 lakhs has been 
given and so the profit remains at 
about a lakh of rupees. If we calcu-
late interest at the rate of six per 
cent that will come to about Rs. M 
lakhs So, actually It is a loss of 
about Rs. 53 lakhs. Why is the profit 
so low? They have given some 
reasons that on account of the four 
bad collieries—two are very bad— 
they could not make much profit 
But for them, there would have been 
a profit of another Rs. 35 lakhs—that 
is what they say. Two collieries in 
Giridih have lost over Rs. 5*04 crores 
in about 20 years. This Is a big loss 
to the Exchequer. A report on thaao 
collieries shows that there mighr be 
some difficult mines. But it vWtM 
appear that the output per man shift 
is less than half of what is in 'the 
private collieries in Jharia, both good 
and bad colliery fields. It tt about
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ane-third o f that when compared to 
another State colliery not ter off, 
namely, Bokaro. The output per man 
shift in 1955 in Giridih wa> 17 ton 
at against ‘97 ton in Jharia or *48 ton 
in Bokaro. The average annual out* 
put per worker In Giridih was 46 
tons as against 108 tons in Jharia end 
127 tons in Bokaro. Besides the 
percentage of abstenskm was also at 
high as 29*30 in Giridih as against 
18*18 in Jharia and 17*11 in Bokaro 
Hut shows that there Is some mis-
management or bad management in 
these collieries and the excuse is 
given that they are difficult collieries 
but the coal there is good and il we 
abandon it, the private sector would 
not exploit it as it would not get any 
profit and so it will go waste. I would 
ask whether the Ministry had tried 
to bring some foreign expert or our 
own expert to find out whether the 
losses can be reduced to some extent 
or they may at least be run on no- 
profit-no-loss basis. If it is necessary 
there is no harm in asking some ex-
pert coal mining managing agents to 
ghre their opinion as to whether they 
can be improved. For instance, take 
the results of some of the private 
coal mines The Bengal Collieries 
with a capita] of Rs. 120 lakhs and a 
hedging of 24 lakh tons—15 per cent 
of the capital of the Corporation— 
have shown a gross profit of 73 lakh  ̂
in 1955, Rs 61 lakhs in 1954. In the 
same way, another colliery, Kathar- 
Jharia, a smaller coalmine with a 
production of 3 lakh tons of coal, 
have made a profit of Rs. 12,50 lakhs 
in 1956 and Rs. 11 lakhs in 1955. We 
can see other coalmines also. I do not 
want to take time. For instance, the 
East India coal mines are doing very 
well.

It is true that some collieries are 
bad. If a particular colliery had lost 
over Rs. 5 crores in 20 years, some-
thing should be done about i l  There 
may be difficult mines. If the profit 
of the other ccfllkuries are put by 
these collieries, all the profit would 
be wiped out It is not a healthy 
sign.
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The private coal Mines are Me 
mAjor producers. Just now out 41 
million tons, the public sector pMr 
duces about 8*5 million tans and tits 
private sector, about 88 million toau. 
But I do not know whether it is right 
or wrong. We have to achieve a tar-
get of 60 million tons at the end at 
the Second Plan—18 million Ians 
from State-owned collieries and 48 
million tons from the private eat* 
lieries. But the private people njr 
that they are not getting the same 
facilities as the State-owned collieries 
get regarding wagons or otter things.
I may point out that it is all the 
same for the Government whether 
production is in the private sector or 
public sector But if two types of 
facilities are given, they could not 
compete and they will not be in a ' 
position to play their part

In the end. Sir, I will say that it is 
good to keep good relations with the 
labour. It is good that they are in-
vestigating new coal mines. Tbey 
have arrived at an agreement with 
the Russians to explore the Korba 
coal mines and other coal mines, and 
we hope that we will reach our tar-
get of 10 milion tons in the public 
sector by the end of the Second Vivo 
Year Plan

Mr. Deputy-Speaker: Motion mov-
ed

“That this House takes note of 
the Annual Report of the National 
Coal Development Corporation tor 
the year 1957-58, laid on the TaUe 
of the House on the 17th Febru-
ary, 1959”

Now, should we have some time 
limit for the speechesT May I just 
have an idea as to how many bos 
Members want to participate in this 
debate? There are only four hon 
Members who want to participate. IM 
us have 15 minutes for cadi hon 
Member.
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0M S. B. Vtttal Boo (Khammmm): 
Mr. Deputy-Spaaker, Sir, we are con- 
'sMbting today Aa^Sacofi* Aatmtt 
Sepbrtoff the National: <3oai>&evtta)*- 
wtat Corporations totaBy tat>rnHdi 
ttaae we should faavo t&kttn into 'cab- 
■Mwation the Third Aatnuafi' aspbfet 
off the Nationar CMfl ’Dawlbpwerft 
Corporation.

I have to make a> few dbaarvateaqs 
about the working and funotianingxaf 
this National Coal Development! Cor-
poration. The success of this Corpo-
ration will also encourage us about 
the extension and expansion of public 
•ector in various industries

In the very beginning, I wont <0 
sajr about the Board of Directors that 
has been constituted. It is very Utv- 
fortunate that for mining whfeh 
»  a highly technical subject, 
during the year 1957-58, the period <fttr 
which the report relates, there im> 
not been a single technical man 6n 
the Board of Directors. I recognise
the fact that this mistake has bean
rectified in the year i960 by appoint-
ing a technical man on the Board 
But that is not enough. Even the 
Managing Director of the National 
Coal Development Corporation toda  ̂
happens to be an ICS official. Sit, 
this is purely a technical subject 
Other corporations and companies in 
the public sector have rectified ’ttiis 
mistake. For instance, in the Hindus-
tan Shipyard the Director
today is a technical person In the 
Hindustan Aircraft Factory wfceife 
there used to be an ICS official the 
Managing Director today happens to 
be one technically qualified. There-
fore, I would urge that on the Board 
of Directors there should be a prepon-
derance of technical people, not theee 
ICS officials who know nothing about 
the technical working of the mines.

million tons and the private sector 
4B million tans. During the debates 

Demands for Grants re- 
M N rto Ministry of Steel, Mines 
oM  faal, we were always told that 
W W  well set for achieving this 
tenpfc But this figure of 3*5 million 
tons does not take us anywhere.

Sir, the very organisation of the 
National Coal Development Corpora - 
Won reflects little of planning and 
littM of organisation I recognise the 
fofet that exploration, opening of new 
mines and raising of coal from new 
ttUes is time-consuming. But we 
HMfe <ot old mines also in the 
National Coal Development Corpora-
to r  We could have stepped up the 
production by accelerating the pace 
of *fptk m those old collieries white 
preliminary work with regard to new 
collieries is going on. That is how 
we could have made up for the time- 
lag jn raising coal from the new col-
lieries

But what has happened? For ins-
tance, take the case of the Korba 
coalfields. We are to raise 2 to 3 mil-
lion tons a year by the end of the 
otcopd Five Year Plan. The target 
bat been slashed. We were told that 
we are going in a very big way with 
**gerd to the starting of open-cast 
mining in this area. But suddenly 
w» have given it up. And what is 
happening today? We are awaiting 

project report from the Soviet 
experts with regard to the Korba 
coalfields. What has happened to 
Btoampur-Jhibnfil* That has beat 
given up. We were expecting to raise 
nearly 2 to 3 million tons from this. 
Why has it been given up? It is 
because the railways are not expect* 
ed to lay the new sail link by the 
end of 1960-1361

The production of the National 
Cool Development Corporation has 
been rather very disappointing. We 
have only raised, during the period 
to which the report rotates, 3*3 million 
teas. In the Second Flan period the 
public sector has been allocated 19

Coal is an important raw material 
for any factory One has to be very 
careful while planning tor saa). We 
are told that this reduction in the 
target in respect of Korba eoaWUMf 
is going to be mala up by Iw i—  
the target at Bhurkunda and Omhi,
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oollieriea. What it happening there? 
Tfa*y say that coal hM been exposed 
and at any time we can raise as much 
eoal as we want, but today we are 
not rakinf because one of our sidings 
baa not cosne up. Xnough coal is 
there but we cannot raise it because 
a railway aiding has not come up. 
What planning is this? Is this the 
way that we organise the coal indus-
try? Is this the way that our pub-
lic sector has to function? S:r, w<> 
have hardly I f years to go before the 
Flan period comas to an end. If you 
take aome energetic steps, even now 
we can do it

'I tab  ttafi ncn  su€n sYmjhe -mtsa- 
■ores like having a third shift at 
Bokaro has not been taken When 
I was there in the month of Septem-
ber last year I was told that the ins-
pector has not permitted the use of 
an aerial ropeway which transports 
coal from the Bokaro and Kargali 
coalfields to the washery plants. What 
are the grounds? They are not get-
ting permission simply because the 
netting under the aerial ropeway was 
not done. That is a very simple 
thing. Whenever there is an aerial 
ropeway which passes through places 
Of habitation or roads it is common 
that a wire netting has to be provided 
But that has not been done What 
does this prove? This clearly proves 
that Uie National Coal Development 
authorities are not serious in the task 
they are entrusted with.

Again, we axe told that the Kargali 
Washery could not go into commis-
sion on the appointed date due to 
aome difficulty. I do not know when 
the rated capacity of 550 tons per 
hour ‘will be reached and whether 
we will be able to keep up our sup-
plies to Bhilai and Rourkela steel 
planta when they go in for full 
capacity.

I shall now refer to a few points 
about the working conditions at these 
(joattelds. When these collierie« 
•are under the Railways, the entire 
staff had the Railway service condi >
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tions. When they were lianifaitod 
to the Government they got the 
eminent service condition!, 
they do not know what service cott» 
ditions they have got No rulaa have 
been framed yet There is no pro-
per regulation of service conditions in 
this National Coal Development Cor-
poration The National Coal Develop-
ment Corporation has been in existence 
for nearly more than two years but yat 
the conditions of service have not 
been finalised. There are nearly 
20,000 to 22,000 people working lb 
the coal fields and the quartan -an 
being constructed at a very slow rate. 
There are quarters in which these 
miners will have to live but they are 
unfit for human habitation. Look at 
the pace of construction of quarter( 
for the miners Only 740 were 
constructed during the year 1807-88 
and 1,400 dunng the year 1958-BO. I 
do not know when our miners will 
get proper housing which they richly 
deserve because their nature of work 
is arduous and hazardous.

Then, by shifting of the Coal Board 
and other staff from Calcutta to 
Ranchi, though they have taken up 
to some extent the construction of 
quarters, the staff are without housing 
and the staff who are working In 
Ranchi are undergoing considerable 
difficult.es with regard to housing 
Therefore. I would request the non. 
Minister to draw the attention of the 
Corporation to the need for speedy 
construction of the quarters.

With regard to promotions, I an 
told there are no proper rules regulat-
ing promotions. A supervisor, a 
graduate from the Jadhavpur Univer-
sity, was appointed in a washery. Be 
was sent to Japan for training in the 
washing of coal, and suddenly a raw 
graduate from the university has been 
brought and made the assistant engi-
neer, whereas this person who is more 
qualified than the young engineer still 
continues to be a supervisor. Similar-
ly, with regard to promotions in the 
Corporation, there are some cases 
which I think should be seriously
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Ibdtad Into either by the Ministry or 
the National Coal Development Car* 
jfentttaa.

Begardiftg water supply, the ques-
tion of water (apply for the workers 
at Bokaro and Kargali coal fields tun 
baen hanging lor a very long time. 
A Bofobay engineer was brought in. 
He was asked to give a plan and he 
submitted a plan. Two years or more 
have elapsed since he submitted the 
plan but the water supply programme 
has not yet been taken up. I do not 
know when this is going to be taken 
up. Water is very essential for human 
beings and for these workers as Wfell 
I do not know when the whole pro-
gramme would come through.

Looking into the financial aspect of 
the whole thing, we see ttfat produc-
tion does not bear any relation to the 
total money spent on the coal fields. 
The books show that the capital 
invested along with other things 
comes to nearly Rs. 17 crores. The 
experts on coal industry have always 
stated that for raising a ton of coal 
in a virgin coal field, Rs SO to ks. 40 
are required for being invested as 
capital. Calculating in this way, at 
least on a very conservative estimate, 
we should have raised about a little 
over four million tons in these coal 
fields, but what are our raisings? It 
is just three million tons odd. That 
means we have raised one million 
tons less than what we have invested 
lor. That again means we have spent 
nearly Rs. 4 crores extra on raising 
coal. I understand and I quite realise 
there are old collieries like Giridih 
where we have been incurring losses. 
Hie question whether the Giridih 
coal fields could be worked or not was 
gone into by a technical committee 
and the committee said that those 
coal mines have got very good 
resources of coking coal and that 
efforts should be made to continue the 
work in those coal fields. They havt 
also suggested various methods foi 
increasing the output in those fields 
The Government took considerable 
time for arriving at a decision on the 
recommendations made by that
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technical committee. Q& that com- 
poittee there Was a technical fettiak 
from the Corporation, one nnflifiw. 
another from the Singareni calliafiafc 
and a third from the private sector, 
the Shaw Wallace Company.'  These 
three people have unanimously 
recommended that these coal art*. 
should be worked and they have 
suggested various methods by which 
the losses incurred at the coal minea 
could be reduced. They have Hint at 
ed one simple thing like having a 
larger tub there instead of having the 
small tub. They said that larger tube 
should be used lor transporting 
from under ground to the surface. 
They said that tubs of 45 c. ft. atMwVf 
be used. But what happened to the 
recommendation? When I met the 
superintendent of the coal mines last 
year I asked him what happened to 
that recommendation. He said, “We 
have ordered in a private firm for the 
manufacture of this bigger tub.” Than, 
what happened? The quota of iron 
and steel that was given to the Cor-
poration was asked to be delivered to 
the private firm. The Controller ct  
Iron and Steel refused to do so. 
Firstly, it is a mistake for those 
people to have placed orders on • 
private firm when there is a very nice 
workshop at Giridih where they 
could have manufactured these things. 
I asked whether it was not poasiUe 
for them to manufacture them—flwy 
larger tubs—at the workshop ' there. 
He said it could be manufactured. 
Thai 1 asked who placed the orders 
with the private firm. He said, "I do 
not know. Perhaps it was done by 
somebody sitting in the National Coal 
Development Corporation”.

There are three Chief Mtaiiag 
Engineers in this Corporation sitting 
in Darbhanga House at Ranchi. A 
mining engineer should be on the 
field. One is said to be in charge of 
Korba and another in charge at the 
old collieries and the third is said to 
be doing some matters relating to 
staff and other things. These people 
should >go to the coal fields, and their 
place of work should be Chert. Hare,, 
there are managing directors and a
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hoat of others—Deputy General
Manager and others—who could look 
tfttr this work. Therefore, I fail to 
understand this state of affairs.

Then, the National Coal Develop, 
neat Corporation has been receiving 
greater help from the Government 
agencies like the Indian Bureau o1 
Mines with regard to exploration and 
proving of deposits, and also from the 
Geological Survey of India. The Cor-
poration has received so much help 
whereas the results that have been 
shown are not commensurate with the 
amount of assistance that has been 
given to it

We were urging on the Govern-
ment that with a view to conserve
coal and with a view to properly
utilise the coal reserves in our coun-
try, the coal mines as a whole should 
be nationalised. Therefore, it was 
very essential for the Government, 
who are going to extend the public 
sector, to show a very good result
while working this Corporation But 
unfortunately they have failed to do 
so. Cannot these mistakes be rectifi-
ed? They could be easily rectified 
In coal, I am all for experts’ help 
from various parts of the country, but 
I cannot understand one thing In 
coal mining our engineers have been 
doing work for the last 40 to 50 years 
Coal has been raised from our coal 
fields since the past 60 years But 
even to this day, we have to go in for 
the help of foreign experts for raising 
coal. I do not mind it, you are 
getting help from the Soviet experts 
and I welcome it It is very good 
But you should have planned your 
programme in such a way that you 
could have kept up yearly targets. In 
the various consultative committee 
meetings since 1990 we have been 
urging upon the Government to give 
the targets coal field-wise and that the 
report should give the targets coal 
field-wise from year to year But then 
finally, it is seen that not a single 
recommendation has been adhered to 
I say that there should not be a 
slashing down or a downward revi-
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sian of our targets in tha ptftlic 
sector. Kven to-day, if proper assisr 
tanoe is given to Singareoi colUarity, 
we can raise the output from 5 lakhs 
to 7 lakhs tons, over and above tha 
target laid for the second Five Year 
Plan. But I do not know why fht 
Government is hesitant, because wa 
have got vast coal fields in that area. 
The Singareni Collieries Company 
have got technical staff and they 
would be able to increase the coal 
output. The only thing they want hi 
release of foreign exchange and some 
financial assistance from the Central 
Government.

So, I would urge upon the hon. 
Minuter to consider the observations 
that we' have made and see that we 
raise whatever has been allotted for 
the public sector for the second Plan 
period, without revising* the target, 
downwards.

Shri A C. Gufaa (Barasat): Mr.
Deputy-Speaker, Sir, this is the 
second annual report of the National 
Coal Development Corporation. Its 
performance during the last two years 
has not been very satisfactory. Of 
course, it has been able to impfDve 
the production as also the financial 
aspect of the old collieries which were 
owned by the Railway Board and 
which were incurring losses year 
after year Still they are running at 
a loss, but the loss has come down

I think the Government should 
take some definite decision on the 
Gindih collieries As far as my 
recollection goes, the coal in these 
two collieries is of very good quality 
and so the last bit of coal should be 
extracted The Railway Board was 
incurring an annual loss of Rs. 50 
lakhs; the loss has now come down 
to Rs 35 lakhs If, considering the 
quality of this coal, this has to be 
extracted, this loss should somehow 
be made good by the Government and 
it should not be put on the accounts 
of this Corporation. (Interruption). 
If in the ultimate national interest, ft*  
Giridih collieries art still to be 
worked then the Government should 
devise some means as to how this lost
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could be otherwise made good, either 
by increasing the price or by subsidis-
ing. This Corporation should not be 
made to bar th is  Io m

Same yean ago this matter was 
discussed and I collect apart from the 
collieries being very old, there were 
some other aspects contributing to the 
loas There were some surplus labour 
and there was also something about 
the ration that was being distributed 
to this labour Now that the Coal 
Development Corporation is expand-
ing its work, I think the surplus 
labour can easily be provided work in 
some other colliery The Oiridih col-
lieries should no longer be saddled 
with the surplus labour and the con-
sequent loss

The performance of this corporation 
should be judged primarily from the 
point of view of its production The 
target for the public sector in the 
Second Plan was extra 12 million tons, 
out of which this corporation was to 
produce 10 million tons or so 
But during these three years, 
it has been able to produce over its 
original 3 million tons only about 3 S 
million tons or something like that 
So, naturally there will be some sus-
picion and misgiving about the capa-
city of the public sector to fulfil the 
target of 12 million tons

Repeatedly the hon Minister gave 
the assurance to this House that the 
public sector would be able to reach 
that target I do not know whether he 
is still so optimistic about the future 
performance of this corporation and 
also the other undertakings in the 
public sector in collaboration with 
the Andhra Government The posi-
tion should be made quite clear If it 
is not possible, then at least to meet 
the requirements of coal for the indus-
trial and other development of the 
country, the private sector should be 
given permission to increase their 
production Though the private 
sector was doing quite well in the first 
two years of the Plan, their perform-
ance in the third year was not as 
food as in the lint two yean 
Ifee hon Minister should check
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up with the public and private- 
secton whether the target of 60 million 
tons would be achieved in this Plan 
period Also, more important than 
this is the factor whether both the 
public and private sectors would be in 
a position to produce 100 million 
tons during the Third Plan period- 
That is perhaps the most important 
factor that has to be decided by the 
Government in collaboration with the 
two sectors 

Coming to this Corporation, I think 
Government should not confuse natio-
nalisation with bureaucratisation Re-
peatedly mention has been made in 
this House about the composition of 
this Corporation or of any other cor-
poration On several occasions, I have 
also mentioned this aspect, but still 
this Corporation continues to be 
managed by Government officials with 
only two non-officials, I think. In this 
connection, I would like to draw the 
attention of the hon Minister to the 
composition of the UK National Coal 
Board The Act was passed in 1M6 
and the relevant section says

“Hie Chairman and other mem-
bers of the Board shall be appoint-
ed by the Minister of Fuel and 
Power from amongst persons 
appearing to him to be qualified 
as having had experience of and 
having shown capacity in indus-
trial or financial matters, applied 
science and administration and 
organisation of workers”

I think a similar criterion should be 
adopted by our Government also 
while selecting the members for the 
board of any corporation or any in-
dustrial undertaking m the public 
sector

Just a few minutes ago, we wen 
discussing another Undertaking, the
Oil and Natural Gas Commission. The 
Bill was before us, but there also no 
mention was made about the qualifi-
cations of the members of that Coav 
mission I think this is a very import-
ant factor There is no Bill behind 
this Coal Development Corporation, 
but I think the Minister 
a drastic change in the composition 
of the board of this Corporation. It
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should be definitely manned by persons 
-who have knowledge of this indus- 
iry. I have hdthing personal fcgatfatt 
any of these gentlemen to thh board 
•or the managing director Bui still, 
1 cannot forget the fact that the 
present managing director wtt engag-
ed in the Home Department for about 
8 years, tackling law and order and 
personnel matters, but suddenly he 
has been pot in charge of coal pro-
duction. By the time he gets some 
knowledge about this, he will be trans-
ferred as was the case with his pre-
decessor and somebody else 
will be put there. So, we can- 
jset expert Jtha£ the Corporation 
•will function efficiently so far as the 
technical aide is concerned. From 
jpngy 7 of the annual report we find "a 
system of cost accounting on the com-
mercial pattern is being introduced- . 
Now, in the third year of a commercial 
enterprise they are just thinking of 
introducing the commercial account-
ing system. Then it is stated:

“mining engineers have been 
relieved of a great deal of extra-
neous works, civilian construction 
and management of stores so that 
they will be able to give more 
attention to the mining opera-
tions.”

Hie previous speaker has just now 
mentioned the same thing. Mining 
engineers have been appointed but 
they are wasting their time in office 
work, in management of stores and 
in the administrative works and their 
work in the mines have been neglect-
ed. No commercial undertaking 
would have allowed this sort of thing 
except one working under the set up 
of things as in this Corporation.

Another criterion for judging the 
achievements o? this Corporation will 
be the cost of production and the per 
capita production 1 think the cost 
of production in this Corporation is 
higher than m the private sector It 
has got more mechanised devices 
than m the private sector. The col-
lieries that are now being opened up 
•re equipped with up-to-date machi-
nery. So the cost of production
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shodld rattier be less than hi fee >M 
collieries where manual labour II ttfe 
main factor in producing coal. Then, 
because of the mechanised devicasef 
producing coal the per capita k o - 
ductian should also be higher. But 
there also I think this Corporation has 
not as yet shown any achievement

I wish again to refer to the compe-
tition of the Board and mention sane 
other matters in this connection. I 
think quite a number of meetings of 
the board are being held in New 
Delhi and not in Ranchi. Will the 
hon. Minister just tell the House how 
many of the meetings oS hem) 
have been held in Delhi? I am sure, 
the members of the boards who ike 
all busy officers, cannot get the neces-
sary time to go through the agenda, 
or pay due attention to die agenda, 
that was placed before them in those 
meetings, that also would indicate 
that this board should be composed of 
persons who would always be avail-
able. So, some of the members of the 
board should be whole-time members 
and not part-time members as at 
present. Now only the Managing 
Director is the whole-time man. I 
think there should be some technical 
directors who will be whole-time 
members along with the Manag-
ing Director. At least two or three 
of them should be whole-time men

In the articles of association I find 
certain clauses to authorise the under-
taking of work of a capital nature 
subject to the condition that all 'cases 
involving a capital expenditure ex. 
ceeding Rs. 20 lakhs shall be referred 
to the President for this approval 
before authorisation. I would like the 
hon Minister to tell us how maro 
such cases were referred to the Pre-
sident, that is to say, to the Central 
Government and how long each case 
took for disposal by the C entral 
Government. ! am sure there would 
not have been expeditious disposal m 
any of these cases In many othei 
matters also the board has not th" 
necessary autonomy to function as an 
autonomous body.
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then another curious article in the 
meaunandam that the board hM 
tto  pmrar, subject to approval by the 
firaridmt, to give to any person
cpployad by the Corporation a com- 
idairion on profits oh any particular 
business transaction. So, it appears 
Without the permission of the Presi-
dent, this Corporation cannot employ 
Anybody as selling agent or purchase 
agent on the basis of some commission, 
fcor every such small thing the Cor-
poration has to approach the Presi-
dent for his permission. In that case,
I am sure every case will be delayed 
by a few months.

When we are thinking of having an 
autonomous 'body we tihoiftd tfflow It to 
function as an autonomous body. First 
of all, the board of this Corporation 
is composed, practically fully, by 
officials. Even then these officials 
have not been given proper authority 
to take certain decisions in any im-
portant matters. They have to refer 
them to the Government. The Sec-
retary of the Ministry, sitting as the 
Chairman of the Board, has to refer 
fame decisions of the Board to the 
Ministry and then he, as Secretary 
to the Ministry, will decide the 
matter. This is an absurd position and 
no autonomous body can function in 
this way. We entrust a corporate 
body with certain functions, that cor-
porate body should be allowed to func-
tion properly with full autonomy.

I would say that one or two mem-
bers of the board—at least one mem-
ber—should be given financial authori-
ty. And he will approach the Minis-
ter direct only in cases where he has 
any point of disagreement with the 
board. Financial scrutiny can also be 
done by audit and by the Auditor- 
General. But there should be admi-
nistrative autonomy and flexibility in 
the Corporation. Otherwise, 1 am 
sure the Corporation will not be able 
to fulfil the target that has been set 
before it.

Then I come to the Korba fields. 
Admittedly, the progress there is slow.!
It has been mentioned in the ReportW 
that "the progress has been compara-HL
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tjvely slow". What hag been man- 
fjonad later on on paga 12, second 
eplumn, is still more disquieting. It 
jg stated there:

“The Russian tea&s have beta) 
in the country and have made 
necessary investigations after 
examining the data supplied to 
them. The next stage, after they 
have further examined the mate-
rial supplied to them is for an 
Indian team of Technical Officers 
to proceed to the USSR to colla-
borate with them in drawing up 
the final plans. The necessary 
equipment for the schemes is to 
be supplied by the USSR later."

I think this Korba field is to produce 
j 6 million tons of coal during the 
^econd Plan period. But by the time 
(his field will be in a position to 

p̂roduce any coal I think Second Plan 
period will be over. Similarly, in other 
fields also I find there is much Scope 
/or improvement in the working of 
(his Corporation

As regards Korba field it has been 
mentioned that the railway sidings for 
the quarry and inclines were expected 
to be completed by December 1958. 
f do not know whether these have 
peen completed. In other fields at 
least in 7 or 8 fields also the pro-
duction has been delayed in view of 
the railway siding not being put tip. 
■fhis has been mentioned by my friend 
?lso who preceded me. lids only 
jthows the lack of coordination bet-
ween the different departments of this 
Corporation. If the field is going to be 
feady for producing coal, I think 
simultaneously the railway siding
should be available for removing the 
<-oal.

In this Annual Report I find a 
number of audit objections, some of 
tvliich are of a serious nature. I would 
like to draw the attention of the hon. 
^Sinister to item Nos. 6 and 8. Audit 
objection No. 6 is about sundry deb-
tors. It says:

"In the absence of necesaasy 
details, we have not been able to



(Shri A. C. OUhi]
verify the classification of the
Dgu w  for Sundry Debtors into:
Secured R*. 8,14,412/-
Unsecurad but 

considered good
.. Rs. 1,40,05,608/-.’’

16 ftn.
Then audit objection No. 8 u regard-
ing Book Debts as taken over from 
the State Collieries—Rs. 46,99,161. An 
Audit objection in the Annual Report 
of any company is not a rare thing or 
an unusual thing, but the Audit 
objections given here, I think, are in 
number magnitude and nature are 
unsual for any good company work-
ing on a commercial basis

Then, certain profit has been shown, 
but I do not know whether full pro-
vision for depreciation has been made 
It has been mentioned here that 
Rs. 18,97,548 have been provided for 
depredation, but I am not sure—I 
have my own doubts—whether this is 
the full amount of depreciation as 
should have been shown on the fixed 
assets of the Corporation. I think this 
matter also should be looked into

I think, I have nothing more to 
say. The only thing that 1 like to 
say is that I hope this Corporation will 
improve and the position and the 
nature of the Corporation will also
improve. If necessary, requisite
amendment in the articles of associa-
tion should also be made so that the 
Corporation can function properly as 
an autonomous body When we create 
an autonomous body, it should be 
allowed to function as an autonomous 
body. It should not have the worst 
of both the worlds It has the defects 
of a Government Department and also 
it has not the benefit of as autonomous 
body So, that position should be
changed. I think the hon. Minister
will make sure that the public sector 
will be able to produce the additional
12 million tons of coal that was fixed 
for the public sector and that it will 
be possible for the public sector and 
this Corporation to undertake the
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responsibility far the necessary quan-
tity of cot! tax the Third Plan period*

I can admit that during the first 
two years a colliery cannot show 
much achievement. The performance 
of the Corporation in the first twa 
years should not be taken so THidly 
as an indication of the performance 
in the ensuing yean. But still during 
these two years it should have shown 
better results as regards performance, 
and as regards co-ordination and plan-
ing. If the colliery is ready to produce 
coal the siding is not there; if the 
siding is there the colliery is not r«ady 
to produce coal. That position should 
not have been there Lack of co-
ordination should be removed. It 
should be better managed so that the 
necessary target may be achieved by 
this Corporation

Shri Surendnuuth Dwivedy
(Kendrapara)* Mr. Deputy-Speaker, 
Sir, I very much wish that I could 
join my hon friend, Shri Tantia, in 
congratulating the National Coal 
Development Coiporation for its 
work, but in its report there is nothing 
which encourages me to congratulate 
it. We want that all these undertak-
ings should work more efficiently so 
that we have more production in rela-
tion to the private enterprise and more 
and more undertakings are taken up 
by the public sector for the good of 
the country. At the same time, when 
we are in the midst of discus-
sing the TUrd Plan, we should also 
be able through these public under-
takings to let the country achieve 
economic ends, that is, that these 
undertakings should also be able to 
give us profits for the capital forma-
tion m this country

From the first and second reports 
that are before us, we find that during 
this period that this Corporation has 
been working, it has not fulfilled the 
purpose for which it was established 
The Planning Commission stated that 
these collieries which are being 
managed departmentally, should b* 
under a corporation, far the obvious 
purpose of more efficient production
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At tei t o n  pointed out. by the pre- 
‘Vhnu qpeakers, U would be teen (hat 
fee present composition of the Corpora- 
tion la nothing but a change in name. 
Hie same departmental personnel are 
there dominating this Corporation all 
toough. I do not know whether it is 
not tine lor the Minister to consider 
rapladng of these I-Can-Serve officer* 
—I.C.S. I can serve anywhere you 
put me, any post Wherever they 
may be working, these persons are 
considered suitable to carry on any 
type of work, whether it is technical 
or otherwise. This is what is happen-
ing here. For that reason, this Cor-
poration has failed to fulfil the purpose 
for which it was established. Because, 
out of nine, I find there are five I.C.S. 
people in tikis Board.

From the production point of view 
also, it would be seen that out of 12 
million tons that are expected from 
the public sector organised on behalf 
of this Corporation, so far, only 5-B 
million tons have been achieved, that 
is, including the private colliery which 
has been taken over. Thi* is not an 
encouraging figure. Because, it will be 
found that 3-5 million tons out of this 
come from the old State collieries. 
There, the target was for an increase 
at 0‘5 million tons. They seem to 
be satisfied that during these 3£ years, 
they have been able to reach 0*44 
million tons. I do not know whether 
this figure could not have been in-
creased, and whether any eSort was 
made to step up this production.

Then, again, if you take up the new 
mines that they have taken during 
this period, only O'2 million tana 
have been achieved. Whereas they 
expect to get 10 million tons by the 
end of the Second Plan period, 1 do 
not know how they are going to 
achieve this. Only 1} yean are left 
and I do n t̂ think it will at all be 
possible. Anticipating that, they have 
indicated in the report some of the 
difficulties. One of the difficulties is 
railway lines and railway sidings as 
also power availability. It has been 
indicated in this report that they are 
expecting greater power difficulties in
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the year 1999-60—current year—from 
tiie D.V.C. »o far as the Bihar eaal 
fields are concerned. I want to know 
what steps were taken previously. Was 
this taken into consideration at that 
time? They also say as regards the 
Central India coal fields that there is 
likely to be serious difficulties in 
power supply as it seems doubtful 
whether the projects for the supply of 
power to this area would materialise 
during the current Plan period. Now, 
they are giving us warnings; because 
they have failed to reach the target et 
production, they have so managed to 
give us a report as to put the blame 
on others rather than on themselves. 
When this target was fixed, certainly, 
these other factors were also taken 
into consideration, such as the railway 
facilities, the availability of powtr 
etc. If we compare the position here 
with the performance of private col-
lieries, we find that they also are 
experiencing the same difficulties, 
they also complain at transport, they 
also complain of insufficiency of 
power and so on, but according to the 
report itself, the private sector has 
been able, during these years, not 
only to reach the target, but probably 
will be able to over-reach the target 
of 10 million tons. In the year 1958. 
they have been able to achieve 39*90 
million tons. So, it does seem that 
either the people who are on this 
board are inefficient, or they do not 
know anything, or they do not have 
the time to go into the details and 
secure the efficient running of these 
mines, or that there is no co-ordina-
tion at all between the railways and 
the other Ministries and the Steel, 
Mines and Fuel Ministry

It cannot certainly be argued that 
the private collieries have got more 
facilities in the matter of railways, 
power etc. than the State-owned col-
lieries. That is not so. I do not 
anybody would be convinced by what 
the hon. Minister says in this 
that the tempo of production has 
increased, and that the share of pro* 
duction by the Coal Devetapnmt 
Corporation has increased, and 1feat 
during the Plan period, they would be
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(Shii Surendranath Dwivedy] 
to achieve the target. That it not

I do not want to mention the eaae 
of any particular collieries, but even 
in regard to whatever production has 
been achieved in the State collieries, 
I would have very much liked that 
the report had given us in detail m 
respect of each individual colliery 
what the production was before, how 
much it has achieved, and what the 
potential production in that mine is. 
The report has said that there has 
been an overall .increase, but so far 
at I know, there are two collieries in 
Talcher which are run by the National 
Coal Development Corporation, where 
the conditions are such that neither 
the conditions of the labour have 
improved nor has there been an 
increased production

Then, again we And that this Cor-
poration had not taken into account 
those factors which would serve to 
increase production. For example, 
there is a proposal to work the 
Belanda mines in Onssa. This is a 
new mine that they want to take up 
There has been wme investigation 
done in these mines The first inves-
tigation report showed that thick seam 
drilling had revealed disappointing 
quality. Then, there is another inves-
tigation, and they feel that probably 
there is a reserve of 10 million tons, 
and the work may be undertaken, 
but the lay-out and other things have 
to be settled before production starts 
In this connection, I want to empha-
sise that here is a mine whose possi-
bilities we do not know as yet, or 
which, we do not know, whether it 
would be possible for us to take up 
during the Second Plan period, along 
with the other collieries that are being 
run by the National Coal Develop-
ment Corporation. But, there is the 
case of the Villiens Colliery which was 
grossly mismanaged. The private 
proprietors saw to it that the 
labourers did not get their salaries 
and wages; they violated the rules 
and regulations in regard to hours

Jtaport of m q
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of work etc. That matter was 
up in this House so many Omf* 
There was a demand that the National 
Coal Development Corporation ahowft 
take over the management of tha* 
colliery as it could be done withojrt 
much investment and without mucq 
difficulty; also it would add to the 
production and would assure labour 
working there a fair wage. But that 
has not been done. That means that 
Government are not clear la which 
way they should proceed to fulfil the 
target before them. I do not think 
they have made any serious attempt 
to do that.

Hie other thing to which I would 
like to draw attention and seek infor-
mation from the Minister u  about the 
labour amenities and labour condi-
tions It is no good saying merely in 
the Report that relations between 
labour and management during the 
period under report and subsequent-
ly, uptill now, have, on the whole, 
been good Of course, in a national 
undertaking, one expects that labour- 
management relations should be good 
But I want to know what more faci-
lities have Government been able to 
give to labour, how many more hous** 
have they constructed, what mater-
nity and other facilities have thajr 
been able to give what were the con-
ditions before and what are they now. 
how much monoy wc spont in the 
year under repo-t in relation to what 
was spent befoi' All these details 
should be given The Corporation is 
very enthusiastic to say that thev 
have increased production It would 
have been good for the Corporation 
if in the Report, it had been stated in 
what respects more amenities and 
more facilities, in respect of housing 
and other things, had been provided 
for labour So far as I know, fhs 
conditions of the labourers are very 
miserable Hiis relates specially to 
housing.

My hon. friend, Shri A. C. Guhi. 
was referring in the Audit Report to 
the item of sundry debtors in the



Second Report It hsa been stated— 
and he hat pointed it out rightly— 
ttilt no accounts have been given. In 
tfefj abeence of necessary details, audit 
could not verify the classification. This 
it mentioned in the Second Report 
You will find this in the First Report 
also—Audit Report No. 8. The tame 
thine u  was mentioned in the First 
ITqyiil wat repeated in the Second 
Report. Whereat in the First Report, 
it «nu stated that the Chief Accounts 
OAcer would take up the preparation 
of the breakdown ‘as soon at pos-
sible’—1 do not know what is the 
meaning of this phrase 'at toon at 
possible’—in the Second Report, the 
same objections are repeated.

Regarding the new collieries, the 
Audit Report has drawn attention to 
something very objectionable It
sajr.

“The accounts of the new col-
lieries under development have 
not been kept in sufficient detail 
to facilitate the correlation of 
the project estimatee with the 
actual expenditure incurred on 
each project under development, 
and as such, we are unable to 
observe thereon.”

There it no explanation offered by 
the board to this The report alto 
says:

“We have also come across 
instances where the Corporation’s 
records indicate that some wagons 
and other items of plants and 
equipments have become scrap, 
obsolete and unserviceable, the 
details of which have been sub-
mitted to the management. As 
the capital expenditure records 
have not been maintained in 
detail in the past, it has not been 
possible for us to ascertain the 
amount involved in thia respect.”

There is another serious thing to 
which I would draw attention. That 
is in regard to contracts for purchase 
of heavy earth removing machinery. 
K you retar to item (4), you will find 
•at they ham mentioned in the Audit
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Report that contracts for purchate of 
heavy earth removing machinery 
were placed under deferred payment 
system.

“The original offer submitted by 
the prospective suppliers against 
tender notice issued in December, 
1956 and against revised tender 
invitation m April, 1957 have not 
been produced to us, and, in the 
circumstances, we have relied for 
our purposes, an the summarized 
statement outlining the special 
features of each offer, as prepared 
by the Purchase Section.”
These are things which are very 

unsatisfactory and are very serious in> 
nature. In the public undertakings, 
we should think that at least the 
financial accounts would be above-
board. Is it because that high official* 
connected with the Ministry are- 
directly in charge of this Corporation 
that these things are being ignored 
and no serious step is taken in this 
matter? In order to allay the fean 
of the people that public undertak-
ings are not working satisfactorily, 
the Ministry should take into account 
all these matters and try to reconsti-
tute the Board, at the same time, look 
to the better organisation and efficient 
functioning of the Coal Corporation.
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fc xft* jt ŝrt ift $taT i ifc  
^wn at ii$ tot | fa  «rf^fv for*  t  
«Wt an# *rnft yreffaw # JRT*r 
*«Rm% % WZT F̂FH jtWT It I

3345 M o tio n  re. AVGUST IS, 1«W Report of ffotioMl 33*6 
Coal OCMiOpNMKt 

Corporation

ir»ft aft wwz mm *r
r̂cnf iw ̂  *wt  «tt f c

?ft T O T  **TT WJTT p tn  I  fin ?
VJl tm r VWT HT^TT v t  fw r
*nu|i 4r«rmti?wi*ftr<nft|»rrt 
«t«tw  h ^ w  #  qif iiarrfe O  i> ^ t  % 
m*r# lit **frr i t  «ft t o  #  tr^t# wrwwr 
«tt fr  <h*ITt«it, ^«rft «fk ’PrrPwr ^ 
t R r v  4 iz t  if (jwt«ii m fs c  ^ ttir 1 9 fi%  

v r v r w w r| i# k  
«rtift q r «»nqr t w  s n rn rf a w ftr

^  ?w t  |  « rtr
V!?TT *TT WfT<| ?t <34141 i W  fiR R  ^1% f  
Xftl « T» I<  d K I sft TPT f a t  an% f ,  
v m t^ n r v n m  v r%  v rn ftn n a n m  
t  w w  4»m̂  «ywH t  
r̂ar f r  sr^t «PT»r srre#? & r t  w 

■+><.)«ii ^p rr^p ft *T r*rjfttn r$ < ft7 3? n w  
>ft% rf% w ?>rrt i m ar ^  ^  % « r 
^ jf r  »f aft ^ r r  f^ n f t  ft^ ft ^ f% *n«Mrtr 
v r» r?  t o t  T ? m t< f t r s t t t^  
f o r  sm  ?w  w vm  arw ^ w f r  
ftm  r #  fircr Slrr $m w  v% |  f r  
«rfen* ^ %il4<$* ^nfar % <!9?r 
vr<5t iiftn f ?nr ^?n fr, fw t f r w r  « ftr 

f w  «rft 45t =aft3ft v  *rr^ v r< t 
amn ^ <fVr ftm  v m  rr 

q ffew  t o t  * *, x i[m w* 
ftc t? v r s T n p r 7 $ fooo m 
ln » o  ” 7? ^  ^nrer n̂r<iT 1 1  <rm vT #  
?T̂ T «TT fttftRT T^rT |  «ftT fW T  ^  
*TT ’FTT'T ^  t  ftp aft qfrsrv fart r  
< n m ft ira H T H  « ftr i W  t  
4 ?t, ^ t t  % m r?t ^  ?ft <e^rr & P r  
<*iw ih< Ht»T * p r  «nr frr n fn *  ^

^tpt is m  ▼ npt f ,  *t ®*rm  
f  m *T VM <«T% f  %ttx 3TC*T

^ t i f t r  ftPCTT * W  W I  
^  «iwr | «jk  w  H



firm | 'TO’vr sfiror & «rf*w w w r 
^st  *?, vxvrty <ww *mr if orw
fVRVT f% Tft̂ TTV JJf $faT $ ^  T*rfwV
fax  #  ^ r n w  tft « r  star $  *ftr 
^ pf wtf ifthtcptw srtf stan $ VErfmr 
w r a  ’ ft ^  star ip r ix  ^ v r h  

fhu | i

mar ^w?r f  ^  ^
T O 1 R  STW | I «fŜ Br ^RTC, fftT 
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1*he Minister of Steel, Mines u l  
Fn l̂ (Sardar Swsran Sinfh): Mr.
Deputy-Speaker, I must start by 
expressing my gratefulness to the hon. 
Members who have given so much 
taught to this rather technical sub- 
]ecL of coal production and lor put- 
ting forward some very useful sugges-
tions \or *tne lmprovemerti A  *tae 
w^rking of this vital public sector 
undertaking, namely, the National 
Q#al Development Corporation. Very 
n^h ly, some of the hon. Memben 
hjjve expressed concern about the per- 
f0rmance during the period covered 
by the present report and from that 
tŷ ey have been somewhat critical at 
tt»e possibilities of achieving produc-
t s  targets by the end of the Second 
plan perod This subject and the 
various arguments are quite familiar 
a;id even at the risk of repeating some 
0f the arguments which I ventured to 
put forward at the time of the Budget 
discussion, I would like to say that in 
tpe matter of coal production, we can-
not work by this over-simplified for- 
rfiula of linear equat’ons. We cannot 
gSy that merely because during this 
penod, there was an increase of pro-
duction from the new coal mines to 
the tune of 0*2 million tons, as was 
painted out by my hon. Mend from 
0rissa in his speech, therefore, 0*2 
jnultiplied by 5 should be the total 
production. Hist, I would very 
strongly submit, would be very bad 
arithmetic, and would certainly not 
take note of the vital things which 
0re essential and inherent in the 
(natter of coal production.

Shri Sorendranath Dwivedy: I only 
pointed out whether by this perform-
ance, it is possible to reach the target 
within the period.
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is concerned, it is comparatively a 
tainly, if it is so simple as that—by 
multiplying by 5—it cannot be reach-
ed. What I am trying to say is that 
it is not so simple; it is not, at any 
rate, so bad, and that production tar-
gets at the end of the Plan have to 
be viewed in a somewhat different 
context. We have to see to the tempo 
of development, and when the deve-
lopment reaches a particular s age 
then the actual production is of a 
much higher order. Although the 
analogy is not quite there, in all these 
big industrial plants, whether it is a 
steel plant or a fertiliser plant or 
even the development of a coal mine, 
there is definitely a very marked 
increase in production at the time 
when the stage of production i' 
reached

Now, a steel plant, obviously, even 
after spending hundreds of crores of 
rupees will not yield even an ounse 
of iron or steel for three years or so, 
but when it starts producing, and it 
starts producing in a big way, the 
actual production cannot at all be 
compared with the initial stages which 
are stages of development Similarly, 
in the case of these coal fields, a good 
deal of preparatory work, not on’y 
preparatory work on paper in the 
matter of finalising designs and 
making arrangements for the physical 
means to raise coal but also the 
actual physical things that have to be 
done at the spot, take a pretty long 
time.

In fact, when these new plans were 
formulated some of the people con-
nected with coal industry, both 
Indians as well as foreign, had been 
coming to Government and express-
ing very grave doubts as to whether 
it would at all be possible to step up 
the production potential to the tar-
gets which have been set out in the 
Second Plan period, because it was 
pointed out that normally a mine 
should take anywhere from five to 
seven years for development and 
coming up to that stage when it starts 
actually producing on a commercial

or reasonable scale. And I would 
say that with the steps that have been 
taken by the National Coal Develop-
ment Corporation, some at which 1 
may have occasion to refer, although 
I do not want to go into minor details, 
there is a reasonable prospect of 
achieving the target, in the sense that 
by the end of the plan period, there 
will be definitely an arrangement on 
r.he ground and a stage of develop-
ment would have been reached by 
utilising which it would be possible to 
raise the annual production wh'ch is 
targetted for the Second Plan period. 
On that ground, there have been 
occasional checks, re-checks and 
sometimes even revision of targets so 
far as new coal fields are concerned, 
so that the ultimate target which is 
laid down in the Second Plan period 
should be achieved.

In this connection, Sir, the analogy, 
which is superficially somewhat 
tempting, is generally raised to com-
pare the increase in the private sec-
tor as compared to increase in the 
public sector In the first place, I 
have no hesitation in saying that hav-
ing allocated a particular field for 
development m the private sector we 
should be happy when we see that 
the targetted increase is being achiev-
ed by that private sector, and on 
that score we should not have any 
mental reservation of a critical 
nature when these targets are achiev-
ed because they are m the overall 
national interests of the country.

The particular point which I want 
to refer in this connection is slightly 
different So far as the private sec-
tor is concerned the increase In their 
production depends only or at any 
rate mainly on the stepping up of 
production from the existing coal 
fields It is true that in a very mar-
ginal way in an adjoining field they 
might open even a new mine, but 
the essential basts of their expansion 
is the development of the existing 
mines’ capacity. It does not require 
any elaborate agreement to convince 
anybody that so far as the stepping 
up at production from working mine*
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quicker process, and an easier pro-
cess as compared to the development 
of entirely new and virgin areas. 
That is the essential difference which 
I would expect that the hon. Mem-
bers should always have in mind 
while comparing the two.

Shri Surendranath Dwivedy: What 
about the old State collieries?

Sardar Swaran Singh: So far as
they are concerned* if the figures are 
analysed, not in the form of bulk in-
creases but in the form of percentage 
increases, which should be taken as 
the base, that is, the production level 
at the time of the commencement of 
the Second Plan period, the increase 
in expansion in the public sector, in 
the old collieries, is also proportion-
ately of the same order as the expan-
sion from the existing private sector 
collieries. The percentage more or 
less is comparable and that has long 
been achieved. Whereas the stepping 
up of production from the private 
sector collieries is not yet up to the 
level which it should reach by the 
end of the Second Plan period, so 
far as the increase in the old collier-
ies is concerned, as laid down in our 
second Plan, it has already been real-
ised and over-fulfilled and there is a 
reasonable chance of its being ful-
filled even more. Therefore, if we 
analyse it in a realistic and cool 
manner, then the conclusion becomes 
irresistible, namely, so far as the 
stepping up of production from the 
existing working mines is concerned, 
the private sector has achieved cer-
tain increases in the expansion pro-
gramme. In total million tons it 
would be large because they started 
from a larger base, but expressed in 
terms of percentages, the public sec-
tor collieries have done very much 
better, if I may be permitted to say 
so, compared to the percentage of 
increase in the private sector. I do 
not over emphasise that, because, 
really from the small base in the 
public sector we had to increase it 
several times. Therefore, the percen-
tage increase in the public sector 
must definitely be much higher to
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achieve,—the targets which were 
taken up by the planners so far as 
the public sector expansion is con-
cerned.

Comparing, therefore, those sectors 
which are comparable that is taking 
the existing mines in the public sec-
tor and the private sector, the per-
centages of increase are quite com-
plementary. So far as the public 
sector is concerned, any criticism 
which, I may venture to point out, 
is not based on a correct appreciation 
is likely unnecessarily to place a de-
bating point in the hands of the pri-
vate sector who are always keen to 
clutch at any such point and in the 
process the temptation of running 
down the public sector can be very 
easily exploited. I am sure that that 
is not the intention of the hon. Mem-
ber.

Shri Snrendranath Dwivedy: That
was never my intention, and I made 
it very clear.

Sardar Swanut Singh: I am grate-
ful to the hon. Member. I know it 
could not be his intention because I 
know his views about the public sec-
t o r  and the private sector and his 
criticisms or observations were direct-
ed mainly because he was keen that 
the public sector undertakings should 
achieve their targets and should func-
tion in a better and more efficient 
manner.

So far as the new collieries are 
concerned, I haw spent some time in 
going round them and I have been 
some of the collieries whicfi have been 
newly opened. It is very easy, when 
we are arguing something on paper, 
to raise these points of complete 00 
ordination between the actual com-
pletion of a railway siding or railway 
facility or loading arrangement and 
the actual development of the coal 
mines. Those expectations are natu-
ral and I do not complain against hon. 
Members who raised this point that 
on account of this lack of complete 
co-ordination in the matter of com-
pleting various aspects according to 
the synchronised programme, the 
ultimate production has reeeived a
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set-back. To that extent I accept the Sardar Swaran Singh: So ter as
criticism, but we have to realise that that part of the report is concerned,
in a matter like this, a good deal of even though after two or three months
work has to be undertaken in the the siding would be ready, still in
form of developing new mines which the report it will have to be men-
in actual physical terms means com- tioned in that form that the mine is
plete drilling data of a very intcn- ready for production, but for want of
sive nature—actual removal of the siding, coal could not be moved. It
over-burden if it is an open cast mine is not customary, although it is tempt-
or sinking a shaft if it is an under- mg, to give any later date in that re-
ground mine, construction or openuig port Perhaps the Company law and
of inclines, etc. For making all these the correct rigorous approach wou’d
arrangements, mechanical and the come in the way of giving an up-to-
like, unfortunately we are dependent date picture. It is for this reason
to a very large extent on imports of that this debate becomes u~efui be-
machinery of various types and some- cause we always permit the spilling
times even from vanous sources Of over of this debate to a period later
course in a planned economy, we can than the penod that is covered by
expect that we have to ensure that the report and no objections of a
all these things actually go step by technical nature are generally raised
step with the actual construction of on the floor of the House,
a railway siding or a bridge or things Fojr instance, hon Members have
of that nature in an ideal atmosphere been pleased to argue that production

But having regard to these various has not ***" “ P *° expectations
facets of the problem, I think it is *ven d™** the later period But so
not unreasonable or unexpected that ,ar as * e R*Port ltself »  concerned,
there can be always a difference of a we have t0,  b® cont*nt Wlth th' P « ’
few months, either the mine getting sentation of the position as it obtains
ready for production a little earlier «  *hat pomt of time with regard to
or the siding getting ready a little wh,c*  rePort ,s frame? ®ut 1
earlier. These are, I submit, parts of would take this opportunity cf men-
the risk that is involved in this and tl0_n1in« * e * * *  with re-
whetber in the private sector or in *ard «? the fleld-wise targets These
the public sector, there can always th,n8s have mentioned from time 
be this slight difference. We should to time but this is the latest position
view it in the proper perspective and as * 15m" * es now- Natlo" al
not try to over-exaggerate these Cwl Development Corporation after
differences, and it would be unfair to »nto ■ « « « *  the latest drilling
argue in a general manner that there da*- ™ lway tranfPort facil,,t,e?
is something seriously wrong. 8^eral ^sources have now a.d

down the following colliery-wise tor- 
Shri A C. Ooha: In many collie- gets The figures that I will give

ries, production is practically ready, with regard to production would be
but for want of siding, coal could not the extra production now envisaged
be moved. with regard to the various fields.
Bihar State-

Ksthara . 1 - 5  million tons
Gidi . . 105 „
Sounds ........................................1.a „
Bachra.................................................................6 „
Chordhara......................................................... 5 „
Bhurksmda I I ................................................................ 7 „  *(through a new

working adjacent 
to the existing 
colliery;

Ssyal A & D .................................................. 5 *
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Korba.......................................................1.6 million toss
Kuraiia................................................................5 M ’ (through a new

working adjacent 
to the existing 
colliery).

Kotea................................................................5 M
Kotina................................................................5 „

Orissa Suati
Balanda (Talcher) : ........................................ 5 »

Shri T. B. Vittal Rao: It comes to 
10‘ 6 million ton8.

Sardar Swaran Slnfh: You would 
have taken *9 million twice.

Shri T. B. Vittal Rao: This is the 
same as what you have given one year 
before.

Sardar Swaran Singh: Not one year 
yet, at the time of the last budget! 
It is not yet a year.

Shri T. B. Vittal Rao: These are the 
same figures which you have given 
during the first annual report At that 
tune you circulated a note. It is 
the same as m that note

Sardar Swaran Singh: 1 think there 
are some differences, particularly in 
Korba areas These are the flgures 
which 1 have at the time of the last 
budget discussion. If they are the 
same, then also that should not be 
an objection against me.

Shrimatl Rena Chakravartty: No-
thing new.

Sardar Swaran Singh: I owe an 
explanation if there is a change. But 
I cannot be put on the mat because 
there is no change What I am say-
ing is these are the latest targets 
with regard to various collieries.

Some points have been raised by 
some hon Members by saying that in 
Korba the targetted production is 
going to be less. It has to be remem-
bered that so far as Korba is con-
cerned there is going to be develop-
ment in a fairly big way and s large 
number of steps would have been 
taken, physical and the like, in the 
course of the present Plan period so 
that additional production would be 
available in the very early stages of 
the Third Five Year Plan We cannot 
say that is an effort which has been 
wasted.

16.49 hra.

[Mr Speaker in the Chair]

That will be a sort of continuing 
effort where, apart from this 1'8  mil-
lion tons additional production that 
I have given here by the end of the 
Second Plan period, a large number 
of physical steps would have been 
taken which would enable us straight-
away to step up production in Korba 
in a very large quantity. That mat-
ter has been discussed on a number 
of occasions before.

I am glad that my hon. friend, Shri 
Vittal Rao, is quite impartial it. his 
criticism of foreign experts whether 
they are from the Soviet Union or 
from any other country. He said 
that though the Soviet experts are 
here for a number of months their 
reports are not coming out I think 
they are careful in preparing their 
report and we should not hastily cri-
ticise merely because it takes some 
time as very long data and all those 
things have to be fully gone into be-
fore the actual detailed drawings and 
detailed project report is prepared. 
Steps are being taken to keep a con-
stant watch to ensure that no undue 
delay is there In these matters a 
little caution at the commencement, 
at the time of planning and at the 
time of detailed drawing is some-
thing which we should not grudge 
because that in the long run actually 
produces better results. It decreases 
chances of infructuous expenditure 
which might be otherwise incurred in 
opening up areas in a haphazard 
manner as sometimes happens, parti-
cularly in areas which are not fully 
investigated and about which detailed 
planning and drawing is not under-
taken in that thorough manner.
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So far as the actual production in 

these various fields is concerned, the 
House would be interested to know 
that with regard to the new collieries, 
the Corporation has in many cases 
reached the point of production 
though the railway sidings are avail-
able only in some of them. Others 
are to come up shortly. Production 
has already commenced in Bhurkunda, 
Kurasia, Saunda, Gidi, Bachra, Ka- 
thara, Korba and Sayal D. But pro-
duction and despatches on a commer-
cial scale will start only after all 
these railway sidings are completed 
Even with regard to the railway sid-
ings considerable progress............

ShA X. C. tnjha: "WhaY is Vue pro-
duction in the first six months of this 
year of the new collieries?

Sardar Swaran Singh: Some of 
them have not yet completed their 
first six months.
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So far at the railway sidings are 
concerned, J must say that the Rail-
way Board and the Railway Adminis-
tration have been extremely helpful 
and they have expedited the con-
struction in a number of great. In 
this context 1 would also like to add 
that by the shift from Korba to 
Karanpura area there is a little great-
er pressure on the Railways but they 
have willingly undertaken that extra 
pressure and the railway bridge near 
Gidi is nearing completion. So far as 
other areas are concerned, significant 
progress has already been made with 
regard to the railway sidings.

Shri Snrendranath Dwtvedy: What
about Kathara?

Sardar Swaran Singh: I am men-
tioning that. The progress of rail-
way sidings is as follows:

Temporary siding since completed and 
coal started moving with effect from 
the 2nd June 1959. Yard is expected 
to be completed by March, 1960. 

Bridge over the Damodar is nearing 
completion. The siding will be 
ready by the end ol 1959. Saunda 
temporal y siding to be used for the 
time being 

Temporary siding already completed 
and coal traffic started. Yard to be 
ready by March, 1960.

Temporary loading facilities being 
arranged at Railway station. The 
siding will be ready shortly.

Sub-grade work being completed by 
NCDC.

Temporary siding arrangements to be 
ready by March, 1960. Work pro-
gressing well 

No 2 siding handed over to NCDC in 
March 1959. No. 2A siding likely to 
be completed by end of August 
1959.

Progressing satisfactorily. To be 
ready upto Baikunthpur by March 
1960 and the balance to Karonji by 
end of 1960. The two spurs off 
Karonji are to be treated as rail-
way sidings and to also the branch 
line to link Korea block.
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This indicates that the Railway! 
have done a good Job and that too 
within a abort tune although they 
were greatly pressed for their other 
expansion programme, particularly in 
relation to the iteel plants and the 
like. They have taken steps to in* 
•crease their tempo of construction 
and a significant progress has been 
made.

Normally, I would not have bother-
ed this hon House with these details 
But, I thought it would be belter if’ 1 
were to give this physical picturc 
from which hon Members can deuve 
tome satisfaction and some confidence 
that there is a reasonable chance of 
the target being achieved In these 
highly mechanised mines, if all these 
arrangements are there, then, so far 
as actual production is concerncd, 
that is not very difficult In this con-
nection, whereas I fully share the 
natural desire of the various sections 
of the House to see that the targetted 
production of 60 million tons reach-
ed, there is one aspect which 1 would 
like to place before this hon House

I can say with a certain measure of 
satisfaction that for the last year or 
so, there have not been any complaints 
of short-supply of coal in any indus-
trial sector whatsoever In making 
that statement, I am taking full res-
ponsibility When I say that all the 
industrial requirements all over the 
country have not starved for want of 
coal anywhere, that means, that so 
far as the production of coal is con-
cerned, that is keeping good pace with 
the industrial expansion in the coun-
try For various reasons, into the 
details of which I need not go, but 
notably on account of our foreign 
exchange difficulties, we had to re-
phase our Second Plan quite a bit and 
those expressions like core of the 
Plan and the like are quite familiar 
to this hon House The matter has 
been discussed m great detail from 
time to tune That has had the effect 
of keeping under a certain check the 
overall consumption of coal Actually 
cases are known where accumulations 
at plt-heads are not inconsiderable 
In certain cases, they are ex-
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plained by the shortage of 
«'agon supply. But, I think, so far as 
tpe overall availability of wagons is 
concerned, the position has consider-
ably unproved over the last several 
nionths Wagon supplies have been 
quite considerable Movements above 
j/oghalsarai have been somewhat diffi-
cult because of the bottle-neck at the 
G&nga Bridge That affects our export 
programmes to Pakistan and move- 
njitnt of coal to North India, particu-
larly UP and Punjab So far as 
industrial consumption even m these 
jfeas io concerned, there has not been 
aiiy short-supply which indicates that 
iri the matter of the actual servicing 
ol the various industrial sectors, the 
vjal. u 'fiiL 'Jrs, bn)b. w. *bn ’jjih jjr. vod. 
tpc private s»*ctor has been able to 
deliver the goods and has been able to 
produce the requisite quantities of 
c^al which are required for consump-
tion

Shrimati Rena Chakravartty (Basir-
l,*t) What is the position of washed 
c<?al’  Does it keep pace with the 
demands of the new steel plants?

Sardar Swaraa Singh: So far as 
u îthed coal is concerned, we have got 
tvvo p r iv a te  sector washenes and one 
p u b lic  sector washery The public 
^ctor washery at Kargali has been 
supplying the requirements of our 
public sector steel plants There have 
not b r c n  a n )  difficulties on the opera-
tional side with regard to the working 
0f the steel plants for want of supply 
of washed coal It is true that so .far 

the better quality coal is concerned, 
s(7 far as good quality coking coal is 
concerned, so far as washed coal is con- 
earned, the period that is ahead of us 

likely to be a period of difficulty 
gut, I would like this hon House to 
ajways keep m mind that merely going 
uj> to 60 million tons will not provide 

answer for that So far as our 
bftter quality coals are concerned, the 
mere physical attainment of the 60 
million target will not alone solve the 
problem We will have to do a lot of 
other switching over from one to the 
0ther and also to overcome a certain 
volume of consumer resistance in order 
10 find a satisfactory solution Wash- 
u*g is one But, that is not the only 
ajitwer and this matter is t»gagfa*g
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our constant attention and receiving 
our earnest consideration.
17 tan.

«r, fir^Sr Swr (*rcp) 4 
arrcrcr * t^ tt g fir »nrr firsr %
% ant ftrfR ?  far *rm 3 fito *t 
qw iti sxjkt *?r t  1

fTsir* w?*i f« 5  3*r
f#*g*r«rt*r«rafgvr$i«riV3?r*r 
t^nrrx s i4ii 1

There are some other po nts which 
had been raised, and I think I owe an 
explanation to the House with regard 
to some of those points Mention haa 
been made about the constitution of 
the board of directors The critic sm 
has been on the usual lines, namely 
that there are mostly Government offi-
cials, and that efforts should be made 
to strengthen it by the add tion of those 
people who could be grouped under 
two heads, namely those who are fami-
liar with th s coal business, and tech-
nical people Those who are familiar 
with the coal business generally are 
in the private sector Our general 
approach in these matters has been 
that in an industry where both the 
public and private sectors aie func-
tioning, we do not generally draw upon 
for manning our directorate, men who 
are actively engaged in industry For 
a variety of reasons into which I need 
not enter, this has been a sound prac-
tice And without trying to criticise 
those who are in private industry, we 
have adopted a rule of caution by not 
drawing, at any rate for manning the 
directorate, men who are intimately 
and actively connected with industry 
in the private sector, they are general-
ly kept out If that sector is kept out, 
then the only thing that is left is this; 
you may call it by any name, you may 
call it bureaucratisation or nationali-
sation I was unable to understand 
the generalisation of my hon friend 
Shn A. C. Guha for whom I have great
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respect, when be said that nationalisa-
tion should not mean bureaucratisa-
tion I think this is bound to mult 
in an increasmg number from the 
bureaucracy, that is, the number at 
people who are engaged in any nation* 
al sector ‘Bureaucrat' is a bad word 
in the sense that there is a history 
behind it, so, if I may say, there will 
be an increase in the number of peo-
ple who are employees of Government 
cither d rectly or through these State 
undertakings or some sort of public 
functionaries—you may call them 
bureaucrats or employees or public 
servants, or give them any name; but 
nationalisation does mean an increase 
in the number of people who are in 
Government service either directly or 
through these State undertakings So, 
merely to pick up b  phrase of that 
nature perhaps does not do justice to 
the organisational aspect

Shrimatl Rena Chakravartty: The
point is that engineers and technicians 
can also be taken over on the direc-
torate, without having actually the 
private set tar poop e Of course, those 
who have direct interest m the private 
sector ccrta nl> should not be taken 
m, we ent rely agree with the hon 
Minister on that point But can the 
engineers and other technical people 
not be taken over on the board of 
direttors’

Sardar Swaran Singh: I do not join 
issue on that score, I am one with the 
lady Member when she says that we 
should have as large a number of tech-
nical people as we can But technical 
people need not necessarily be techni-
cally qualified in mining, a though we 
have taken care to include now m the 
board of directors a mining engineer 
who is connected with another public 
undertaking, namely the Smgareni 
collieries He is now a member of the 
board of directors There are also 
other people who can be said to be 
technically qualified, for instance, peo-
ple connected with the railways, such 
as members of the railway board. As 
you know, the rai'ways are consumers 
to the tune at one-third of our total
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production. People who are connected 
with the railways in a very intimate 
way can alio be termed technical peo-
ple. The general principle is accept-
able, but it is not always possible to 
find technical people to man the direc-
torate. But effort in that direction, is 
always continuing. So far as the prin-
ciple is concerned, as I said, it is un-
exceptionable. The only difficulty is 
a real one, of finding appropriate men 
from the technical fields who could 
be put in these positions.

We have to remember that so much 
has to be done on the technical s<de 
itself that it is not always a very safe 
proposition to urge that by taking a 
mining engineer who is do.ng the 
actual mining and by bringing him on 
to the managerial side we could make 
a greater use of that limited technical 
manpower. In all these cases, an ar-
rangement has to be struck by which 
the best use is made of the limited 
number of high'y qualified people in 
the technical field. I do not dispute 
the principle; the main question is the 
availability of suitable type of men.

We should also remember that so 
far as the board of directors is con-
cerned, apart from the technical side, 
namely, the development of the mine, 
there is such a thing as the non-mine 
side, if 1 may use that rather loose 
expression, namely, organisation of 
sale, purchases, the personnel side and 
labour matters. For dea'ing with 
these, effort has to be made to take 
people. For instance, on the board of 
directors we have got a well-known 
labour leader, whose presence on the 
board has been a source of great 
strength.

Shri S. M. Banerjee (Kanpur): Who 
is that?

Sardar Swaran Singh: His name is 
Shri Kanti Mehta. He is a well-known 
trade union worker in the coal fields. 
{Interruptions) . Is he persona non 
grata with my hon. friends opposite?
I hope not

Shri T. B. Vittal Rao: Certainly not, 
though he does not belong to us.
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Sardar Swaran Singh: Then some- 

thing was mentioned with regard to 
the profits that had been made by the 
National Coal Development Corpora-
tion. 1 must concede that hon. Mem-
bers have been somewhat charitable 
They have themselves given the 
reason why it has not shown the profits 
that it normal.y should. There is the 
well-known case of the Giridih colli, 
ery. It is, I should say, a mat* 
ter of annual recurrence, arguments oc 
the other side being the same and thi 
reply of my Ministry also being th< 
same. So we are Qot advancing except 
that Giridih is a typical case which, 1 
think, is the biggest justification fox 
having mining as much in the publit 
sector as possible. Any private col* 
liery company working a colliery like 
Giridih must have abandoned it long 
ago and must have written off the 
good quality coal that is there. I thinfc 
it was Shri Rameshwar Tantia who 
was comparing the cost of production 
m Bokaro and Giridih. I would not 
give any arguments in reply; I would 
request the hon. Member to go to 
Giridih and Bokaro Then he will see 
the difference. 1 think Bokaro has a 
very fine seam. Some of the foreign 
visitors to this country say that if 
India can have a seam like Bokaro 
seam, we should really be thankful to 
Nature for giv.ng us such a nice seam. 
It is a very very thick seam and the 
over-burden is very little. You re-
move a little over-burden and by 
mechanised means you go on mining. 
The cost will be very little. But in 
Giridih, workmg conditions are so 
difficult; you have to go very 
deep. When mined in very 
difficult cond tions, the cost of produc-
tion cannot at all compare. I can com-
pare those things which are compar-
able, where the conditions are com-
parable, but I cannot compare one 
wi*h the other in the matter oI cost of 
production because the working con-
ditions are entirely different.

It is true that so far as the Giridih 
coFiery is concerned, it has brought 
us to the brink of impatience, if I 
may use that expression, because we 
are incurring very heavy loo. We 
are running it became of two reasons:
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one u  that the Quality of coal it good, 
and the second is that it employs a 
fairly large number of workers, and 
in any context in our present think-
ing—which, 1 think, is in the right 
direction—we cannot think of taking a 
step which throws out of employment 
thousands of workers

Shri A. C. Guha: They can be 
shifted to other collieries

Sardar Swaran Singh: They can be 
shifted One method Is that we might 
perhaps increase the price of coal I 
have no reason to think that there 
will not be buyers even at a higher 

jjnwr JRw-t *hrv<r J«sr 
that temptation bccause of a variety of 
reasons We thought that, perhaps, 
the losses of one might be met by the 
profits m the other and in that way we 
have been attemptuig to raise coal 
from this col iery

A point was made about the Tech-
nical Committee that was appointed I 
think some of the recommendations of 
that committee were actually follow-
ed It has been mentioned that by 
increasing the size of the tubs we 
could increase the productivity I am 
not sure if there was any controversy 
between labour and the employers on 
that score If there was none, then, 
this at least is something which can 
be implemented straightway I will 
look into that aspect

Shri T B. Vittal Bao: The Union 
has agreed to that

Sardar Swaran Singh: That will be 
a step m the right direction and we 
can do really something to minimise 
the losses

Then, the usual type of points about 
the autonomy of these undertakings 
have been raised A balance has to be 
struck between autonomy and the 
oesire of Parliament to retain itg con-
trol If Parliament expects to retain 
its control then it will have to func-
tion through the headquarters But 
the intention of Government has al-
ways been to decentralise as much as

Corporation

possible and to delegate as large a 
measure of responsibility to thase 
State undertakings it  is consistent 
with the discharge of Parliamentary 
responsibility. If Parliament, in their 
generosity, are less inquisitive about 
certain aspects which are matter* of 
detail, then, I think, a healthy conven-
tion will grow from year to year and 
a larger measure of delegation would 
be possible And if they are a little 
ungenerous and if we are always on 
the mat and we are expected to explain 
things over which we are not expected 
to exercise control, then, it is not easy 
to cxecute and perform Always some 
balance has to be struck.

I do not deny the desirability of ade-
quate parliamentary control on broader 
matters of policy But, so far as the 
actual administration and execution of 
work is concerned, that has to be left 
with the undertakings And, I would 
like to assure the hon House that it 
is not the intention of Government to 
retain any powers with them which 
would in any way come in the way of 
the expeditious disposal of the work 
of the National Coal Development 
Corporation or for the matter of that 
of any other State undertaking

1 have ventured to cover some of the 
sal ent points that have been raised by 
hon Members There are many others 
and I should like to assure the Mouse 
that we will benefit by the observa-
tions that have been made by the hon 
Members with regard to the working 
of the Corporation.
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ggty Motion r»: AUGUST 18, 19M Report of National %yjo
Coal Development

Mr. Speaker: I will sow put the
question to the vote at the Houae. 

The question is:

‘*11181 this House takes note of 
the Annual Report of the National 
Coal Development Corporation for 
the year 1957-58, laid on the Table

Corporation 
of the House on the 17th February, 
1959.”

The motion xoat adopted.
17J» hr*.

The Lok Sabha then adjourned HU 
Eleven of the Clock on Friday, 
August 14, 1959/Sravana 23, 1981
(Saka).
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ORAL ANSWERS T O  
QUESTIONS »X23— to

S.Q. Subject
No.

381. Po#t-M*firic Scholar­
ships to Backward 
Classes

38a. Clash between Assam 
Riflemen and Mini* 
pur Police

383. Economy in major irri­
gation and power pro­
jects

384. Reservation of seats in
Legislatures for Sche­
duled Castes and 
Scheduled Tnbw

385. Es^neering College in

386. Indian Museum, Calcutta
387. Light basic magnesium

carbonate
389.

390.
391. 
393-

393-

Hindu Religious Insti­
tutions

Floods in Delhi . 
Western Zonal Council 
Arrest of Pakistani 

Courtiers.
Coal deposits at Sing- 

null in Madhya 
Pradesh

395. Production of Ferro
Manganese in Orissa

396. Alloy and tool Steel
Plant

Co l umn*

in v - i t  

2129— 33 

2133— 3«

1136—40

2140-41 

M4i -43

2143-44

2144— 48 
2148— 50 
2150— 53

2133— 58

2138-59

2iS9~6t 
2161-62

W RITTEN ANSWERS T O  
QUESTIONS . 2162— 2242

WRITTEN ANSWERS TO 
QUESTIONS—contd. 

S.Q. Subject
Ho.

403, General Housing Go-
operative Societies .

404. Shortage o f cpmigated
iron sheets ia Hima­
chal Pradesh .

405.

406.

407.

408.

409.
410. 
4 « .

412.

413. 
4M-

4»5-

416.

417.

418. 

419-
420.

S.Q. SM 421.
No.

Bode on museums in
422.

388.
India 2x62-63

394- Investment Council 2163

397. Excavations at Ratnagiri 2163
4*3-

398. Mineral deposits in
Khetri 2x64

4*4-
399. Production of radio

valves in Bharat Elec­ 4*5-
tronics Ltd. 2164-63 426.

400. Fire accident at I.A.F.
Signal Station Centre, 4* 7*
Gurgaon . 2163-66

401. Pakistani Nationals ia 4*8.
India at6&-6l

402. Life Insurance Corpora­
2167

429.tion

River-gaiden for Ajanta 
Caves

Age of admission for 
Engineering Courses 

Indian students in United 
Kingdom

Translation of the Ra~ 
mayana into English . 

Gandhi Ghat at Agartala 
Coal production
Admission in Delhi 

Schools
Medium of instruction 

in universities .
Coal open cast mine 
Agreement on avoid­

ance of double taxa­
tion

Termination pf service 
of school teachers m 
Delhi

Joint Managing Council 
for L.I.C.

Study abroad o f foreign 
languages 

Loan from West Germany 
Engineering Colleges 
Evening Institute for 

WonceiV Education . 
Indian instructors for 

Iraqi Air Force 
Legal aid to Scheduled 

Castes and Scheduled 
Tribes in Manipur 
and Andaman and 
Ntcobar Islands 

Production of pig iron 
in Rourkela 

Bharat Sevak Sams) 
Gauhati refinery 
Contribution from public 

undertakings .
Shortage of text books in 

Delhi
Distillation of illicit

Uqpos
Fixation of prices of 
petroleum products .

Co l umn*

2167-68

2168 

2168

2169 

2169-70

2170
2171
2171

2172

2173

2173

SU7J-74

3174

2174-73
2x73-76
2176-77

2177

2177-78

■21? 8

2X78-79
2179
2180

2181

218X

u b

2182-83
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QU ESTIO N S— contd.

S.Q . S u b ject  C o L o ia n
No.

430. Official Credit Informa­
tion Bureau 2183

43*. Training of teachers for
Secondary Schools 2183

432. Nandakot expedition 2184

733. Banaras Hindu Univer­
sity 218s

V.S.Q.
No.

708. Regional languages in
Punjab 2185

709. Remission o f sentences
o f prisoners 2186

710. Integration of services
of Punjab State . 2186

711. Marathwada University 2187

712. Naga raid on Mahur and
Mikir 2187

7*3- Re-employment of 
Superannuated Per­
sonnel in Defence
Establishments 2187-8N

714. ‘Manush’ weekly of
Tripura 2188

715. Other backward classes 2188-89
716. Scholarships to students 

o f other backward
classes in Assam 2189

717. Art Gallery at Bhopal 2189-90
718. Loans to Delhi Munici­

pal Corporation 2190

719. Wealth tax 2190

720. Educational Survey 2190-91
721. Foreign Exchange 2191
722. Tax Research Unit 2192

723. National Committee on
Women’s Education 2192

724. Arrears of work in Ap­
pellate Tribunal 2193

725. Fourth steel plant at
Bokaro 2193

726. Expansion of Steel Works
at Bumpur 2194

727. Expert Committee on 
consumption of finish­
ed steel. 2X94-95

728. Purchase of deep drilling
ngs from U.S.S.R. 2195

729. Naval Dock-yard in
Bombay 2X95

730. Reform in the system of
Umvenity Exami­
nation 2196

*3 7 4

W R ITTEN  A N S W E H S T O  
QU E STIO N S— eortfd.

V.S.Q. S u b ject COLVUM
No.

73t- Discipline in educational
institutions 2x96-97

732. Oil and Natural Gas
Commission 2197

733- Production o f coal 2198
734- Northern Zonal Council 2198

735- Law Commission Report 2198-99
73«- National Youth Centre,

New Delhi 2199
737- Theft of arms from Static

Workshop, New Delhi 2200

738. Service by retired U.P. 
S C. Memb rs in
Private Firms . 2200-01

739- Strength of I.A.S. Cadre 2201
740. Seminar on Theoretical

Physics 2201-02
74X- University education 2202-03
742. Educational Grants to

States 2203

743- Reorganisation of Schools
Inspectorate m Punjab 2203-04

744- Re-rolling mills m Punjab 2204

745- U S aid for surveying 
Ingoldhal pyrites de­
posits in Mysore State 2204-05

74<». Public undertakings 220$

747- Excavations at Chittor-
garh 220S-06

748. Lignite deposits in Ktn-
wat(Bomba\ State) 2206-07

749- Collection of Central and 
territorial tax;* in
Manipur 2207-0S

750. Income-tax evasion 2203
751. Soap-stone mines in

Singhhhum (Bihar) 2208-09
752 Gypsum deposits in

Tehri Garhwal 2209
753 Settlers in Andamans 2209

7S4- Commonwealth Develop­
ment Bank 2209-10

755- Letters received in Hindi
by Ministries 2210

756 Translation o f depart­
mental manuals in
Hindi 22XO-I1

757- University education in
Hindi 2211

758. Translation o f Sanskrit 
Classics into regional
language* 22X2

759. Defence Science Labora­
tory at lodhpur 22W-X3

IDtavr Dntsn]
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WRITTEN ANSWERS TO 
QUESTIONS—contd.

U.SXi. Subject Counom 
No.

760. Central Government
employee* in Naga 
Hiils-Tuensang Area

761. Disciplinary action
againit Government 
officials in Manipur 
Administration

76*.

763.

764.

765.

766

767.
768.

769.
770.

77X.

77S.

773-

774

775-

776

777.
778.

779.

780.

7*1.
782.

783.
784.

785.

Government Officer* 
Travelling Allowance*

Vivian Bose Board of 
Enquiry .

Income tax tn Madhya 
Pradesh

2213-14

2214

2214-15

2215

2215-16

2216
2216-17 

2211

2217-18
2218-19

2219— 21

Camp College, New 
Delhi .

State Bank o f India 
Bose Board of Enquiry 
Indian Institute o f As-

tronomical and Sans-
krit Research .

Production o f minerals 
Archaeological Survey 

o f Himachal Pradesh 
Social Welfare Organisa-

tions In Himachal 
Pradesh 2221

School buildings in
Himachal Pradesh 2221-22

Special Indian rupee 
notes in Persian Gulf 
States and Muscat 2222-23

Dom'cile certificate for
Delhi residents 2223-24

Alt India Conference of 
the Blind 22x4-25

Committee on rural 
education * 2225

Minerals in Ranchi 2225
Geophysical exploration

in Punjab 2226
Administrative set-up of

Tripura Secretariat 2226
Wages of teacheis in

Tr'pura . 2226-27
Social education 2227
Rec'intment to Nation-

al Defence Academy 2227
Gold smuggling 2228
Staff Councils 2228
Clerks in Ministries of the

Government of India 2229
786. International Geophysi-

cal Year 2229— 31
787. Bx-Servtcemen m Tri-

pura 2231

WRITTEN ANSWERS TO 
QUESTIONS—<contd.

U.S.Q, Subject Coujmks
No.

788. Technical aid 2231— 33
789. Steamer senvce to Anda-

man Islands . 2233-34
790. TypingTests 2234-35
791. Mid-day meals for pri-

mary Ssh>ol Students 2236
792 C >Ucge education in

D^lhi 2236
793. Failure in Secondary Exa-

m.nations 2237
794. Sain k School. Dehra Dun 2237
795. Customs hold-up at

B nriovf
796. Recruitment of cla«s I

and class II Scheduled 
Cisres and Scheduled 
Tribes 2238-39

797 F >rgcd currency notes 2239
798 L o in s to v llagc coopcra-

ti\es 2239
799 Rep-eimitation of Sche-

duled Cores' n Inc *me- 
tax and Excise Depart-
ments 223^-4°

800. Incomc-ta'tcasesin Assam 2240
8 m  Export o f coal 2240-41
Soz. Income-tax c-i>cs pending

m On*,sa 2241
803 Publ c Rvli; on* C ‘mm t-

tee, Delhi 2241
80 *. SiUer smuggling 2241-42

MOTIONS FOR ADJOURN-
MENT . 2243—49
Th>-‘ Speaker withheld his con-

sent t<> the moving of the 
following adjournment mo-
tions given nottcc o f hv the 
(nembit* shown against 
them :— 

j)  Reported pio- Notices by 
fagjnda cam- Sarvashn
paign by the Ata! Bi-
Chiiicsc autho- hari Vaj- 
fities fo’- the p a y e e ,
‘ ‘ 1 heration” of Uttamrao
Sikkim, Bhu- L. Patil
tan and Lad* and Brai
dakh Rai Singh.

(it) Reported mix- Notice by 
up o f D.D. I\ Sarvashn 
with wheal un-
loaded in a 
jetty at Cal-
cutta

S.M Ba- 
nerjec & 
Chintam- 
am Pani- 
grahi.
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Oounam
PAPERS LAID ON THE 

TABLE . . . .  1149-50
(x) A  copy o f Notification No.

G .S.R. 861 dated the 25th 
July, 1959 under sub-sec­
tion (1) o f Section 28 of 
the Mines and Minerals (Re­
gulation and Development)
Act, 1957 making certain 
further amendments to the 
Minina Leases (Modifica­
tion o f  Terms) Rules, X9s6.

(2) A  copy of the Hyderabad 
Khadi and Village Industries 
Board (Dissolution) Order,
1959» published in Notifi­
c a tio n ^ . G .S .R . 878, dated 
the 27th July, 1959 under 
sub-section (5) o f Section 4 
o f the Inter-State Corpora- 
tb a s  Act, 1957.

(3) A  copy o f Notification No.
G .S .R . 887dated the 1st Au­
gust, 1959, undet sub-section 
(4) o f section 43B of the Sea 
Customs Act, 1878 making 
certain futher amendment to 
the Customs Duties Draw­
back (Fixed Rates) Rules,
1958 . . . .

(4) A copy of Notification No.
888 dated the 1st August,
1959, under sub-section U ) 
o f Section 43B of the Sea 
Customs Act, 1878 and 
Section 38 of the Central 
Excises and Salt Act, 1944 
making certain further amend­
ment to the Customs and 
Central Excise Duties Re­
fund (Fixed Rates) Rules,
1958.

(5) Copy o f a corrigendum to 
the statement showing retail 
prices o f coarse xice in Cal­
cutta and in sub-divisions of 
West Bengal during 1958 
and 1959, laid on the Tabie 
on the 7 th August, 1959.

Columns
S TA T E M E N TS RB: D E­

M AN D S F O R  EXCESS 
G R A N T S . . . .  a**o
(1) The Minister o f Finance 

(Shri Msrarji Desai) pre­
sented a statement o f Excess 
Appropriation in respect of 
the Budget (General) for 
1955-56.

(2) The M 'nister o f Finance 
(Shri Morarji Desai) presen­
ted a statement showing 
Demands for Excess Grants 
in respect o f the Budget 
(General) for 1956- 57.

P E T IT IO N  PRESEN TED  . 2251
Shri Ram Chandra M sjhi pre­

sented a petition signed by 
574 petitioners relatmgto the 
Andhra Pradesh and Mad­
ras ifAlicrtcton ofBoundaries')
B.ll, 1959.

B IL L  U N D ER C O N S ID E ­
R A T IO N  . . 2251—2319
Further discussion on the mo­

tion to consider the Oil and 
Natural Gas Commission Bill 
and the amendment for refe­
rence of the Bill to a Select 
Committee continued. The 
discussion was not conclu­
ded-

M O T IO N  RE: R E PO R T  O F 
N A T IO N A L  C O A L  D E V E ­
L O PM E N T  CO RPO RA­
T IO N  1 3 1 9 -7 °
Shn Rameshwar Tantia moved 

for the consideration of the 
Report of the National Coal 
Development Corporation 
for the year 1957-58.

A G E N D A  F O R  F R ID A Y , A U ­
G U S T  14, I959/SRAVANA 
23,1881 (SAKA>—
Discussion on the motion r»: 

rise in the prices o f sugar 
and consideration o f  Private 
Members* Bills.




